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LOK SABHA DEBATES

LOK SABHA

—

Thursday, January 24, 1980/Magha
4, 1901 (Saka).

The Lok Sabha met at Eleven of
the Clock.

[Mr. SPEAKER in the Chair]

MEMBERS SWORN

Shri Prabhunarayan Ramdhan
‘Damoh).

Shri Chandra Shekhar (Ballia).

MR. SPEAKER: Mr. J. B. Patnaik.

‘Re. CALLING ATTENTION NO-
TICES

ft TR PR TEEW (TN
Fere wgtay, W AT AT FAL
W S gedr get g Y g W &9
F T T Feger AT THUTT F (a03d
T T Fmmmmmmmmmme (mraums)

MR. SPEAKER: Order please.
You have to take my permission. All
of you please sit down. I have not

given permission. Please take your
seat.

The hon. Members should seek my
permission to speak. You can come %0
my chamber. Please sit down,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have given you
my notice for adjournment motion.

MR. SPEAKER: I will consider it.
(Interruptions) All of you please sit
down. Nobody should speak without
the permission of the Chair, Please

take my permission and then speak.
All of you please sit down. You have
to take my permission first.

SHRI JYOTIRMOY BOSU: A writ-
ten notice has been given before 10
O’Clock. (Interruptions).

MR, SPEAKER: Order, order. All
of you please sit down.

(Interrupitions)

MR, SPEAKER.: Order. Order. Hon’
ble Memberg should not speak with-
out my permission. Please, sit down.
All of you please take your seats. Mr.
Venkatasubbaiah is on a  point of
order.

(Interruptions)

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): Sir, my
point of order is that in UP. the de-
monstration that has been carried on
was legitimate and done in a peace-
ful and non-violent manner by the
Cogress workers. It is a State mat-
ter.

(Interruptions)

MR. SPEAKER: Please sit down.
(Interruptions)

MR. SPEAKER: Please sit down,
All of you may please sit down.

(Interruptions)
MR. SPEAKER: Wil you please
take your seats? Mr. Ramavatar

Shastri, please sit down. Now, let us
act like responsible people here. Please
sit down. He stands up and then the
other person from the other side
stands up. Will you piease listen
now? Hon. Members, we have to
devise some way to utilise the time.
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[Mr. Speaker]

That is a precious one. It is the na-
tion’s time, You cannot haggle like
this. There are rules and regulations
here.

SHRI JYOTIRMOY BOSU: I have
written to you.

MR. SPEAKER: Notices are given.
Motions are moved, Everything is
done with my permission. It is my
ruling which has to be taken first.
If I allow you, you will speak; if
not, you cannot speak. It applies to
all of you. I have to decide it. You
have given it to me. Is it not? I have
to decide whether this is in order
or not.

SHRI JYOTIRMOY BOSU: No, Sir.
I have given you notice. Those offi-
cers would have to be told as to what
decision you have taken in regard to
notices.

(Interruptions)

MR. SPEAKER: Please sit down.

5l TAEAR e (7o) s
9T, 9B AT Tg SHAEYT VT w97 T
T gY A g AT gy N A g |

(I nterruptioﬁs)

MR. SPEAKER: Mr. Ramavatar
Shastri, please sit down. Now please
sit down. We have to go by the rules,

SHRI JYOTIRMOY BOSU: Sir, my
point is.... (Interruptions)

MR. SPEAKER: We have to go by
the rules. It applies to all members
irrespective of whichever party he
may belong to.

(Interruptions)

MR. SPEAKER: Will ail of you
please sit down, gentlemen? It is by
the rules that I have to conduct the

House, You have given me a  no-
tice. . ...

SHRI JYOTIRMOY BOSU: Before
10 O’clock.

‘ Please listen. You have to take
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MR. SPEAKER: I have to de-
cide. T have to decide whether I have
to admit it or not. I have allowed one
notice under Rule 377,

(Interruptions)

MR. SPEAKER: Please sit down.
my
permission. Mr. Ram Vilas Paswan,
you have given me a motion, on Call
Attention. I have to decide.

SHRI JYOTIRMOY BOSU: That
was yesterday. Today I have given
a notice. It is about U.P. Assembly.

MR, SPEAKER: It is coming up
today. You cannot have two.

I will go according to the rules.
(Interruptions)

MR. SPEAKER: Why are you try-
ing to get up? Please be seated. Please
sit down.

(Interruptinons)

MR. SPEAKER: One by one I will
listen, You cannot take the time of
the House like this. Mr. Bosu, I have
allowed your notice under Rule 377.
That is coming up today.

SHRI JYOTIRMOY BOSU: That
was yesterday's. What about today’s
motion?

MR. SPEAKER:
only one,

You are allowed .

SHR] JYOTIRMOY BOSU: Please
read out the rule 377 first. It does
not bar me from bringing more than
one motion,

(Interruptions)

MR. SPEAKER: -That js the Con-
vention. Mr. Bosu, you will agree
with me that the rule will apply to
all, not to one. 1 will apply the rule
to all

(Interruptions)

SHRI JYOTIRMOY BOSU: Mr.
Speaker, Sir, in all humility, may I
point out that Rule 377 clearly

(Interruptions)
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MR. SPEAKER: We will discuss
that in my chamber. You can come
to me, Please sit down.

(Interruptions)

SHRI JYOTIRMOY BOSU: Unless
the rule is changed by the Rules
Committee, this cannot be done. The
rule must be changed.

MR, SPEAKER: I have given my
ruling.

SHRI JYOTIRMOY BOSU: No Sir,
you cannot give a ruling like this.

(Inte 'rrupticg'ns)

SHRI JYOTIRMOY BOSU: Sir,
this matter wag raised in the Rules
Committee. (Interruptions)

MR. SPEAKER: I have given my
ruling. 1 am considering your matter.
I have to decide it according to rule
and I have not yet decided that.

SHRI K. LAKKAPPA (Tumkur):
Mr. Speaker, Sir, ...... .

MR. SPEAKER: Please sit down.
They should abide by the ruleg and
you zhould also abide by the rules. 1
will decide the matter. Let us now
take up the business of the House,
Now, Shri J. B. Patnaik.

12.19 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT AND AvuDITED Ac-

COUNTS WITH Aupit REPORT OF Em-

PLOYEES’" STATE INSURANCE CORPORA-
TION, NEw DELHI FOR 1978-79

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND LAB-
OUR (SHRI J. B. PATNAIK):

I beg to lay on the Table a copy
each of the following papers (Hindi
and English versions) under section
36 of the Employees’ State Insurance
Act 19048:—

(i) Annual Report of the Emplo-
yees' State Insurance Corporation,
New Delhi, for the year 1978-79.

‘MAGHA 4, 1901 (SAKA)
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(i1) Audited Accounts of the Em-
ployees’ State Insurance Corpora-
tion, New Delhi, for the year 1978-
79 together with the Audit Report
thereon.

[Placed in Library. See No. LT-
8/801].

(Interruptions)

RE. CALLING ATTENTION NO-
TICES—Contd.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) : Sir, I have a point of
order.

(Interruptions)

MR. SPEAKER: You must seek my
permission first and after obtaining
permission, you can speak. Please sit
down.

SHRI JYOTIRMOY BOSU: Sir, I
want to make a humble submission. ..

(Interruptions)

MR. SPEAKER: Will all the hon.
Members sit down? I will hear one
by one; one at a time.

What is your point of order, Mr.
Parulekar?

SHRI BAPUSAHEB PARULE-
KAR: Mr. Speaker, Sir....(Inter-
ruptions)

SHRI JYOTIRMOY BASU: Has
any one of them given a written

notice?

MR. SPEAKER: No, I am not per-
mitting them.

I am again appealing to all of you
to please sit down. If anybody has
to ask for my permission, he will
stand up and only after I have per-
mitted him to speak, he will do so.
Please sit down. If I give you per-
mission, only then you speak.

st T Paew qwAt (Brfoe) -
WRTE WE | IT T WHT qaq
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[=ft = e wrAw]

F fau 0@ @it 4 §9 &9 g7 9
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MR. SPEAKER:
point of order?

q”tmmi‘a‘z:mr“mm
TR FT G @ HW & (A€ 5T qAT
Pear, @ fox o @3er &9 @9
gT o7

MR. SPEAKER: There is no point
of order; please sit down.

): W Q

What is your

(Interruptions)

MR. SPEAKER: I will decide this
myself; why are you saying all this?
Shri Parulekar.

SHRI BAPUSAHEB PARULE-
KAR: Just now you rightly said....

SHRI K. LAKKAPPA: Under what
rule?

MR. SPEAKER: I will decide that.

SHRI BAPUSAHEB PARULE-
KAR: Just now you rightly suggest-
ed to us that before asking any
question or raising any matter, your
permission has to be sought, but no
sooner do we stand for permission,
than they start shouting.. ......

(Interruptions)

MR. SPEAKER: I will decide
everything on merit. Please bear
with me. Now everything has come.
I have received some notices for
calling attention notice. One calling
attention notice is coming today. 1
have also allowed five members to
raise matters under Rule 377. Only
what I have allowed will he taken
up. There will not be more than one
calling attention—that is what.is my

JANUARY 24, 1980
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ruling. Anybody who has any dif-
ference of opinion may call on me
in my chamber. Ws will discuss it
there. I have also called a meeting
of the Party chiefs today.

ot YA M ;g T F AT
ar g Aoy L. ()

MR. SPEAKER: You are again
taking the liberty. If you do it,
others will also do it. As I said, I
have called a meeting of the Party
chiefs today. We will formulate our
working and‘ do according to that,

SHRI JYOTIRMOY BOSU: Kindly
do not trample over the rules.

MR, SPEAKER: I will not. I have
called a meeting today.

SHRI JYOTIRMOY BOSU: Noth-
ing can supersede the rules....
(Interruptions)

MR. SPEAKER: Please sit down;
I am on my legs. It is 30 simple.
Only after the Speaker has given his
consent, matters under Rule 377 can
be raised in the House.

(Interruptions)

SHRI JYOTIRMOY BOSU: Before
10 O’clock I have given it.

MR. SPEAKER: Please sit down.
It is my job. Why are you interfer-
ing? If I have given consent, I will
have to allow it. I have given con-
sent to 5. Why do you force my
hands to do things which are not in

‘the book? I have asked you, Mr.

Bosu, to come to my chamber; and
I will discuss it.

(Interruptions)

MR. SPEAKER: Mr. Ramavatar
Shastri Ji, will you please sit down?
Now Mr. Patnaik.

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND LAB-
OUR (SHRI J. B. PATNAIK): I have
done it.
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MR. SPEAKER: All right, Shri A.
P. Sharma.
(Interruplions)

SHRI JYOTIRMOY BOSU: Under
377(1) and (2) I have given you
written notice.

MR. SPEAKER: I don’t think I

have it.
(Interruptions)

MR. SPEAKER: Please sit down,
gentlemen. No direct contact. Please
refer to me. Please listen to this:

Shri Jyotirmoy Bosu wants to
raise a point in regard to the Board
of Trustees of the Port of Bombay
(Payment of Fees and Allowances to
Trustees) Amendment Rules....

(Interruptions)

MR. SPEAKER: Yes, Port of Cal-
cutta. ...

(Interruptions)

MR. SPEAKER: . which are to
be laid on the Table to-day [item
3(1) (i) or to-day's List of Busi-
ness.]

Reference to para 38(11) of the
Handbook (3th edition) is not ap-
propriate.

(Interruptions)

MR. SPEAKER: You don’t have
the latest edition, my dear Sir. You
haven’t got it.

(Interruptions)

MR. SPEAKER: Since then, rule
305A provides for constitution of a
Committee on Papers laid on the
Table. In accordance with Rule 305C,
a Member wishing to raise points in
regard io papers to be laid on the
Tz}ble, shall refer them to the Com-
mittee and not raise them in the
House.

MAGHA 4, 1901 (SAKA)
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Accordingly, Member’s attention is
drawn to rule 305C.
(Interruptions)

SHRI JYOTIRMOY BOSU: I have
a point of order.

(Interruptions)

SHRI JYOTIRMOY BOSU: Sir,
under rule 376....

MR. SPEAKER: We shall discuss
it.
(Interruptions)

SHRI SAMAR MUKHERJEE
(Howrah): He is on a point of order.

(Interruptions)

MR. SPEAKER: Will you please
sit down now? I am listening to one
point of order. Mr. Bosu is on a
point of order. Let him speak. Then
I will decide. I have given a rul-
ing...... The hon. Members should
cooperate with the Chair now. Will
you please sit down?

SHRI P. SHIV SHANKAR (Sec-
underabad): rose
(Interruptions)

SHRI JYOTIRMOY BOSU: My
point of order is about what you
have quoted. If you go through the
proceedings of the Rules Committee,
you will find that there is not a
single mention, no agenda item....

(Interruptions)

MR. SPEAKER: Please sit down. I
will have to decide. You don’t have

decide it.

SHRI K. RAMAMURTHY (Krish-
nagiri): Mr. Speaker, it is not appro-
priate to allow him to speak......
(Interruptions)

SHRI K. LAKKAPPA: May I seek
your permission?

MR. SPEAKER: Will you please
sit down? Mr. Bosu, listen to me.

SHRI JYOTIRMOY BOSU: You
have called me and I am on my legs.
Under rules 376....
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MR. SPEAKER: I have overruled
your objection. If it is about any-
thing else, you can come to my cham-
ber.

SHRI JYOTIRMOY BOSU: No, Sir;
I want to raise here and want your
observation.

MR. SPEAKER: I have given myv
~uling. After my ruling, it cannot be.

(Interruptions)

SHRI JYOTIRMOY BOSU: We ex-
pect you to be impartial,

(Interruptions)

MR. SPEAKER: 1 have given my
ruling.

(Interruptions)

MR. SPEAKER: I will discuss it
with you.

(Interruptions)

MR. SPEAKER: I will discuss it
with you this afternoon.

(Interruptions)

SHRI JYOTIRMOY BOSU: Are you
not afraid of this?

MR. SPEAKER: I am neither afraid
of you nor of them. I am only afraid
of God.

SHRI JYOTIRMOY BQOSU: Thank
you.

(Interruptions)

SHRI EDUARDO FALEIRO (Mor-
mugao): We will not allow you, Mr.
Jyotirmoy Bosu. You cannot hold the
House to ransom every time. (Inter-
ruptions) You cannot challenge the
Speaker’s ruling. We will not allow

vou. (Interruptions)

MR. SPEAKER: Will the hon. Mem-
bers please sit down. I will appeal to
the House to co-operate with me so
that we can get on with the business.

JANUARY 24, 1980
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Mr. Jyotirmoy Bosu, I have given my
rulings and once the Speaker gives
his ruling, that should prevail. If Mr.
Jyotirmoy Bosu has got anything to
say, he can come to my chamber and
we will decide about it.

(Interruptions)

SHRI JYOTIRMOY BOSU: I am c
a point of order.

5t T faeme owEw: gew #oag
% "3 facrdl a1 7 WY W g %
T gma g & &g emuta gray € ar
3G T FATCEG HA & HATHHLC A
T =l w7 @A g |

HqW WETeT: TW I® § I@ g1
g1 "&dl § [ W T ¥ &€ gl
F AT AE HL A |

SHRI JYOTIRMOY BOSU: I am on
a point of order when you have call-
ed me.

(Interruptions)

MR. SPEAKER : Will you please
sit down. Now I gave the definite
ruling.

(Interruptions)

MR. SPEAKER: This ruling has
been given after going through all the
papers. After considering the matter
fully, I came to this conclusion and
gave it. Now whatever I have given
as a ruling should prevail. I cannot

change my ruling and you should have
to abide by it.

(Interruptions)

MR. SPEAKER: Mr. A. P. Sharma.

(Interruptions)
MR. SPEAKER: Please sit down.

(Interruptions)
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11.33 hrs.

PAPERS LAID ON THE TABLE—
Contd.

NOTIFICATIONS yNDER MAJOR PORT

TrusTS AcT, 1963 anpD ANNUAL Ac-

cOUNTs OF Kanbra PorT TRUST FOR
1978-79

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): I beg to lay on the Table:

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
Section 122 of the Major Port Trusts
Act, 1963:—

(i) The Board of Trustees of
the port of Calcutta (Payment of
Fees and Allowances to Trustees)
Amendment Rules, 1979, publish-
ed in Notification No. G.S.R.
502(E) in Gazette of India dated
the 20th Awugust, 1979.

(ii) The Board of Trustees of
the Port of Bombay (Payment of
Fees and Allowances to Trustees)
Amendment Rules, 1979, publish-
ed in Notification No. G.S.R.
503 (E) in Gazette of India dated
the 20th August, 1979.

viaiy) The Board of Trustees ol
Jfie Port of Madras (Paymeut or
v'ees and Allowances to Trustees)
amendment Rules, 1979, puulish-
¢d in Notification No. G.S.R.
504 (E) in Gazette of India dated
the 20th August, 1vio.

(iv) The Board of Trustees of
the Port of Tuticorin (Payment of
Fees and Allowances to Trustees)
Amendment Rules, 1979, publish-
ed in Notification No. G.S.R.
505(E) in Gazette of India dated
the 20th Atgust, 1979.

(v) The Mormugao Port Trust
(Payment of Fees and Allowances
to Trustees) Amendment Rules,
1979, published in Notification No.
G.S.R. 506 (E) in Gazette of India
dated the 20th August, 1979.

(vi) The Paradip Port Trust
(Payment of Fees and Allowances

to Trustees) Amendment Rules,
1979 published in Notification No.

(MAGHA 4, 1901 (SAKA)
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G.S.R. 507(E) in Gazette of India
dated the 20th August, 1979.

(vii) The Major Port Trusts
(Payment of Fees and Allowances
to Trustees) Amendment Rules,
1979, published in Notification No.
G.S.R. 508(E) in Gazette of India
dated the 20th August, 1979.
[Placed in Library. See No. Lt~
9/80].

2. A copy of the Annual Accounts

" (Hindi and English versions) of the

Kandla Port Trust for the year 1978-
79 and the Audit Report thereon,
under sub-section (2) ¢f section 103
of the Major Port Trusts Act, 1963.
[Placed in Library. See Nu. LT——10/80]

(Interruptions)

MR. SPEAKER: He has sought my
permission. Why are you standing?
I have called him; I have called Mr.
Mani Ram Bagri on a point of order.
I will call you later on. Please sit
down.

it wAt T anmt (fgeme): da s
TEENT F WA § | UF @ TER
T P afaaaret @t & T a1
¥ qage 771 T Afel v

0% WA OXEr: 0% @RE  ATE
T g7 .. . (TrEuT)

st RAICW AW W W® & T I
Tifed | & qemer wgiew & Py wE-
aF AET 9T AQAT §_ AT FUL T
TR T T AT HFIT @A
feey =7 aiew "g1 fegr smom zw
T @ HTA A geg agl qa|

qas‘mnﬁtrm: gT &T TLIHT AT
gt agt g 1 (sraum)

qLqq wETAA: TW qH T o @Y
FTA AT JW M @Y FT

(zazuTe)

A AEIA: AT TN TG
P& 37 & qre I P I FEl-
Tqaw A eae Pawr g7 Iudy Faw-
T &T AT GUDET | 0T ITTHT TE
TEq g | TWAE F W § HW gL T4~
T GEE ITF T @ g a AW
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[srerer st ]

daae F FW, AT qATAT @TEE AT
AR JATG, & ®AT T AW
FYYT TF, Tdh Hh 1A |

SHRI NIREN GHOSH (Dum Dum):
On a point of order. Is it proper, if
you have given a ruling which goes
against the rules for the conduct of
proceedings? I think it should not be
considered as precedent for the future
conduct of business. That would be
going against the rules. Otherwise
you can scrap the rules book.

ot uet T oawet (Peame): srewer
WY, I FW AE F A AW A ar
PR - @ Poelt &7 w1 ate Pean

MR. SPEAKER: Hon. Members will
take their seats. I have called upon
him. There is no point of order. I
have given my ruling according to the
book, according to the rules.

(Interruptions)

MR. SPEAKER: If there ig any
point of nvdar, I will decide it. I de-
cide everything accoraing to the rules
laid down in this book. If there is any
difference of opinion it can be discuss-
ed, but not in this way. If we are
going to conduct the House like this,
how can we work? How will you deli-
ver the goods? I appeal to all your
goodselves to co-operate with me. I
can assure you one thing. I studied
everything before I came; I did my
homework fully well and then I have
come here. I can assure you that I
will do my utmost to be very fair.

sl e W (FETE): AR
gREE, ¥ € 9349 & IR TEE ITE
IRTITIFTLJ{E, |
(oppislem ) comnn 342y gyd]
FIFY i gy e = manlo pKagel
S s B STy el S
[-s» sy
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THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): The point
of order is under Rule 876. If we
want to regulate the working of this
House in full co-operation, I would
only beg of you to kindly consider
this Rule 376—

“(1) A point of order shall re-
late to the interpretation or en-
forcement of these rules or such
Articles of the Constitution as re-
gulate the business of the House
and shall raise a question which is
within the cognizance of the Spea-
ker.”

MR. SPEAKER: This is what I am
trying to do.

SHRI VASANT SATHE: “(2) A
point of order may be raised in rela-
tion to the business before the House
at the moment:

Provided that the Speaker may
permit a member to raise a point of
order during the interval between
the termination of one item of busi-
ness and the commencement of an-
other if it relates to maintenance of
order in, or arrangement of business
before, the House.

(3) Subject to conditions refer-
red to in sub-rules (1) and (2), a
member may formulate a point of
order and the Speakeér shall decide
whether the point raised is a point
of order and if so give his decision
thereon, which shall be final.”

(Interruptions)

MR. SPEAKER: Please sit down.
(Interruptiens)

MR. SPEAKER: Everybody may
please sit down.

SHRI VASANT SATHE: Once you
give a ruling, it shall be final and no
debate shall be allowed on it. My
submission is only this—

(a) A person who wants to rise
on a point of order must first
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point out the Rule which is con-
travened and then formulate his

point to show what is the rule
under. . .

MR. SPEAKER: This is what [ am
trying to do.

SHRI VASANT SATHE: Unless that
is done, a point of order cannot be
raised.

MR. SPEAKER: That is what I am
trying to do.

SHRI VASANT SATHE: Merely by
saying—I rise on a point of order—
one cannot rise and disturb the House.
That is what is happening.

MR. SPEAKER: Under which rule
you want to speak, Mr. Rasheed
Masood?

St T AEE: U ®F 349 B GET

-

mmm&r@rmr@g—nm
9 (2) ® Hgr TET B -

J,, It : O,u—aﬂ J*&, LJ)":]
) ,S,i of e lilyy ams S e
349 (ii): “A member—

shall not interrupt any member
while speaking by disorderly ex-
pression or noises or in any other
disorderly manner;”

I 97 9T ¥ qTEEC A6 JIEL TH
P, o ag amoswr & Sa@r wEe
‘{h‘ra'rﬁgm BT AT &T &9 aTq &

e TGl g P& 7 gew A WA
Pt =1 @ o & avF F FE
ST el b nale guls aa]
Sy Kol 5 WS s
B Uy ol - dalg U allea
S a ey yemd] € oely

MAGHA 4, 1901 (SAKA)

Papers Laid 18

T
= Utka 35 gudpge o

MR. SPEAKER: Please sit down.
There is no point of order.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFTAIRS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH):

PRESIDENTIAL ORDERS IN RESPECT OF

UNION TERRITORIES OF ARUNACHAL Pra-

DESH, PONDICHERRY AND Goa, Daman
AND Di1u

I beg to lay on the Table a copy
each of the following Orders (Hindi
and English versions) issued under
section 51 of the Government of Union
Territories Act, 1963: —

(1) S. O. 636(E) published in
Gazette of India dated the 3rd Nov-
ember, 1979, notifying President’s
Order dated 3rd November, 1979
imposing President’s ruleg in the
Union Territory of Arunachal Pra-
desh. [Placed in Library. See No.
LT—11/80]

(2) S. O. 38(E) published in
Gazette of India dated the 18th Jan-
uary, 1980 revoking President’s rule
in the Union Territory of Arunachal
Pradesh. [Placed in Library. See
No. LT—12/80]

(3) S. O. 601(E) published in
Gazette of India dated the 26th
October, 1979 containing the Presi-
dent’s Order extending the Presi-
dent's rule in Pondicherry for a
further period of two months and
four days with effect from the 12th
November, 1979. [Placed in Library.
See No. LT—13/80]

(4) S.O. 602(E) published in
Gazette of India dated the 26th
October, 1979 containing the Presi-
dent’'s Order extending the Presi-
dent’s rule in Goa, Daman and Diu
for a further period of two months
and twenty days with effect from
the 27th October, 1979, [Placed in
Library. See No. LT—14/80]
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED SERIOUS SITUATION ARISING
OUT OF VIOLENT AGITATION IN ASSAM
AND MEGHALAYA

SHRI AMAR ROY PRADHAN
(Cooch Behar): I call the attention
of the Minister of Home Affairs to the
following matter of urgent public im-
portance and request that he may
make a statement thereon:—

“Reported serious situation arising
out of the violent agitation in Assam
and Meghalaya against linguistic
minorities in the name of “foreign-
ers” and steps taken by the Gov-
ernment in the matter.”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
Mr Speaker, Sir, the recent develop-
ments in Assam and Meghalaya have
caused us deep distress and concern.

(Interruptions)

MR. SPEAKER: This is my job. I
must inform you that they sought my
permission beforehand and it is being
allowed.

(Interruptions)

MR. SPEAKER: You are right. But
they have sought my permission.

(Interruptions)

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): I want to
make it clear that it is the Govern-
ment’s prerogative to decide who will
answer on our behalf.

MR. SPEAKER: They have sought
my permission and I have given that
permission. Under the rules, Minister
means any Minister. There is a col-
lective responsibility.

Violent agitation in Assam and 20
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SHRIMATI INDIRA GANDHI;
I want to make it clear to the whole
House through you, Sir, ihat it is the
Government’s prerogative whom it
asks to answer any question or make
any statement.

SHRI P. VENKATASUBBAIAH:
Sir, the recent developments in Assam
and Meghalaya have caused us deep
distress and concern,

The overall law and aorder situation
in Assam from August 1979 has been
steadily  deteriorating. On the one
hand, Assam has witnessed a prolong-
ed agitation initially for deletion of
the names of foreign nationals from
electoral rolls, then for the postpone-
ment of the poll and in the last two
weeks, frequent bundhs, hartals and
other attempts to bring economic acti-
vities, working of offices, educational
institutions, etc, to a standstill. On
the other hand, in the atmosphere of
distrust and  bitterness prevailing,
there have been a large number of
shocking incidents of violence, Between
August and December, 26 persons lost
their lives; there were about 120 inci-
dents of arson and about 327 cases of
assault. In January there was a fur-
ther deterioration of the situation. In
Nalbari and Barpeta sub-divisions of
Kamrup District, 41 persons have lost
their lives; over 3200 houses in about
40 villages have been set on fire; and
as a result over 15,000 people have
been rendered homeless, In Cachar
district, 6 persons lost their lives in
clashes of a communal nature, Most
recently, on the 18th January, 5 per-
sons, including a Senior Technical
Officer of Oil India, lost their lives in
violent incidents arigsing out of picket-
ing the oil installation at Duliajan. In
Meghalaya also, there have been equal
ly shocking incidents of violence. 20
persons lost their lives between Octo-
ber and December 1979 and about 1900
persons have been driven away from
their homes and had to seek shelter in
relief camps,

In the situation obtaining in Assam
and Meghalaya, the House will appre-
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ciate that the foremost duly of the
Government is to maintain peace and
order and restore a sense of security
amongst the different sections of the
people, No Government can allow the
conditions of lawlessness which had
engulfed the State to continue. Equally
important is the task of providing re-
lief to the large number of innocent
people whose houses have been burnt
and to all whose belongings have been
destroyed; reconstruction of their
houses and their rehabilitation in their
normal place of residence. Simultan-
eously, Government have also taken
note of the apprehensions which have
led to the prevailing atmosphere in
Assam and Meghalaya, The problems
facing Assam and  other States in
North-Eastern region are complex.
Solution to these problems hag to be
formulated in an atmosphere of peace
and understanding. Government have
already initiated steps towards this
end. In order to intensify our vigi-
lance against unauthorised infiltration
into Assam the border security ar-
rangements have been strengthened
by initiating steps for 20 additional
border posts, Secondly, steps have
also been taken to reassure the stu-
dents and others who have been engag-
ed in this agitation of our anxiety to
continue our discussions with them
and create an atmosphere conducive
to evolving solutions to the problems
they face.

We are fully aware that law and
order will have to be firmly maintain-
ed. The task of rehabilitating the
people affected by the recent disturb-
ances has to be expeditiously com-
pleted. Immediate steps have also to
be taken to strengthen the border se-
curity arrangements to prevent any
further unauthorised influx, We are
equally aware of the sentiments of
people of Assam Meghalaya and other
States in the North-Eastern parts of
our country and their zealous desire
to preserve and develop their cultural
identities. Their apprehensions re-
quire to be allayed with sympathy
and understanding. Hence we are de-
voting our immediate attention to the
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task of finding acceptable solutions to
the problems acceptable to all con-
cerned in Assam, Meghalaya and
other States in an  atmosphere of
understanding and goodwill, I will
seek the cooperation -of all sections of
the House in this endeavour.

SHRI AMAR ROY PRADHAN: Sir,
you will agree, as also the Prime Min-
ister and Home Minister, that the
statemeni made by the hon. Minjster
of State is no better than a school
essay. This is a serious issue and
burning question of today and the
guestion of the integrity of the nation
lies in this issue, But it is an evasive
statement only. (Interruptions). As you
know, for the last three months, an
alarming situation is prevailing in
Assam and Meghalaya. Non-Assamese
and Non-Khasis are being treated as
foreigners, And, on this issue, Lok
Sabha election in 12 constituencies in
Assam has been postponed. Nobody
knowg when the election will be held
next. Firing, arson, lpoting, rape and
murder of human being are now a day
to day affair.

MR, SPEAKER: That has been done.
You come to the precise issue. What
is the issue?

SHRI AMAR ROY PRADHAN: A
reign of terror rather say, a reign of
jungle is prevailing. A high Central
Government official and a renowned
scientist, Dr, Rabindra Mitra, was
brutally killed in broad day light by
throwing stones at him, Non-Assa-
mese people were being subjected to
intimidation, insults, assault and evic-
tion from their homes, even those who
are living there for generations. Thou-
sands of inhabitants of Assam have
left Assam and came over to other
parts of India.

MR, SPEAKER: Are you reading a
statement or putting a question?

SHRI AMAR ROY PRADHAN: A
secessionist movement is being sought
to be encouraged in Assam and anti-
India posters are also being brought
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out there, Some foreign agencies are
also working behind it. A complete
lawlessness is going on in Assam and
there is none to -protect the lives of
linguistic minorities.

THE MINISTER OF AGRICULTURE
(SHRI BIRENDRA SINGH RAO): On
a point of order Sir, He is reading a
statement,

MR. SPEAKER: A point of order
has been raised. What is your ques-
tion?

SHRI AMAR ROY PRADHAN: It
may have some repercussions in other
parts of the country. Already Chief
Minister of West Bengal, Comrade
Jyoli Basu has gent a note requesting
the Centre to take stern steps imme-
diately. But the Central Government
is sleeping and deliberately ignoring
this issue. (Interruptioms).

MR, SPEAKER: Is the hon. Member
making a statement or asking a ques-
tion? You are supposed to ask a ques~
tion.

SHRI AMAR ROY PRADHAN: I
raised the issue the other day and said
that some stern steps should be taken
immediately but nothing has been
done. (Interruptions)

MR, SPEAKER: Will you please put
your question? If you don't put a
question, what has the Minister to
answer?

SHRI AMAR ROY PRADHAN: I
will put my question, Under the above
circumstances, I would like to know
from the hon. Minister clearly:

(a) What immediate and specific
steps are going to be taken to give pro-
tection to everyone including linguistic
minorities regarding life and proper-
ties, who are living there for genera-
tions?
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(b) I would like to have a categorical
answer from the Minister as to who
‘would be treated as foreigners accord-
ing to our Constitution and what would
be the method to determine the for-
eigners.

MR, SPEAKER: That is all. You
cannot go on like that.

SHRI AMAR ROY PRADHAN: (c)
What are the specific steps that are
being taken to prevent new and fresh
infiltrators into Assam and Meghalaya
from outside?

(d) I would like to know whether
the Prime Minister will talk to the
non-Assamese people also at the dis-
cussions with the other political lead-
ers?

SHRI P. VENKATASUBBAIAH: We
are one with the hon, Member when
he says that there are certain disturb-
ing trends in this part of the country,

I may submit in this connection that
thig js the legacy of the past Govern-
ment.  (Interruptions) Immediately
after the new Government assumed
office, the Prime Minister went into
this question. Some senior leaders of
our party have been sent there, They
had detailed discussions with crogs-
sections of the population and with
students, and they have studied the
situation, The Governor came here
and he had discussions with the Prime
Minister and with the Home Minister,
and he is studying the matter.

About the second point which the
hon. Member has raised with regard
to the steps taken to safeguard and
protect the lives and properties of the
people, T have already mentioned in
my statement that we have streng-
thened the security arrangements.
Some twenty additional border posts
have been stationed there to obstruct
further influx of population from the
other side of our border. These are the
important steps we have taken. We
are continuing to take those steps in
that direction.
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About the posters which the hon,
Member has mentioned, it has also
been brought to the notice of the Gov-
ernment, but I may assure the hon.
Héuse that the Government is in a
position to take whatever steps that
are possible to maintain law and order
and that secessionist activities will
not be allowed to continue there. We
will do whatever is possible for us to

deal with the situation in a  proper
manner,

MR. SPEAKER: Shri Somnath
Chatterjee.

SHRI AMAR ROY PRADHAN: My
question has not been answered pro-
perly. because I asked calegorically
who will be treated as foreigners.

MR, SPEAKER: Will you take your
seal?

SHRI INDRAJIT GUPTA (Basirhat):
A poinied question was asked about
fore gners. He did not reply to that.
The ouestion is about the definition
of foreigners, who is a foreigner in
Assom. That question was put, and
he has not replied to it. Is the Mem-
ber not entitled to get a reply?

MR. SPEAKER: Will you reply to
that?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): This is a
very delicate situation and hon, Mem-
bers are fully aware that different peo-
ple are calling different people foreign-
ers. We do not know who the foreign-
ers are, The whole matter, can be gone
into. That is why we had put this
matter to the hon. Members of the
Opposition and it was agreed that the
question should be kept above parties
and we should all consider it seriously
and in depth Almost immediatelv after
the meeting. 1 sent some people to
Assam T asked the Governor to come
to Delhi. We have been in touch, It is
not an easy sitnation. We must be very
cara~fil that we do not say anything
that further inflames feelings, Who is
to hr eallad a foreigner, to what date
do von take it back—<hese are all
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matters 'which we must discuss pri-

* vately with some of you and with some

of the Assam people, I am in touch
with various people there. We had
agreed to call a meeting here; I have
not had a response from them.

SHRI SOMNATH CHATTERJEE
(Jadavpur): We are happy at the
timely intervention of the hon, Prime
Minister, It is no doubt the preroga-
live of the Government to choose its
spokesmen, bul we fell that in a very
important matter like this the people
would have been more assured if the
hon. Home Minister or the Prime Min-
ister had replied, but since there has
been an intervention by the Prime
Minister, it will be helpful. We do
nol wish to rouse passions. It is not
our intention, The matter is very im-
portant and very delicate and the si-
tuation there is explosive. We do not
wish to say anything which may ag-
gravale the giluation there. We have
given nolice of this call attention more
out of a sense of shock, anguish and
concern for the large number of people
who are there, especially the linguistic
minorities, The statement shows the
conrern for the situation that is pre-
vailing there now. But it seems that
some of the important aspecis of the
problem and the situation that is now
prevailing there have not been taken
nofe of. This is not just an isolated
instance of trying to drive out the so-
called foreigners. There are serious
apprehensions of foreign agencies in-
termeddling in thal area,

12 hrs,

When the hon. Prime Minister, after
she {cok charge, sent some leaders of
her party, it appears that those leaders
met the students primarily, but the
persons who have been affected, have
not heen consulted or discussions have
not ta'sen place with them; at least, it
has not come out in the newspapers.
The Prime Minister, it appears, has
seni for the representatives of the Stu-
denis’ Uninns, But T have been told
that who are the leaders of those Uni-
ons ifself ig very much in doubt in that
part of the country, because everybody
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seems to be taking up the leadership
there and there is chaos and the mat-
ter is completely out of control even in
the students’ unions,

Secondly we would have expected
that if the hon, Prime Minister could
have visiteq Assam in the midst of
her manifold duties, that woulg have
been reassuring to the people there
and her presence would have been
of great help to them. Now the point
is whether zhe is going to call the
representatives of those who have
been affected, the wvictims of {the
atrocities that are being committed.
I have got the whole list of the nature
of atrocitieg that have been commit-
ted there. I do not wish to go into
all of them here. But I would re-
quest the hon, Prime Minister +to
inform the House and through the
House the nation whether the Magha-
laya Minorities Coordination Com-
mittee have given representation: on
the 15th of this month setting out the
nature of atrocities that have been
committed, setting out the serious-
nesg of the situation there. Now
representations have alspy come from
people in Assam, from the people in
Cachar. What initially =tarted as an
issue of foreigners really started
when the bye-election was to be held
in Mangaldoi Parliamentary consti-
tuency after the passing away of our
good friend, Mr, Patwari, who was a
Member of the previous Lok Sabha.
Then the question was first raised
end at that time the charge was that
the form: for deletion of names were
printed by the Assam Police and
leaflets were printeq by the police
asking for the deletion of the names
of so-calleg foreigners. Even today,
the Government of Indig is unable to
spel] out who ic a foreigner in this
country. I am not minimising the
importance of the difficulties of the
question of deciding who is =a
foreigner. But that cannot be a
matter of political decision. It has to
be decided on the basis of the Consti-
fution, on the basis of the laws of
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this country. It is not a matter te
be decided just to placate a section
of the people of the country. to suit
their whims and desires. It is avery
important matter,

I am respectfully submitting before
the House through you that the
question gg to who is a foreigner is
being utilised to go on a rampage,
and unthinkable Dbrutality js being
committed. There have been looting,
arson and beating up. A very well
qualifieq Manager of Qil Tndia was
stoned to death for no feult of his.
He was called to the Hospital 1ol
come and see one of the employees
of Oil India; he re ponded to the call
and when he came to the hospital, in
front of the hospital he was beaten

up ang stoned to death. This is
happening in the 20th century in this
country.

That is why 'we expected that there
would be greater expression of shock.
anguish and determination. That is
why we expected the hon. Prime Minis.
ter and the hon. Home Minister to re-
ply to the Calling Attention, It is not
to minimise the status of our very
good {friend, Mr. P. Venkatasubbaiah,
that is not so. I wish him well and, 1
hope, he will go up in his status. 1t is
only io show the country’s anxlety, the
Government’s anxiety, in this matter.

When that did not succeed, then &
plea was made to correct the voters
list. From the voters’ list, 35.000
names were initially ‘deleted, When
protests were made by various political
parties, including my party and the
CPI, then some names were restored.
When they did not succeed in deleting
the names from the voters' list, then a
plea came for boycott of elections.

Today, the people in Assam are tak-
ing pride in saying that the Constitu-
tion of India does not apply to Assam.
They say that they have succeeded im
stalling the elections. It shows that
the writ of Delhi, does not run. im
Assam, I do not know whether the
attention of the Government has
been drawn to these published leaf-
lets, these printed circulars, where
Indian pepple have been described es
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<«forign dogs”. The people in Assam
are circulating these leaflets calling
Indiang non-Assamese, as “dogs’, cal-
ling them “Indian dogs”. I have been
to'd that these are the posters the lef-
lets, which have been printed in Gau-
hati University press. This is the
charge.

Inside the campus of Gauhati Univer-
sity, in the medical college, one of the
brightest students, Mr. Anjan Chakra-
varty, was killed, It is a chame for
this country that his colleagues, his
friends, in the college, in the universi-
1y, danced unon his dead body after kil-
ling him. The Secretary of the motor
workers' union, Assam, has heen killed.
The Secretary of the Namrup Fertiliser
union has heen killed. The propaganda
is being called on....(Interruptions) I
wonrld implore my hon. friends there,
please do not create a situation whirh
will give a feeling to the people of this
country that this House is not taking
up the matter seriously. T would he-
seech my hon, friends fo show patience
—vou have got the strength: have
patience to match it.

The posters are being printed and
circulated with the word “United State
of Assam”. It has spread to Meghal-
aya. The students from Assam, the
people from Assam, have gone %o
Meghalaya. They have also carried
out the rampage in Meghalaya in
agsociation with some of the local
people. I am sure, the hon. Minis-
ter knows the mname of Prof. Mar-
tin Majaw who is one of the ring lea~-
ders. Everybody knows it in Assam
and Meghalaya.

Now, support has come from the pee-
Ple in Mizoram and Nagaland. A call
is being glven, 5 eoncerted effort is
béing made where we suspect—not sus-
»oct, we are almosf sure hecause of the
way the things are happening—that
foreign intervention is there; fie
fareign agency is there, A call is being
given for “United State of Assam”,
Indians are being described as “foreign
dogs”., 'This is the situation. -I would
réquest the hon. Prime Minister—I am
#ad fhat she is now present in the
House—to give the most serious atten.
tidn to this matter.
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1 would like to know in thig context
whether the Government will issue
some clarification on the question of
“foreigners”. I know its difficulty, the
question of “foreigners’ cannot be de-
eided on g point of date, But there is
ene very significant sentence in the
Minister’s statement. He gays:

“Immediate steps have also to be
taken to strengthen the border secu-
rity arrangements tp prevent any
further unauthoriseg influx.”

It shows that the Government thinks
that there is already an unathorised
influx. That will crealte difficulties.
Please choose words very carefully. If
You say, there is already an unautho-
rised influx and that you are going fo
stop further influx, the people there
will say, “Our stand is vindicated.”

Today the Government of India is
unable to define who is a ‘“foreigner.
In that context, how can vou say that
you want to stop further unauthorised
influx? Therefore, it is very necessary,
until the situation is normalised, that
immediate strong steps have to be
taken to secure the life and property of
the persons there, minorities there.
Yinguiste minorities there. We
would like to know what compen-
sation is going to be given to the people
who have suffered for no fault of theirs.
We would like tp know what specific
steps are being taken in that direction,
They are Indians; they are staying im
Mmdis for ages, for years and_ years.
They have voted in the last elections.
Phey are being held to ransom by
seme anti-social goonda elements in
this country, Therefore, 1 would like
%o know whether the Government will
give a clear pledge to the people there,
the minorities there, the Ilinguistie
minorities there, that not one persom
will he allowed to be touched or moles.
fed or assaulted in that part of the
eountry, that their life and property
will be secure and that it will be a
apecial responsibility of the Govera-
ment of India to ensure that

Secondly, I would like to know whe-
ther the hon. Prime Minisfer will ar-
mange to send an all-party delegation
flere which will create an atmosphere
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of confidence in the minds of the peo-
ple, the victims, there and will help in
the restoration of an atmosphere of
sanity in that part of the country. I
would again request the hon. Prime
Minister and the Government to clearly
specify who, according to them, is a
“foreigner”. Thig is an issue on which
nobody should be allowed to go on a
rampage like this, This assurance has
to be given and a decision has to be
taken by the Government zs soon as
possible.

Ag regards the question of compen-
sation that I have raised, 1 would re-
quest the hon. Prime Minister, if she
chooses or the Home Minister to reply

whether gny specific steps Will be taken
in that direction at an early date.

SHRI MUNDER SHARMA (Jabal-
pur): What is the date of the posters
which were circulated in Assam?

SHRI SOMNATH CHATTERJEE: 1
have got it. I can give it to the Prime
Minister. 1 can lay it on the Table of
the House, These are in Assamese
language.
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(wrwume)

SHRI G.- M. BANATWALLA (Pon-
naniy: Sir, on a point of order. (Inter=
ruptzom-)

MR. SPEAKER:
point of order?

What is your

SHRI G. M. BANATWALLA: My
point of order is simply this, Mr. Spea-
ker, that we are told in the statement
that there are secessionist activities and
the hon. Minister says that we should
not be exerecised about it....

MR. SPEAKER: There is no point of
order. Please sit down. Let the-
Minister make his statement.

SHRI 'G. M. BANATWALLA: Con-
tradmtcry ‘statements are b€1ng made
by the Treasury Benches here. .

MR, SPEAKER: I think you have not
followed him,

SHRI G. M. BANATWALLA: We
have totally followed him, Sir. I want.
you also to follow.

MR. SPEAKER: Please sit down.
sy sw Peg: ofwe o@a, 7@ &9

Fq ATET YT I9D T UH ra’a
e QU &1 006 § wﬁm‘t
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SHRI JYOTIRMOY BOSU (Diamond
Harbour): The Home Minister made a
statement that there was foreign
hand. ... (Interruptions)

SHRI ZAIL SINGH: I doubt it.

MR. SPEAKER: Mr. Bosu, vou have
not followed him. He says that it is
not so mueh as it has been made out
to be. (Interruptions)

ot g9a T SafFae & F9T ¥
27

MR, SFEAKER: He doeg not want to
magnify that. That is all. He has not

denied the fact. Let him make his
statement.

T 19 HT FTAT TEAT £ AT ST,
P& gt ofsr saT= gia g

ot ¥ feg: srmcfae d@Tw = 38
arz e 357 o i femzfes i
I HATT FIC FGE ATH ATRANEIT &
SeaTq BT WY FET WW WT IR |
# grow @ 7R fawmar g i g gy
T %, g€ @® @, gL faEX &
Pmﬁm,ﬁm?rmﬁmwm
gﬁmmaﬁvmmw
@ET & CT FW # W FHT '
T TOTH HCA| PHET FT TE FT &
Te Pawar 78T &y =tfem)

SHRI SOMNATH CHATTERJEE:
What about compensation? What
about an all-party Delegation? Ha has
not answered to these?

FTY WETET . WET ST, TEE

a?m’?-l’ﬂ‘-ra???rrmml «?ﬂ'@"rfﬂ‘
T FHEN E FTUHT!
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AN HON, MEMBER: What about an
all-Party Delegation?

SHRIMATI INDIRA GANDHI: No,
Sir. I do not think there is any need
for an all-Party Delegation, Serious
allegations have been made—I would
request the Members no to ask me 10
name any person or Party—about some
Parties inciting the agitators. There-
fore, an all-Party Delegation would not
serve any useful purpose. What we
have agreed to with the leaders of the
Opposition is that we would call renre-
sentatives of the national rolitical
parties in Assam. I am willing o
accept the suggestion of the hon.
Member, if any representatives of
those who have suffered wish to
come, I shall be glad to meet them.

MR. SPEAKER: Mr, Ramanng Rail.

Before you proceed with fthe ques-
tion, please make it precise sp that he
can answer. If it is a long question,
then the whole thing will be lost. If
vou put a specific question, he will be
able tp answer. Otherwise, it will be a

statement and some noints will be left
out.

SHRI M. RAMANNA RAI (Kasara-
god): Sir, it is a known fact that the
Chief Secretary of Assam himself is be-
hind this agitation and if it is so, is it
not necessary that a House Committee
is appointed or a delegation is sent to
find out the truth,

MR. SPEAKER: That has already
been replied.
SHRI M. RAMANNA RAI:. .. .to find

out the truth...

SHRI JYOTIRMOY BOSU: He is a
new Member, Sir.
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SMRI M. RAMANNA RAI: Now, the
main point is that against the “linguis-
tic minorities”, and “the religious mi-
norities” some foreign agencies are
working to disturb the peace in that
area, The main point for consideration
ig that if this kind of agitation spreads
* 1o other parts of the country, then we
will no be able to check this. Ther2
is a possibility of this kind of agitation
extending to the South also. So, the
real truth should be found out and
the correct answer found for this
problem for ever.

MR. SPEAKER: 1 think your ques-
tions have been answered, There is
nothing new about it....If there is
any specific question please put it.

SHRI M. RAMANNA RAI: My
question is: whether some foreign
agents are behind this and 1 want io
know what is the role of the Chief
Secretary of Assam in this matter,

SHRIMATI INDIRA GANDHI: We
are looking into all the complaints
that have been made. So far as the
question of foreign interference or
foreign influence or foreign hand is
concerned, ‘it is not easy to find out
these things. Some people are making
such accusations. We are looking into
the whole matter in depth and obi-
viously, if there is any truth in these
anteganions we have to deal with the
culprity saverely and promptly,

SHRT K, A. RAJAN (Trichur):
Before just going into the relevant
question which T will put, 1 am sorry
to say 1hat contradictory statements
are coming from the government
benches, 1 do not know if they ara
functioning with anv sense of collec-
tive responsibility. This is a2 sad state
of affairs.....(Interruptions) Yes,
yves the statements are contradictory.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Point out one contra-
diction,

SHRIMAT: INDIRA GANDHI: Np
statement is contradictory. Please
read whatever you are talking about.
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SHRI BUTA SINGH (Ropa;)_: 1f
the hon. Member himself is confused,
what can the Government do?

SHRI K. A. RAJAN: Unfortunate-
ly, the question of Assam is just an
issue mishandleq and exploited by
chauvinists and communalists. .

AN HON. MEMBER: Communists.

SHRI K. A, RAJAN: Communalists
.... (Interruptions) You cannot shout
me down.

MR. SPEAKER: 71 am afraid you
will again lose the importance of the
question. Please put your question.

SHRI X. A, RAJAN: I am just
placing the background of the ques-
tion.

MR, SPEAKER: You will lose your
question.

SHRI K. A. RAJAN: The whole
hackground to the question is the
handling of the whole prob.em by the
previous government. . .(Interruptions)
Please allow me {o s2y, Why are you
impatient?

The whole problemy of Assam is the
incpt handling by the earlier Janata
Government and the inept handling
by the administration of the whole
thing. But what we are more con-
cerned now is how we are going to
face the problem. Thig is not a prob-
lem of Assam =znlone. This epidemic
has spread to the other parts of North-
Eastern region also.

MR, SPEAKER:

come to the point.

1 think 1let us

SHRI E. A. RAJAN: A responsible
person iike {he Chisf Minister of
West Bengal hag written letters on

. this point exnressing anxietv over the

developing gituation. TUnfortunately
this thing has happened. (Interrup-
tions). The major problem is influx
of foreigners, What is the definition
of foreigners—this i3 my first point.
I would like to know from the hon.
Minister whether some guideline ig to

R ———
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be evolved regarding who the foreig-
per is. That is my gquestien.

Algo 1 would like ¢t0 know from the
hon. Minister what concrete step has
been taken for making the people res-
ponsible, that is, the officers of the
check posts who are conniving with
them by just allowing the people to
infiltrate into thig region.

Your point about
already been

MR, SPEAKER:
the foreigners has
answered twice.

SHR[ K. A. RAJAN: Ngp concrete
reply has come from him,

SHRIMATI INDIRA GANDHI: As
you have rightly pointed out. Sir,
these questiong have been replieq to.
But, since the hon, Member seems to
be a little confused about the whole
matter, T should like to say a word
with regard to who are the foreigners.
This js a multi-pronged type of attack.
Initially, it waz supposed to be direct-
ed against those pcople who were
supnosed fo have infiltrateq from
Bangladesh. But. later, other people
were included. This is what I said
in the beginning that different cate-
gories of people are being referred to
as foreigners, that is, the people who
have gone there for work because
nobody else was willing to do it. They
have gone from certain economically
backward districts of Bihar and U.P.
They have been working there for
many vyears. Many of them have bheen
declared as foreigners., Otherg also
who have been living in Assam for
hundreds of years, are being called
foreigners. (Interruptions)

AN HON, MEMBER: Do you acecpt
that?

SHRIMATT INDIRA GANDHI: We
do not accept it. That is why I am
asking for your cooperation. We re-
quest the hon Members of the Op-
position that in order to decide this
very delicate point, we should sit and
look into the question of who ig a
foreigner. Obiviously, those who have
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voted before or those whe have lived
there for m particular period of time
are regarded ag citizens. But, this
matter has to be gone into in greater
detail, There is no use making a state-
ment here which will not help the
situation,

We have gaid that we ghall call the
leaders of different parties or their
representativeg and discuss the matter
with them. In the meantime, We are
looking at the problem from the point
of view of strengthening security and
to ascertain whether the complaints
are justified. If persons in authority
themselves were responsible for incit-
ing either the students or anybody
elee, obviously, they shoulq be remov-
ed and replaced by otherg.

MR. SPEAKER: Shri Chitta Mahata,
Will vou like to say anything more
now as it has been quite exhaustive?
You put the questions,

st 1. @R, W (qGie)
IvaeT TETRT, ITETH m‘t TR &1
qfrfeyfa z(, TETTATE L W &

-l il a*m‘.fﬁ FoTA H AT
qar g | ¥ .‘*a?ﬁ——rw—rg—i’?
= dma HiT Proo 8 57 FTEmw
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SHR] NARAYAN CHOUBEY (Mid-
nanore ). What about the people who
have taken shelter in Tripura and
West Bengal from Assam?

S”RT SOMNATH CHATTERJEE:
Vou have to take them back.

SHRIMATI INDIRA GANDHI: -All
these questions will be discussed with

you.
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CONTINGENCY FUND OF INDIA
(AMENDMENT) BILL*

THE MINISTER OF FINANCE
AND INDUSTRY (SHR1 R. VEN-
KATARAMAN): Sir, I beg to move

. for jeave to introduce a Bill further
to amend the Contingency Fund of
India Act 1950,

MR. SPEAKER: The question is:

“That leave be granted to in-
troduce y Bill further to amend the

Contingency Fund of India Act,
1950.”

The Motion was adopted.

SHRI R, VENKATARAMAN: Sir,
I introducet the Bill.

SHR1 JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, 1 want to make
a submission..,.

MR. SPEAKER: You cannot mak2
a submission, You can only oppose
it. You had mentioned to me about
item No. 6.

SHRI JYOTIRMOY BOSU: My
submission is that....

MR, SPEAKER: 71 do not allow it.

SHRI JYOTIRMOY BOSU: Please
hear me. 1 rise on a point of order.
My point of order is that the explana-
tory statemen: is being laid on the
Table of the House. Now, tell me
how any Member could guess what is
in the explanatory statement -o that
he can make up hig mind either to

« Opposé it or support it. Had the ex-
planatory ctatement come to us yes-
terday we could have read it and made
up our mind?

MR. SPEAKER: You may raise this

point when the time comes for dis-
cussion on thig item,

40

STATEMENT RE, CONTINGENCY
FUND OF INDIA (AMENDMENT)
ORDINANCE, 1979

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): Sir, I beg to lay on
the Table an explanatory statement
(Hindi and English versions) giving
reasong for immediate legislation by
the Contingency Fund of India
(Amendment) Ordinance, 1979.

12.32 hrs.

MATTERS UNDER RULE 377

(i) SHORTAGE OF NEPTHA WITH BARAUNI
FERTILIZER FACTORY

SeAY WO WEt (SHIT) : HEE
wgIew, U] €W HIEMT AT
TRl G S & g 1 w41 TeUd dw-
WHH @A & WU § AT T
g | FTETR FTRIT o B aAca®ey gTiq]
¥Tfe UF g § 7§l g Wl g
27 feweaz, 1979 & zg Y T
% g | I FWH T AT &5 Al
TE SEAIT % W@ o1 FC(AT SEdl-
frwwrﬁwag‘,wa?wqg-a
feerfa DAT T

(ii) ProeBrLEMS oF INDIANS IN UNITED
ARAE EMIRATES

DR. VASANT KUMAR PANDIT
(Rajgarh): Being permitted under
Rule 377 1 want to make mention of
urgent matter of public importance.

Sir, a serious and alarming situa-
tion has arisen in U.A.E. where lakhs
of Indians are residing. Recently on
10-1-1980 the U.A.E. Government has
put a ban on changing of jobs and
they are compelled to leave by 1st
March, 1980. The Gulf Indians’ Wel-
fare Association has sent an urgent
appeal to the Prime Minister to save
them from being stranded in the
U.AE. If urgent steps are not taken
by Indian Government more than a

*Publisheg in Gazette of
dated 24th January, 1980.

India Extraordinary,

Part II, section 2,

fIntroduced with the recommenda tion of the President.
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A1 Matters under

lakh of Indians in Gulf countries
would be considered as “illegal immi-
‘grants” and forced to return to India.
Besides, the new regulation will lead
‘to untold exploitation of those Indians
who are employed in U.AE. Besides,
this would affect the employment
potential of Indians in TU.AE. and
create confusion and uncertainty in
the minds of those who are there. I,
therefore, call vpon the Government
to immediately initiate talks with
U A.E. and bring about = settlement
of the present gituation,

(iii) ReceENT CASES OF ROBBERIES IN
DeLnr

SHRI H. K, L. BHAGAT (East
Dethi): Sir, under Rule 377, 7 have
tn hring to the natice of the House
1he recent cases of robberies in Ashok
Vihar and Lawrance Road in Delhi
areag resulting in injuries in several
women and children and loss of valu-
able property and these incidents have
‘caused anxiety in the minds of the
peanle of Delhi. 71 would request the
I'nn  Minister to p'ease let us know
what stens he proposes to iake to pre-
vant such occurrences and to improve
the Taw and order situation in the
canita] which has very badly deterio-
rated during the last 3 years. Mean-
while, Sir T am bringing it to vour
notice that the wife of Shri Mangat
Ilam who was injured in the robbery
cace has died. The matter requires
very serious attention,

(iv) ISSUE OF NOTIFICATION ABOUT
INCREASE. IN THE PRICE OF FABRICATED
Mica

Waerer sO@ T/ (FiEwET)
e TEIRY, Ug FOAW  STEALOAE
a7 g P St Pt wTTE TR B
T (wieRer v’ & ATy s
g Do 99 &1 AitePEEET B w
F AW HEH AT OUq W 9%
Glamee AEal &1 (agg &0 &L
mmﬁhﬁﬁw#wﬁ
'anr"a'ram'rt = @ g’l TaH
“TTEET TTEV WNTTT e s

MAGHA 4, 1901 (SAKA)

Rule 377 42
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(v) RErOrRTED LocCk-0oUT 1N KESORAM
CorToN MILLS

MR. SPEAKER: Shri Jyotirmoy
Bosu. Rule 377,

SHR1 JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have to ask
one thing from you before | start,

I have given notices under Rule-377.
There are three cases of serious hard-
ships inflicted on labour. One was
regarding the CIWTC strike. Sir, the
Economic Times employees of Calcutfa
have heen laid off and made to sit
idle. Regarding the lock-out of Kiso-
ram Cotton Mills, Sir, the Kisoram
Cotton Mills is owned by the Birlas
and they have declared a lockout of
thigy factory in the Garden Reach
area, thus causing hardship to these
poor workers; and +at the same time
thiq will hamper the prodction of a
very important item, namely, Textiles,
which earns us lot of foreign ex-
change. T beg of you kindly to ask
the Minister concerned to make a
statement because it involves 12,000
workers,

MR. SPEAKER: He is here. It
is entircly for the Minister.

SHRI JYOTIRMOY BOSU: You
can make an observation,

MR. SPEAKER: You have already
done,

Now, let us proceed with the Legis-
lative Business.
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CONSTITUTION (FORTY FIFTH
AMENDMENT) BILI,,

ot T Paeme greE (FEANR)
&1 a5% AT g1 W1 g < A gIF &
whe Famr a1 g 1 w9 9 Pt wwy
TET T g ! F{H gH end A HAWAr
T G AN AT SR & -

wAW WETIW : F o&ar @rE. ..

The House will now take up the
Constitution (Forty-Fifth  Amend-
ment) Bill, 1980. 1 think that {wo
hours will be sufficient for all the
three stageg of the Bill

1t the House agrees, we may have
nne hour for the General Discussion
mnd gne hour for the Ciause-by-Clause
consideration and algo for the Third
Reading. There is paucity of time and
all hon. Members on bhoth sides of the
Houze, T think, will feel the necessity
because, before 26th, we will have to
da it. That is why I am pulting it
1o you.

W WIS VW (FeETET) 0 wETeT
wzier, =8 fa=1 P Peoww =

o = E\-'q'— T ST |

MR SPEAKER: If the House agrees
it iz all right: but the matter has to
ba formally put and carried.
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MR. SPEAKER: Let us cross the
bridge. It would take legs than 2.
hours. So, please make a move.

St TWTEAT WY (qEAT): eremer
wgleT, ®F 377 & dgd &
givegy wfeqr & o "R & aC 0
@+ = Aifew faor g 1 wTew @Y S9
1 =T g !

MR. SPEAKER: We have allowed
already five Members under Rule 377,
Now please sit down.

SHRI SAMAR MUKHERJEE (How-
rah): I wish to make a submission
that we will support the Bill and no
doubt the Bill will be passeq unani-
mously. But some time should be
given to place some points of view.

MR. SPEAKER:
have already said.

That ig what I

SHRI SAMAR MUKHERJEE: One
or two hours would be insufficient.

MR. SPEAKER: Let me see the
feasibility,

SHRI JYOTIRMOY BOSU (Dia-
mpnd Harbour): Sir, we know how
the welfare of {ha Scheduled Castes
and Scheduled Tribes hag been lookecl
after during the past thirty vears.
That must be fully exposed. Both the
peonle and we know how good you
had been to them.

MR, SPEAKER: Don’t make a re-
mark like that. Now, two hours have
been allotted. Afterwards, it has to
go to Rajva Sabha.

vy ¥ (s ww fey) & et

= 1A Ay o
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*Moved with the recommendation of the President.
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MR. SPEAKER: Motion moved:

“That the Bill further to amend
the Congtitution of India, be taken
into consideration.”

= wquTer PHg w7

st Twew @t (PawfE)
W &9 goyd fau @ g, 9%
o T FT HTA ¢

MR. SPEAKER: That will be done

when the amendments are taken up.
Now, it is the consideration stage.
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SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Mr. Speaker, Sir,
on behalf of the CPI(M), I welcome
the Constitution (Forty-Fifth) Am-
endment Bill, 1980 which seeks to
amend Article 334 of t{he Constitu-
tion,

Even after thirty years of Congress
rule and 24 years of Janata rule, the
plight of the scheduled -casteg and
scheduleg tribes has not improved as
we envisaged and expected. In this
connection, I would also like to men-
tion that some ways and means should
be found out so that the scheduled
castes or scheduled tribes who have
converted themselves as neo-Budhists
or have embraced Christianity or
Islam are also treateq as scheduled
castes or scheduled tribes and they
are not deprived of the benefits due
to them. These scheduled caste per-
sons work in big cities like Delhij,
Bombay, Madras and Calcutta as also
some other towns and keep these
places clean, but it is unfortunate that
they do not get human treatment from
the society and from the nation. Most
of the scheduled castes ang scheduled
tribes live in the rural areas and they
are agricultural workers and share-
croppers. About 95 per cent of these
people live below the poverty line. It
is our dutyv to devise ways and means
to help their economic upliftment and
we should have a proper social and
human approach to solve their prob-
lems. One of the wavs is that we must
implement land reforms properly. In

mv State, where there is a Left-.

Front Government, they are imple-
menting land reforms proverly and
thev have passed one legislation that
share-croppers’ rights should be re-
corded and their eviction should be
istopped.  Just before elections Shri
‘Bhola Paswan Shastri visited West
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Bengal and he, 'who is a true
Gandhian, said that West Bengal was
properly implementing lang reforms
and that they had given rights to the
share  cropp2rs and  agricultural
labourers. Actually, this is the State
which has served properly the sche-
duled castes and scheduled tribes,

Then, there is another important
matter. Namashoodras in West Ben-
gal are treated as scheduled -castes,
but in Bihar and U.P, they are not.
Similarly, Sunri community in West
Bengal is treated as scheduled castes,
but in Bihar jn Dhanbad and Santhal
Pragana, they are not even these
people working in Chittaranjan Rail-
way workshop are not treated as
Scheduled Castes, In Gujarat, Bihar
and U.P. there are many communities
who are treated as gcheduleq castes or
scheduled tribes, but in Assam =and
other Stateg they are not. It is very
essential that some uniform pattern
should he foilowed throughout the
country.  Any community treated as
scheduled caste or scheduled tribe
should be treated similarly in the
who'e of Tndia.  In thig econnection, I
want to mention that ip the last Lok
Sabha, one amending Rill was hrought
befare the House to includ- and ex-
cluda certain Scheduled Caste com-
munities. But before that Bill was
passed. the House wag dissolved. So,
T reauest the Government that BRill
should be brought again hefore the
House, =0 that the difficulties of the
SCs and STs may be removed.

With these words, ] support the
Bill.

SHRI KUSUMA KRISHNA MUR-
THY (Amalapuram): At the outset,
let me congratulate the Government
for realizing the need for bringing in
this important constitutional Bil] is
such 5 speedy manner. The original
provision ig this: ‘“The provision
relating to the reservation of seats for
the SC and ST either in the House of
the People or in the Legislative Assem-
blies of m State chall cease to have
effect after the expiration of 10 years
from the commencement of the
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Constitution.” Even before incorporat-
ing this provision in the Constitution,
some amendments were moved then it-
self, to the effect that this provision
of reservation shall cease tp exist,
provided the people for whom seats ‘n
the legislatures have been reserved,
are brought to the 1level of other
advanced classes of people, educa~
tionally, socially and economically,

The basis for moving such amend-
ment was the social backwardness of
these people. Their backwardness was
frozen. These people have been suffer.
ing for centuries due to this social
backwardness.

When this subject of reservation was
discussed in the Constituent Assemb-
ly, many hon. Members started saying
that the 10-year period was quite in-
adequate, whep compared to their
backwardness. In reply thereto, our
beloved leader, Late Pandit Nehru
made a pertinent observation in that
connection, by saying that “it was not
inadequate if the leader of thig coun-
try put their heads together to bring
them up.”

Thug it was made very clear that
the pa-sing of the enactment alone
was not sufficient. There must be a
basic change in the hearty of the
people who matter on this issue.
That has been made very clear on
the floor of this House by Late Pandit
Nehru. Later, while disallowing all
the amendments, Dr, Ambedkar
made it very clear and he emphati-
cally said:

“If at the end of 10 years, the
SCs find that their position has not
improved or that they want further
extension of thig period, it will not
be beyond their capacity or their
intelligence tp invent new ways of
getting the same protection which
they are promised here.”

It is clear that the scope for getling
this gafeguard extendeq was not
ruled out; and it iy also very clear
that the option of demand for this
extension is given to the people for
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whom thi; safeguard is  meant.
Therefore, while initiating the dis-
cussion during the first amendment
of this constitutional provision in
1959, for another 10 years the then
Home Minister, Shri Govind Ballabh
Pant, made it very clear on the floor
of this House that the reasons which
weiched with, and influenced the
Constituent .Assembly for making
thig provision 'lor reservations, did
not cease even then.

Therefore, T fee] that the same
reasons which made the Constituent
Assembly pass this Bill and also
again extend this provision still hold
good_ in the sense that the purpose
for which the provision wag original-
Iy er}acted in the Constitution, has
not yet heen achieved. Everyone of
us knows that our approach to this
grave problem of social evolution in
Indiay is drawing the attention of
whole world. We are so practical
and practicable in our ways and
means to bring about a social evolu-
tion of such an unimaginable magni-
tude. Our approach is peaceful,
silent and democratic in all respects;
and it was evolved under the dyna-
mic leadership of our beloved leader
Pandit Nehru,

If this =ocial transformation is not
brought about through constitutional
means in this country the country
has to face a “caste war” unlike in
other countries which faceg “class
wars” during the course of history.
Therefore, ip this connection, though
we all wanted to have a casteless
and classless society, we are not able
to achieve this becanse of s0 many
of our inherent inhibitions; ang that
is why we have brought forward this
Bill again today 'in Parliament,

I can cite many examples from the
24. Reports of the Commi:sioner of
SCs and STs which have elaborately
and clearly mentioned their humilia-
tions, suppressiong and denial of civil
right; even till today. Ewven after
providing this clause, they have not
come up to the expected level. There
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are Elayaperumal Committee Shilu
Ap Committee, and the Parliamen-
tary Committee for the welfare of
SC & ST besides so many other provi-
sion; in the Constitution and in spite
of all that, the expected results we
have not been gable to achieve be-
cause the implementation of those
provisions is not being properly
done, Therefore in thig connection,
I would request the Government not
only to see that the amendment is
passed but also t3 cee that the provi-
sions are properly implemented by
creating a separate Ministry at the
Centre. In varioug States, we know
that there are separate Ministries for
Harijan upliftiment., In the Centre
also if such g Ministry i: there, they
can exclusively look after this matter

4 see that the provisiong are pro-
37'13{ implemented. Secondly, in
rder to get the utility of these safe-
guards properly extended to the
really deserved, the government
must immediately see that the lists
of the SC & ST are properly and
objectively revised.

Therefore the Government while
bringing forwary this amendment
must also bear in mind Article 46 in
Chapter 4 containing the Directive
Principles which says: “The State
shal] promote with specia] care the
education and the economic interests
of the weaker section; of the people
and in particular gll the SCs and STs
and shall protect them from social
injustice and all forms of exploita-
tion.” Therefore, woulq it be proper
for a civilised society to deny the
just claims of those suppressed and
oppressed people who have been
suffering for centuries together? In
this context T would like to be very
clear that a period of 10 yearg or 30
years is absolutely of no conse-
quence because the magnitude of the
problem of their suffering for cen-
turies together is such that we will
not be able to wipe out these suffer-
ings; in a short period. Therefore,
the amendment moved in the begin-

ning, 1 think, is boung to operate and
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these safeguards are bound to con-
tinue until these classes are brought
up actually into the main stream of
life and also to the level of all those
advanced classes of people in our
eaciety.

MR. SPEAKER:
Parulekar.
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Shri Bapusaheb

MR. SPEAKER: He is not present.
I have to inform the House that
voting on the motion for considera-
tion of the Constitution (Forty-fifth
Amendment) Bill will take place at
about 3 p.m. Thereafter voting on
the clauses and motion for passing
the Bill will be held at the appro-
priate time. Now we adjourn the
House -for lunch to meet again at
2 p.m.

13 lars,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

——

The Lok Sabha vye-assembled after
Lunch at Fourteem of the Clock.

[MR. SPEAKER in the Chair]

CONSTITUTION (FORTY-FIFTH
AMENDMENT) BILL—Contd.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Speaker, at the
outset I thank you very much for
having given me this opportunity te
speak though my turn had already
gone. In supporting this Bill general-
ly, T should like to make a few sub-
missiong by way of suggestions to
the hon. Minister "ang the Govern-
ment, Everybody knows that the
safeguards by way of Article 334 im
the Constitution were introduced
because of low educationa] and

economic conditions of the Scheduled
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Castes and Tribes people. Before the
appointment of the constitution com-
‘mittes and the Constituent Assembly,
an advisory committee for making
recommendations on minorities was
createdq and that committee submit-
ted a report on 8th August, 1947 and
that report went very much with the
Constituent Assembly. With refer-
ence to that particular report this
Article 334 came to be enacted in the
Constitution. That report mentions,
inter alia:

“Tt is on account of the extremely

}ow educationa] and economic con-
ditions of the Scheduled Castes
ang Tribe: ang the grievousg social
disabilities from which they suffer

that  political safeguard- and
reservation of geats had to be
granteg 1o them.”

It ig really unfertunate that in the
last 33 years we were required te
amend this article twice and this is
the third time that we are required
to amenq thig particular article. It
shows that all the governments were
nnt in a position to fulfil thi; pledge
to improve the conditions of the
Scheduled Castes and Tribes people.
Under the circumstances. though
you, I would like to ask the Govern-
ment and the hon. Home Minister
ag to whether they really believe
that in the next ten years, the period
now mentioned in the amendment,
the economic and educational condi-
tiong of the Scheduled Castes and
the Scheduled Tribes zre going to
be improved to such an extent that
there will be no necessity of the
politica]l]  safeguards in future. I
would also ask through you to the
hon. Minister as to whether they
really believe that the grievous
social disabilities under which these
classe; of people have been suffering
for thousandg of years will be re-
moved in the coming ten years. If
50, whether he will give a guarantee
to that particular effect.

I would like to invite the attention
of the hon, Minister to one other
important point to which a reference
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wag made by my colleague Shri
Halder and I had also referred to
that in my speech on the Scheduled
Caste Order in the Sixth Lok Sabha.
As far as the Neo Buddhists are.con-
cerned, they are not governeqd by the
definition of Scheduled Castes. At
the time when Article 334 came to
be enacted, they had not embraced
Buddhism. They have not improved
their educational ang economic con-
ditions. Therefore, 1 would request
the hon. Minister and the Govern-
ment to give considerable thought
to this particular aspect. The usual
argument that is placed before us is
Clauce 3 of the Scheduled Castes
Order. Section 3 was inter alia men-
tioned to quote—

“notwithstending anmything con-
taineq ipn paragraph 2, no person
who professes 5 religion different
from Mindu er Sikh religion shall
be dermed to he the Member of
the Scheduled Caste.”

In all Aete and in all legislations
we have defined ‘Hindu' to mean and
include Buddhists and Sikhs. There
iec no logieal argument. T would,
therefcre, appeal to the hon. Home
Minister and the Govermment, as the
social economic and financial condi-
tion of those people who have been
converted, to Buddhism from Sche-
duleq Castes have not improved,
they should also be included in this
Article 384.

T would alsy like to invite atten-
tion of the hon. Minister to Clause
334(h). I fail to understand as to
what js the useful purpose in giving
thiq facility gnd protection to the
Angjo-Indians. They are sophisti-
cated, cultured, intelligent rich peo-
ple. In the year 1950 or 1952 when
the Constitution was written, it
would have been gall right. In the
present circumstances T would re-
quest the Government to give a
serious thought as to whether Article
334(b) should be there,

Lastly, T woulq invite the attention
of the hon, Minister to see whether
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there shoulg be nomination as far as
the Anglo-Indians are concerned.
Why is there discrimination between
Anglo.Indian and Harijans? Anglo-
Indians can alsp be askeq to contest
and come and not that one person
may continue as a Member for forty
years. If we ask them to contest,
other Anglo-Indians may also come.

MR. SPEAKER: Shri Thazhai Karu-
nanithi.

SHRI THAZHAI
(Nagapattinam) :
words in Tamil)

KARUNANITHI
(Spoke a few

SHRI AMAR ROY PRADHAN (Cooth
Behar): There is no interpretation.

MR, SPEAKER: The interpretor is,
at the moment, not present. Mr.

Karunanithi, please wait, Shri Buta
Singh,

SHRI BUTA SINGH (Ropar): Mr.
Speaker, on behalf of the millions of
Indian masses, known and listed as
Scheduled Castes and Scheduled Tribes
of India, I take this opportunity to
congratulate Shrimati Indira Gandhi,
the doyen among those who champion
the cause of the socially depressed and
economically down-trodden people of
India, for bringing forward this piece
of legislation as a first promise that
she made to the people of India in the
last election. This is an occasion where
we should not have brought in factional
politics while discussing this piece of
legislation, But unfortunately, the
opening Speaker started making some
charges against the Congress Party
which are wholly uncalled for. The
Speaker who preceded—Mr. Parulekar
—also questioned the Congress Party’s
intention while implementing the mea-
sures during the last 30 years. It is
indeed an occasion where the entire
nation stands behind and appreciates
this measure of social reform brought
by the present Government. A point
has been made by two hon, members,
namely, Mr, Halder and Mr. Parulekar,
that those from among the scheduled
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castes and scheduled tribes who have-
embraced Buddhism and Christianity
should be treated and enlisted ag sche-
duled castes and scheduled tribes. We
are gll in sympathy with this demand.
There is no doubt that after embracing
a particular religion, one does not get
economically and educationally em-
ancipated. As Mr, Parulekar himself
read out, the main ground, the basis of
the very idea of bringing thig legisla-
tion either today or in the first instance
was the most grievous social disabilities
from which these people were suflering-
and continue to suffer today. Unless
these grievoug social disabilities are
removed and these people are brought
at par with the other sections of the-
Indian masses, it will not be justified
and it will be something injurious to
the welfare of these people that we do
not attend 1o our duties *which are
given in the Constitution itself, name-
ly, that the State will take gpecial care:
in promoting the welfare of the weaker
sections, especially the Scheduled
Castes and Scheduled Tribes. No doubt
those who have embraced Buddhism
and Christianity do suffer from the
same economic and educational back-
wardness, But Mr. Parulekar took
gpecial care to advocate the cause of
the Buddhists only. He did not say
a 'word about those who have become
Christians. My contention is that in
some States like Maharashtra, Kerala
and others where people have embraced
either Buddhism or Christianity the
State Governmentg have evolved some
measures through which they are cater-
ing to the needs of those who have
converted themselves. But so long as
the philosonhy of casteism remains in
the society and so long ag the people
are continued to be treated as socially
degraded peonle on the basis of caste,
I am afraid those religions who do not
believe in or who do not profess the
theory or philosophy of casteism could
not have bheen and cannot be consider-
ed through the present measure. So,
to that extent this ouestion becomes
irrelevant as far as the Constitution of
India ag it exists today goes. We have
our sympathy for them and I would
urge on the Home Minister to sit with
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the State Governments and find out
some way through which the State
Governments as well as the Central

Government can do something for those -

weaker sections who have embraced
those religions,

This question of extending the re-
servation beyond the sanctioned period
provided in the Constitution has been
hanging fire for sometime past. It is
indeed a matter of a little concern for
us today that it was left only for the
Congress Party to have taken this mea-
sure and come to the aid of these peo-
ple. What wag happening during the
last 29 months?

Some of my friends sitting on this
side of the House have been criticis-
ing the Congress Government for
30 yvears, but they conveniently forgot
the last 30 months. What was happen-
ing to these people during the last 30
months? What was the Government
doing, whether it was the Janata
Government or the Lok Dal Govern-
ment? Those who have been known
as the champions of the downtrod-
den people have been keeping silent.
They did not move a small finger.
Our sisters, our mothers and our
brothers were burnt alive. Day in
and day out atrocities were increas.-
ing. Not a word came from those
so-called self-styled leaders of the
Scheduled Castes and the Scheduled
Tribes enjoying the high offices both
in the Janata Government and in
the Lok Dal Government, so much
§0 5 serious attempt was made, 1
should say, deliberately with a poli-
tical motivation bv the Lok Dal Gov-
ernment to gee that this measure
becomes redundant, that this date
passes,

I am really grateful to Shrimati
Indira Gandhi for having brought
this measure as the first measure
from her government to ameliorate the
downtrodden people of India.

One word, and I have done. Tt
was a wrong notion in the country
that only the people, the big leaders
belonging to certain sections could
2346 LS—3
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best represent the interests of those
sections. A lot was said about
kisans, much was said about Hari-
jans. But today the people of India
by and large and the Scheduled
Castes and the Scheduled Tribes in
particular. have given a telling ver-
dict saying that Shrimati Indira
Gandhi is the only leader of the
weaker sgections and their interests
are safe in her hands.

Sir, what was done in the name
of fair elections? Who were the
victims during the last elections?
Not the high castes, but the weaker
sections, the backward classes and
especially the Scheduled Castes and
the Scheduled Tribes. I can name
the constituencies in this country
where the poor Scheduled Castes
are denied the right of exercising
their franchise even today. Is it
nat a fact?

With these words, I offer my
heartfelt support and congratulate
the Home Minister and the Prime
Minister for bringing this piece of
legisiation which will go a long way
to ameliorate the underdogs, the
downtrodden people, the Scheduled
Castes and the Scheduled Tribes,

There are certain things which
the Home Minister should imme-
diately attend to. There are certain
tendencies growing in the country
in the name of anti-Scheduled
Castes and anti-Scheduled  Tribes.
There are regular agitations going
on in a few States, of course en-
couraged by the communal and the
sectional factions of the power poli-
tics in the States. I would request
the hon. Home Minister to take a
serious note of it because these con-
cessions have constitutional sanc-
tion. They are provided in the
Constitution of India, Anybody op-
posing these concessions to the wea-
ker sections should be treated as
anti-nationa? and they should be
treated as those who are opposed to
the very idea of attending to the
problems of the weaker sections.



L 4
59 Constitution

[Shri Buta Singh]

In the matter of Services, I will
come to that when an opportunity
comes, but having had the opportu-
" nity of heading a Parliamentary Com-
mittee for three years, I have some
little experience. Let the Government
take g very serious note of all the
reports that have been produced by
the Parliamentary Committee on the
subject and also go in depth through
the reports of the Scheduled Castes
Commissioner sp that the Government
will be in g real position to do some-
thing for the people belonging to Sche-
duled Castes and Scheduled Tribes.

*SHRI THAZHAI KARUNANITHI
(Nagapattinam): Hon. Mr. Deputy
Speaker, Sir, at the very outset T
would lilie to express my gratitude to
my belived leader Dr. Kalaignar
Karunanidhi and the peopie of my
constituency who have given me this
grand opportunity to make my maiden
speech on the floor of this august
House.

I would like to say on behalf of
Dravida Munnetra Kazhagam that
we are gll grateful to Shrimati Indira
Gandhi, our Prime Minister, who has
introduend this 45th Constitution
(Amendinent) Bill, It is only
apprepriate to recall that g decade
ago it was during the enlightened rule
of Shrimati Indira Gandhi that the
reservation, for the scheduled castes
was given statutory support. Now
it has again been left to her to in-
troduce this Constitution Amend-
ment Bill which seeks to extend the
reservation for them.

There cannot be any dissent from
any quarters of this House that the
schedulei caste people should get the
reservation because then alone the
centuries-old economic and social
backwardness can be eradicated.
Mahatmu Gandhi, Jawaharlal Nehru
and Ambedkar and many other
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iilustrious sons of India like Thanthai
Periar, Arignar Anna and Dr.
Kalaignar Karunanidhi who has been
relentlessly waging a war on un-
touchability following the footsteps
of the two eminent sons of Tamil Nadu
have all been concerned with the
woes and wails of these unfortunate
children of mother India, The
country has got freedom, but these
people have not yet been freed fromi
their economic and social siavery.
They are treated worse than the dogs
and pigs. It is ironical that while the
dogs and pigs are patted with paternal
affection these human beings are kept
at a distance from upper class people.
Their trials and tribulationg can be
ended if this reservation with statu-
tory support becomes a wpermanent
feature; this reservation should not
become a mercy in the hands of
authority. To give an example, there
is reservation of jobs for these people
in the Government and public sector;
but there is no such job reservation
in the private sector, How do we
expect to eliminate their economic
dependence if we do not ensure job
reservation in all the services? If a

‘scheduled caste candidate embraces

Isiam, he can become a Maulana; if
a scheduled caste candidate joins
Christianity, he can become a Father.
But in Hinduism he cannot hecome
a temple poojari. During his
chiefministership, Dr. Kalaignar
Karunanidhi removed this disability
of these people through law provid-
ing that scheduled caste people can
also become temple poojaris. I take
this opportunity to appeal to our Hon.
Prime Minister that this law should
become universal throughout India; it
should become a central law, '

With these few words, I conclude
my speech thanking the Chair for the
induigence shown towards me.

SHRI P, K. KODIYAN (Adoor): I
am thankful to you for giving me
this opportunity to speak on this very
important subject.

*The original Speech was deliver ed in Tamil.
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I think the entire House is in
agreement with the proposed amend-
ment. The Teason -for the founding
fathers of our Constitution providing
special safeguards for the scheduled
castes and scheduled tribes still exists,
namely their social backwardness. In
‘the last 30 years severa: things have
been done by the ‘Government, I do
not deny it, but these things have not
brought about any basic improvement
in their living standards and their
social status. I need not explain the
various difficulties which are confront-
ing them even today.

Everybody knows that the schedul-
ed castes are subject to social oppres-
sion even today, Even social boycott
is sometimes imposed on them. For
days together they are not allowed to
draw water and the shopkeepers are
asked by the upper caste people not
to supply even foodgrains to the
scheduled castes with the resuit for
days together they are forced to
starve. One important criterion for
determining the social backwardness
is the prevalence of the practice of
untouchability, whether they are
suffering from that stigma. Even
though there has been improvements
in the urban areas, by and large,
the practice of untouchability still
continues in our country.

Education hag provided them some
better facilities of life, but those who
have been covered by these educa-
tional facilities are a microscopie
minority among the vast masses of
the scheduled castes and tribes.
Even the educated people sometimes
do not get proper accommodation
and they are being discriminated
against in this respect when they
are transferred to distant areas,
particularly in the rural areas,

The most important aspect of
improving the living conditions of
the scheduled castes and scheduled
tribes is to provide them with means
for economic self-reliance and provid-
ing them land. The bulk of them
are landless, and the tribal people
have lost their land to money-lenders
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®2and other vested interests. So far
as the tribals are concerned, though
many of the States have passed laws
for restoration of land to them, now-
here it has been implemented. I
would like to draw the attention of
the Home Minister particularly to
this aspect. The tribals are being
pushed more and more to the interior
of the forest areas and they are
losing their land. So far as the
Harijans are concerned, it was ex-
pected that as a result of the imple-
mentation of land reforms a consi-
derable number among them would
be provided withland, But the
implementation of land reforms in
our country was very very unsatis-
factory. So that expectation also has
been belied. The bulk of these
people, whether they are Harijans
or tribals, are agricultural workers
and...

MR. SPEAKER: Please conclude.
You were allotted gnly two minutes,
and you have already taken five
minutes,

SHRI P. K. KODIYAN: Let me
compiete this point. Though the
States have passed laws fixing their
minimum wages, it has not been
implemented. I would request that
this should be implemented. I
agree with Shri Parulekar and Shri

Buta Singh that this concession
should also be extended to those
who get converted into other

religions viz, Buddhism and Christia-
nity.

SHRI C. CHINNASAMY (Gopi-
chettipalayam): Mr. Speaker, Sir. I,
on behalf of All India Anna DMK
Party welcome this Bill and extend
my fuli support to the Constitution
(Forty fifth Amendment) Bill, 1980.

This measure has come at the most
opportune moment. I am extremely
happy to note that this Bill carries
out what my respected Leader,
Thiru M.G.R. has cherished all along,
that the special statutory provisions
in respect of the Sscheduled Castes
and Scheduled Tribes should continue.
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In fact my party and the party
Leader have taken a decision to
reserve seats even in local body elec-
tions, which wag hitherto unthought
of by any political party in India.

With these words I conclude my
speech.
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SHRI CHITTA BASU (Barasat): Sir,
I take thig opportunity to support the
Bill which seeks to extend the period
of reservation for another ten years
for the Scheduled Castes, Scheduled
Tribes and Anglo-Indian communities,
Before we extend our support, 1 would
urge upon the hon. Home Minister to
make a correct reappraisal of the
conditions of life and work of the
Scheduled Castes and Scheduled Triheg
in our country. If you allow me, Sir,
I would just bring to your kind notice
the observations made in the Twenty-
Fourth Report of the Commissioner for
Scheduled Castes and Scheduled Tri-
bes, it is a horrible tale told by the
Commissioner:

“They continue to submit to Lthe
decrees of fate rather than have the
benefits of the decreag of our hasic
law. Liberty, Equality and Frater-
nity, so richly enshrined in the
Constitution of the country have stilr
to acquire any meaningful proposi-
tion for most of them.. .. . .»

It further goes on to say:

“The nation’s resolve made with
due solemnity to secure to all the
citizens ‘Justice—Social and Econo-
mic’ has remained just a promise,
honoured perhaps more in breaches
in the case of the Scheduled Castes
and Scheduled Tribes.”

Therefore, I would urge upon ihe
hon. Home Minister to really under-
stand the sense of frustration and dis-
appointment caused to them, as has
been revealed in the Twenty-Fourth
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes. If
we make a correct reappraisal of the
situation in our country, particularly
in regard to the condition of life and
work of the Scheduled Castes and Sche-
duled Tribes, it will pe a horrible pro-
file for us to see. The number of per-
sons living below the poverty line has
been increasing day by day. It is esti-
mated that in the urban areas, 55 per
cent of the population and in rural
areas 50 per cent of the population are
living below the poverty line, Most of
the Scheduled Caste and Scheduled
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Tribe people belong to this category of
people living below the poverty line.

You would also agree with me that
bondage exists even today, even after
three decades of our independence.
Among many forms of exploitation of
the Schedued Castes and Scheduled
Tribes is one which forces them to
work as bonded labour,

There is a steep fall in the enrolment
of Scheduled Caste students in Classes
V to VIII, and this trend continues
right upto higher education. Govern-
ment’s assistance is inadequate. This
will be proved by the fact that only
three lakh students belonging to the
Scheduled Castes were in receipt of
Government of India Post-Matric
Scholarship in 1976-77. The progress
of education is not very much satisfac-
tory particularly among the Scheduled
Tribes in our country.

1 will mention only one point more.
If you see the comparative figures in
respect of education, particularly the
literacy rate, you will find that, among
the tribal communities, the literacy
rate in 1971 had gone down as compar-
ed to 1961. This is a very revealing
fact. In fact, there are certain tribal
communities who are at zero level ot
literacy. The comparative data about
rate of literacy during 1961 and 1971
show that, in the States of Andhra
Pradesh, Assam, Bihar; etc.; there has
been generally a decline in the litera-
cy rate,

1 only want to remind the hon.
Minister of the speech made by Dr.
Ambedkar. As a matter of fact, he
was not in agreement with the reserva-
tion proposal for ten years when the
Constituent Assembly was debating
this. I am really surprised to know
whether the Government has come t0
this conclusion, ag my friend, Dr, Paru.
lekar was saying, that the Scheduled
Castes and the Sgheduled Tribes will
be brought on par with the vast masses
of our people unless some economic
assistance is given to them within this
period of ten years and whether it is
necessary to have a consideration of
that point also.
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SHRI P. M. SUBBE (Sikkim):
Thank you very much for the opportu-
nity you have given me,

I am representing Sikkim and Sikkimn
is the last State which had joined the
mainstream recently. So it is the
youngest State at the national level,
I would earnestly request that if possi-
ble, special consideration should be
given to my State. It is a very back-
ward State, backward in all res-
pects— economically, politically and
educationally. Over and about that,
the Scheduled Caste and Scheduled
Tribe people are very much down-
trodden and they are educationally
backward. At the officer level you
will find they are very meagre in
number. So, if all our friends agree,
the maximum facilities may be ex-
tended to Sikkim also.

SHRI FRANK ANTHONY (Nomina-
ted-Anglo-Indians): I did not wish to
say anything except to thank the Prime
Ministe) and her government for hav-
ing brought in this amending Bill ex-
tending the period and also the other
groups and parties for having genera-
lly supported this extension,

I only want to reply very briefly to
Mr. Parulekar who questioned the need
for continuation of the facility of re-
servation for the Anglo-Indian commu-
nity as they are an intelligent and
well-to.do community. He wanted
Anglo-Indians to contest elections in
the way the Scheduled Castes do.
Here 1 just want to say this.

Not many members know how I
secured this, provision. I had the
blessings and the support of Gandhiji.
I told him the special difficulties of
my community. He lent me a power-
ful support and ip appreciation of that
he said ‘Although relatively you should
not get many seats but he gave me an
assurance of not one, not two but three
seats in the Constituent Assembly’.
Jawaharlal Nehru and Sardar Patel
and particularly, the Chairman of the
Advisory Committee on Minority
Rights gave me special and very
powerful suoport.
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[Shri Frank Anthony]

Now, Mr Speaker, you may not re-
member the original decision. The
original decision was to give all the
minorities reservation in the context
of General Electorates as was done
for the Scheduled Castes, But then
Gandhiji was murdered and the whole
matter was thrown back into the mel-
ting pot and the reservation for the
minorities was withdrawn. I submi-
tted my case again and this is what
Jawaharlal Nehru and Sardar Patel
said—I reproduced it in my book:

“The case of the Anglo-Indians
presents special difficulties, not be-
cause they are a backward class but
because of certain historical and
other reasons. The special safe-
guards and the safeguards of the
Scheduled Castes will remain in-
tact.”

But Sardar Patel categorically said
why it could not be in the background
of an election.

“We cannot give them this reserva-
tion....I am quoting him:

..In a General Election which is
meaningless. They are too small,
too scattered. We cannot give
theyn representation in  the Upper
House. If we have to give them
effective representation, it will have
to be in the lower House by nominu-
tion.”

1 am grateful for the tribute that
we are an intelligent community which
contributed out of proportion to ils
size in the warg with Pakistan, but we
are not a wealthy community, There
is acute ynemployment in my commu-
nity and my estimate is that between
35 and 50 per cent of the community
to-day is unemployed.

st wefag Aam (FiF7) :  weAw warEm,
Henfadar & awda H@grgar g | &4
wau § g9 wEr W YE WA KT T AT &
fag aurf 3 s g 5 9y faduw W
779X qw fwmr o @
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SET qF AT F AT FT HIC T A
e #T gyaed g dfgarT &  fawiamd T
wan ¥ fugge sy o fogges aresw
F ¥ giaarg & €f | 97 W W IFHL T
fagas wxF A wrar @ o g JwT Ig qO0 Arar
g o oo e Y @7 et & fF oaw e #
T &0t &1 wigw G fufns fawre g@r
M | # T IW F S AT AT GrAFT
AT & Iw T H FEAT AEAT § f AU W
AT WIAT WTAATT &7 aas Wi faw 98
fe @ =1 fage a3 o 9§ at § awwar g s
9 fradvm ot wrafasan &3 €7 et @l

FT

T qrem Araecfag dwar g &
TH W H F9 0¥ A3 & W1 gEa fade &
g1 9% fadra &0 wreor @ FA" § AT AIAT
g #fwT ag a7 @@ 2w fra seefaat ax dwst
ERT &AL & sarRfaar gg 1 ag 99T &
fe fod i drg 7ot § 39 99 Y gafq 8t
W SR Safs mwr s v fao & =rgar
gf@ aum & geg & 3+ AW gy & fag
WA E | I A% & 091 ARl ®OP qq a%
AEF LA FT AFATT ¥ S AW TG 9G GHS
g1 fodr it b &1 i gg & fou g9
F gER FT & FgahT [T FrATr T ATAGHAT
it &1 Hagw fF gw dw Fem g awt
&1 W TG § 7T FI |

# g Wl WSS ¥ gg 419 @I AL 9T

E‘TE'E\TEF* sgl@A AT feaga &
mfarm”r gel ¥ gER Ay T FIH qeAr H
93w g W § | gER & wrfEw wfagy
# oY wTAT AT wEiaq FY qraAn §30 g & g,
18 wEl #gRd SEdr A fmw e @ &
gL AW & wrfEarar ddi ¥ G F1 fa9
T FEE WfwT sa g a@ramag g s
HTfEw S(Tfa & &7 IAH A AT q9g T qGFqer
W1 HYTAT AT FI @ & | Y HaAl Hgrew
sy g fF gEd o aga 7 wifearT gt
§ arge fed @Ig A F% gAeE I3
W § Tafem 97 g aTa F1 faig @me @ o
7, aga afmmfza ufome § gwfag o@r #rg
=aedT gl afgu o agi s w9 ¥
w9 @ Wi arfw agi wgfray st wgen
LB CC i A A

# ug ar¢ e gaT /| 21T 98 A&y
F1 FuTE 30 § Fr g awm qx ww fadas &Y
g &1 # g9 fadas &1 awda wCAvE
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*SHRI BAJU BAN RIYAN (Tripura
East): Mr. Speaker, Sir, during the
last 20 years the Government of India
have bheen formulating varioug schem-
es for the welfare of Scheduled Castes
and Scheduled Tribes people but I am
to say with a deep sense of regret that
not much has been done by way of
implementation of these schemes and
as a result of this we the Members of
the SC & ST communities are lagging
far pehind the other communities of
the country socially, economically and
educationally too. Still today we
cannot speak in our mother tongue
in Parliament or in any State legisla-
tures. So far as employment 7is con-
cerned only the left front Government
of West Bengal have reduced the odu-
cational qualifications to help the Mem-
bers of these communities to get
‘Government service. But I would
like to know from the Govern-
ment whether they or other State
Government are going to emu-
late the example of the Govt. of West
Bengal in the matter of giving em-
ployment to these people? * If the Cen-
tral and the State Governmenis were
keen, for the upliftment of the SC &
ST people then surely they could have
been benefitted in a big way within
less than 10 yearg time but I have
noticed with regret that both the Cen-
tral and the State Governments had
set up many Commissions for this
purpose and during the course of time
these Commissions had submitted
their reports also but regretably en.
ough the Governments did not show

enough zeal to implement the recom- -

mendations of the Commissions. The
Left front Government of Tripura in
pursuance of the provisions of the
Constitution of India had suggested
for the creation of Distriet Councils
for the Scheduled Tribes people and
our party had fought and agitated for
this issue also. We had demanded that
not only in Tripura but in other parts
of the country also such Councils
should be created and more autonomy
should be given to the tribal people.
But once again it is our misfortune and

it is a matter of regret that the Cong-
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ress Governments particularly the
Congress-I Governments had created
impediments and even opposed our
move. I would expect that the Central
Government should atleast not oppose
the creation of such Councils.

ot ww v o (fafure ) weaer @@,
& wra &7 Targ Wi G gA1E AT Agar g W

arAd S q9T § oF Ageaqe faw 97 o
999 qIT qH WY T araq &1 waw< f7an o

4 Ty famw § ux wwraw 9w fear @
o gedag w1 f& afaara v g 334
T Y & WY ARy | 99 F fau @@
= o7 e H q® AW HO A §
g7 sfm 7 quaa famr &1 & gmn "R T
Fear § fw gaTt fergea™ & W8T 30 AT A
ST wwE @y & Ag waAr A Tt @
g1 “meT & faw gud aw oy sfa & |l &
A T WTEM F w AT gifaw #9A &T
sorq fFar & | wa T W & R 9 W
T 7 woreta wend af s ey aiE &
sravqr 9wTe TE a1 & dar AT g fa A 89
A I WHA & F GEIA A qHA § AL A
TR sl Y ot wEeAq  @Erd § 99 @erd
gt Eg fawgarawsa g X argg agm fr
TH 334 HIETFe &1 g7 ¥ IT HT ATG 9
OHT gAaw wifas wrEre w@Ar wifey fam
mm%aﬁa’rmﬁaaa‘mﬂmm
oI fagra owr & ez s Afgn 1 ww AW
fre? s T /v ArE aur )1 faara aamt
F R A8 Wil g¥ A% wOEl, B2 A7 61T
FR A & fay agi oA w1 }AT AT

aFaT & W A aqumg}m
gnﬁsm”t YT ¥ FEAT qTEAT :
a7 §EY o &3 gu §, W0 A Tarr &
THE a’ﬁa‘rwﬁ%fmwsf‘zu'rgm# ¥
9 335 WIEHT WY WTAAT FY AT AT § qAq
FIA FT NG9 fFqr wgr 1 qERIL H M@
st @y @E ag gty g faw & @ ar
WISt wrg A1, Ag WNEd gov fag § 4
g efew ot 43 g7 T2 wwemefy o 42 &7,
qE ATy SeTeEA W 42 Y, WEl A @ #
gfeat agady @ & &4 #1¢ avd @7 T4,
FA] qTT FAAT AGT | AfHT FHTE FETS
ST wET I mﬁma}qqﬁqm

*The original speech was delivered i
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[ T = wd]

VAW T AT T qF0 1 K wgAr <@g
g gfeadl #t wreaw fear oo, w@o wX
s sadfaugn ¥ Fga § fr wig, qw ar
R FINEE | A FeAE fw qw av
ZIMEE TERT F1 AT ARG § Femdma
qu 74t &, g9 faer aftag w5 Jacdd & fog
WEAT qIg @) A 7% qFq | a9 @fafa &
fag, &a wq@ ¥ fao, wardr & fao g adi
qT aFd § | afs g7 g9 gEd § @ wfq &
WHITIT gH 88 I g1 wwaa Ad) faaar |
o o #gr AT § fw gw geE & TAE & )
at T aw A ywAfa wd gad@r wfgg o
gt T ¥w 9w ¥ @Y, a4 @ gAre giwwa
garg g & dywa g fr g7 =afsy wieeaw
#1 fadra FT g g /fFa & wrqaw 3 fam
TG FX @I § | Fgg arq wy sAar g v o
ST WIT a7 7 grar ar § agt warfa 78
wr qrar « @fET 99 & ag0 9T AT AAT §
@ i am g s R aam & foq 9 ¢
€ | #Agm g fw faw awmw & fag & ag
9T q7 FT qrAT § I9%F fac §w € afwq &
F FB [T O W g ) zAf@C AU FAEgd
g f& @7 g wreao W gTMm FroF@ FL
ar Ia% 9E ¥ g9 qr3Ar § 39 9 A1 qAA
g1 (30 | 29 97 a7 ¥ | WE TF IF I AAS
FET EWO AT G HH AG AT AAR I AT
uuE AL HTA E Ay AT Wi mwerwr A
w1 FE @m Ag grm. fET s frar @
aifgr 1 & =g g owa aewe fawl #
f& gream 7 Gvaw Jrfg & wra g 87 FT
AT 1w AT w5 fmar srar Aifgg

T s wm wmw dwwh (graw) o oweaw
HEIRT, WY WHEA qay qer AU a9
& ®fpa wmd Faa oF gt #1 & A1wT F
w1 fgar &)

.MR SPEAKER: I have given time
according to the strength of the party
in the House. 1 give it according to
the time allotted—and even more than
that. There can be no objection to it.

s fawelt v = (aredw) @ weow
WErRw, wega wiaura qwmw faags v
aods w74 gy & mow fawre @aw & gAe
NET AT ATgAT | 9T FRI FIRRUE
wies) A d@frary a9 a1 9 39 9 F fag
srewwa &t w€ ot | feT Iuwr dvq g9 fwar
w1, fee dre o frar war €1 wa g9 40 ag
FH AT ®E ) T EW ArEar 98 g fw
W gH TH THTT AT AT @ a1 TS o
F1¢ FTFT WY FAMT N | WA EW IH
a9 ¥ faq sEwww @@ o1 @ § @7 T9 9§
¥ faq wraww off a91a7 g aifs A gEwr
TG T WEAWTATE AW g T IHI

e It T T A wag e sl

JANUARY 24, 1980

P oY & &
. f& & sww w997 & fau AR
g |
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uE waatfa A gafy 7 53, IAEr T& w5
¥ fazr g%, Iam dd fegfa ¥

T ®IE  ATeafas AW ALY
HTARGHAT TF 17 #r § fm Jw F foraey ofr a@y

g uwAifas qrEla § ag oF qrq #r Ffwow
F fF 9w digw 9T dggeg w1 AW
wegger Irg@ & i &) fewe € Wik F 9
HA Y ANavt sy s Ao g5 afggw
I gHIT F H1§ @A AE FAT § A gH
T F FFT  AET GG I9H NS A
UF 9E¥ £ A YU AG T g9 A€ F
qIg f6T agt X TLFTT F} TAF) AT ag@ 57
FITW qarar q¥ar | safag & «rgar g fiw
FTEHTT wAgiaa sfq oa sasrfad) & fag ogw
¥ & AW ogawar w1 fF wrd ¥ fHR agr 9%
AFTEH AT T AW qFrA F g HrIw
T Fard ¥

wdY #a sray § G gured &1 wAsAr
JArgAr &1 mrw o wid § gfeear &1
sam Ag g grar | g uwedE §
qIENT, Sroad< & fosi & qiadd & gt s r
3w AgY & | TOfEQ w9F @Y FTAF a9 §F
IAFT ARAT ATAT GE4TaT qFAT | IfT FH
QAT TG FLAE AV EH WUA FHASA| FT I TE
O | 9T 79 F fag ag o waw (w0f)
TN AT AT | wAqT qrEf AT I
AT FYF( AT AT AT FAfFHa a8 T qrer
#r gl w@ g®r | Afwr g favaw g
qiF a9 g% Faq (urf) wreA § O
qrey - Fat & weR AAAT qArAT F0fgy F fwe
YFTX ¥ g9 T Agiaa arfadi S waghaa
sA-atfaal v  wnfa &3, fagra &% 37 %
Ty &1 fazrd, fog & wrew 1 9 39
qrZz HAFT FATF 95 HIT gH W97 FEeg {
qET BT A |

SHRI U. H, PATEL (Bulsar):
(Spoke a few wordg in Gujarati):

Q¥ WAHIG [T ;. geqe HEIEA, A
F WOV FT FIEAWA TE AT @I

: p Q"
MR, SPEAKER . To@ae it is not
possible to arrange _' st anslation.
Next time we wi];],grrange for its

translation. Mr, Patel'you may please
finish your speec& in two minutes.
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*sit Juw wif a@w (Fwarc) ;. weAw
uREY, g WY 4547 dfagra gwrew fedaw
Yo gur 8, & guwr s e@mw wAr §
rﬁﬁ arfearfadt gYv gfowt & ga gromw
mafy & garq ¥ g frar F qEw o
gC 9, @few €@ af @A gar § o
& 78 Agraq®t dfaurt dmwga fagas Iw
& fAawr & aree g2 w0 91 w14 a1 8,
Iax fag ¥ o 3w A xgrg Tl shadr
et ®Y gegare @ g 0 (AW )
HEGEH WEIRT, FIr Y §T R F FE ATACH AN
e giasry &1 WA 7@ FT IFS §, AT A
w7 ¥ fgu gAWadh ata & q'rf'qas,
vafos st oowrg gfsz & gfea st arfe-
Ty wwr fasd g € |

W o) IO g Ay siaer @
F grfgarfgat #Y qgad & fog daa Sy &
faadr &

grag ¥ AT FAN F oFa Fr @A F
fau o1 gfaar syasg 8, 99 & WY F16r T
graa srfeatfan =i gfoomi#rg 1 gafeg,
qeyel WEEA, § WIOR  gTY 9ad & QI
T AT T AT ATFE FIAT Agar g & g9
gmgs fadas ¥ mroaw & fag S sgasr
FAE F, I ALGU-GU FAT HIA & for v
I¥ AZEAT I INTEA@TAT T §F AT FA &
1T #¥E1T TTHTT g1 ST GETI F 1 TATTAY
faar srar orawmw &0

qEqE WRIRA, qFUT Woq H wifa =T
T meq T §Y guTR aw ¥ § wai Avsrea
q fgpg Fql & awi ¥ fgg aTwAEr @A
g‘(‘f‘&?a @ ar sy § AfFET ggw Wi g
T FY Al & ardaa ot a3 frafraar
& FE &y ST

oA WEIed, 4§ amga faggs FO%
arfzatfagt gt gfeast & 9 Jaar dar w3 |

g ¥ & HuAY W § uF AY
frdgw FT & guAT FTHFIE FHIT FEAT |

Tq @mgs  fadgs & wrewo &y gafa
10 IYFTE T wE G | T F qorg, AT
ufas—20 a9 ' wafg-—ga F foag gd
AT TET O |

WP HERY

it gra W (weAar ) :
g &t fame zrew 2 Aifvg

Ay da fag
HETH WEIET
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weaw wfEw ;. w9 1 fogAr evew
a1, IFFT TEW-TqW orgw &N fxar g
(sowata) ...

e @ Afewr gz @w &AL
(soaet) . ... T Afag, @ QA a‘r—a’r
faqe d= i’ﬁﬁﬂ"ll

s wRqE W (FT9T) o WA
Teae ST, A aWT /1 faare awmi ¥ gagfaa
wifeat  qar swA-wifadt & fao areeo ¥
gafa qerg T Wr g A1 T gy § qrAg
g HAr ot 7 fagww dw fear 0 ww
g ¥ AT A AR AT eTeH AT g, IWF
fadr & wra &7 gra & wmAT §

qar FE & f& ¥ wor guA fqarx
g%z F€, T WY F7 6AA FAGraa Arfaai v
sa-arfaat & fag  gwwrd Arwfai &
HIXAT §, I KT 9TF HIHTGT AT FTgAT
g1 ATgaq, TR Q@I & g FgArIE wr e fw
qIATEY & 32 G 1L 6 qTH FCHRTL AvwCGT
# Vigaee FTEH WL WYGEE I1TEH & AT AT
FIET QX A gAT | gAWT QF AT FTT
wITdts  @fgara &7 a9e8T 335 § |

“335. The claims of the members
of the Scheduled <castes and the
Scheduleg Tribes shall be taken into
consideration, consistently with the
maintenance of efficiency of admin-
istration, in the making of appoint-
ments to services and posts in con-
nection with the affairs of the Union
or of a State”.

>

wrrraT, # ag dgar At fE arm
dfgam &7 @9%6% 335 & AT gUEAT FY

9T ¥ WU T4 & fedle F7 fzav 9MQ
ar ¥ woAr favara 3 fF deger #TeEw AT
feges grEeA & ANt & fAq o Aveta &
feodwa & ag 99 &1 9T #ifE CqeEEe
g% ufmaear  wrr usfafaswa’ @e=
gAY ugl & w=o-¥sw Fifaw, gAEu A7
auarena Al F1 gfaq # 9@ 7 @ w1
%9 F9g q 39 &1 fooge w7 fagr amar &
urq wifgas  Agf & 1 gafao gz mifefes
feeftz grar atfgw | woe Afadws §

FTEH T WeTeE F1eaw 7 Feodwa o @y
grn, a1 aeAas forawA ® wE ATER Agy
&, S9%1 1€ wgfoaa 741 § witE o fowdea
F ot uwAfaw  srawal G (w0 § dwy ¥
ag wrat & f foraedt qreidee ot §, @9 &
T A R A AT A wa W

*The original speech was delivered

in Gujarati,
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fewe 3% &1 woaT war 8, o @30 fgeg A9,
g9 &ty qT Wi ar g fF oo gara fawas
& T §, ST HI AT WIT FTGA AN §,
IR §Y fewe fwad § W% S Qg €, W1 93
fag &, faq & wadifas  J=F7r §, qEaw &,
W woy wfgst & faw agar 9wy & 37
ARTE &Y IAWT AT NTAT & | ¥H A A
faara gnai & AT aF aaT§ o Fadu @
IHEH FTON GF @ g2 9T /T o & AT FAA
g9 ITMA FT FTH A & |

15 hrs,
WeqE AERT :

st waagre WAl | OF (992 § & §1
@IE\ H a0 &7 earq wEEA: Qe
# CHEREE Y AT A AT ARATE | qran
qMgF To WIATFT A TA WYIFS FIIH AT
fgger greed & fau GWEEE  forEw w1
1T FY O WX 39 & fog B o faw qw
fiur a1, @Y 99 awa w0 arfq & (&g @
¥ 3 &1 fas far ar 51T ag w21 a1 (% 10
g AY catam g1Y &, T &7 9f9 9iw w@r 90 |
R AT TN TN &, R g fF g«
T FT & TT KT Al AT @I & | UES
10, 10 8IS & 30 19 FIA1 AT 5T ¥
10 g & faugg#Fragr W &) @ ¥
TA X FQTAMT 8, TV & AT G2 8, TA AV
T Afa &, ag A0 guw ¥ gy § wifw
g g 3w fF 3o e ¥ fuwawa & az W
W w SeE W St o EymiAeE  wY
A FHAA FA W, T IT F G ST &Y
T S F AT T (s9aEm)... .
& Faw g FgN =R g EL) e ara
gt g, fe & oo faer w1 fa0g 781 e
arga #itE AL faiw FW@ o g wE )
W& TH a1 I 8 fF qaw g a7 Ay
g fr forawa agrar wo, & gw  wefaa
e ¥ § uF gHTE MRETT ﬁear MNFAT E
w1 FT guma ag & fe weger  arezq & S0
# fau s T TAEErE gt arf"’q, qqH
frataa worreT @#}a'rfgvsrh?aam uF
wa% faas g2 g =rfge, fo9 & 4@
winfafaes 39 &7 &Y o% 1 ma< gar fEar
WTOAT A1 T & TF A FT AAT ZA0 )

o9 ATq FHIT HITAT |

A AT qATE  Ig & A w1 e
W g |fge | fam aw@ & wew
irﬂ’rtﬁrsmr af ez ¥ Fara g
i‘i‘i"@ﬂﬂ g g, s Ay W™ &
€t g =1fge 1., (SUww@). . AR
& &9 9T 91T ALY WAy w5 mvmﬁrgu
# ag fadza s s g fs we v ag

gy §fs fgger wrew i deger e

a’dﬂ*
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# # F1 WEr Wevew gEE A A a1 97
F WA ST gaT Tfge |

Tq  wEat & 9 & [ ST aegarg
EHT WYAT AT HT AT FATE |

st gw Wi (wEaTer ) o wead
wErEE 919 1 g9Ae A9 E fir wm &
a% e wr R fam ) H e faa w1 @wa
FXATE SAFA ST FIA F qIG-H1Y §F a1
FY a7 e faarm agar g frogw faw &
a1 & fau X gAETeiseSl T arq &1 vsfae
Fva § fr foost 32, 33 @1E § w7 /M AT
ETEA & 1€ SATAT U1 TET AT, ATE gHAaT F18
vﬁtﬁga‘n qH TW qEEd H UF @Y 1T AT
=l

“ET FTTOTTERT AR A QRS 90T
ATAT ZAT A &5 qEa 7 a1’ |

HEAE WEIRT H UF 19 AF |r FAT
Trgar g fw 10 o Facferag  faw ar
7 9%, 39 & fou $© garE I Avgar § o

79 § qgraaargg ¢ fm s & g
gara & fag s de fafaet gfwei o
mfgarfan & faq sm & ax. &) fo gF &
R FTHET FT 3G |

g0 AW gATT 78 & fF 5w & wEey
20 wradr §, vafem Twe &1 20 Wradr Tqar
& fag o fawgr g oY g g7 &0
F1 worg & Fra1 & @ faar s wqife A«
% ¥ F1 wifas feafa ) gudht ¥ gow 40
qrEe TEE "Ea g

e @@ ¥ ag s Awa@ g fw
gfafawsr Y foodwm &, ag g e AgY #v
AT B W ENT ¥ gReHE Agr e
g % fousma e gl 81 =9
forg ¥ gena & fa dvee waAdE A7 AT A
FA e fwar W at gaR arfasa fEa
srrq f& oY 5@ sﬂ#ﬁza@rﬁn ITFT AT
faerly | &€ wdTEsS 7 oA 199 91"
fem &1 3w dme, wfomy, faga awErd
St GHT &1 G0 HT Ol g ot fge  qAqH
T T AwE § ! gHfay gW ave
FTEEa ar fwar &g

a’tm]?mugaﬁwwﬁm #1 ¥z fedma
wezH & g wifgu Wi o @O ¥ uEw
gt =ifgu | ag AgaT g 1 wW AT Y
€ w=i g, wE fodt worawEEt & wrow oA
78l i xw famr &t g % § ar g w12
FH o ax fowe sarfaarag 1 Fgaar
R g e Fifwg |
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TEqY WEIY SIFAAITE WE UF
ar fafasr wregw SEawT £ graATAR WA F
w1 gy fyedr 9 7 o deges weEA
Wi« WIYET ZTEEN F1 FHIAF IATAT 9T IAHT
FIEISAUAT Weq I F | FF  FHWA
&I FEEr=anAd €z 3 FfwT a8 @ A

garg g |

wifat#, & Fzar aEAE fF FHT TG
¥ ar 1968 % fefawa e fz fam =
fgqee FERH, WIee ZMEsA & AU OF
wuer farars ot s SAr aeRrc Ay o qArd o
st o arferamiz & zzd & s fRamew 4@
gra€ g uwm e oF g @1 fae
¥AE § A W wEge wrEA AT
weges  greed a7 faw & mifwer &1 W@
QT TFIAM AT FT A0 ]

g wHat (s ww fmg ) : "EAE
aqrafy wEET §W faw Y dw wr T,
uA @l & f& sofswa §1 a6 ¥ 1@ gEn
ot 2w fawr 1 i@ femwom & Qg &%
g wifgw 1 & g oA ¥ fau o qwm g
o samn AT T AifEaTs 7 guEe 1 7 fae
& fau a3 AR ea faa Ay am § Ia59
feg, &\ @87 Yvax |rigaa 7 X FAFH
famr, a5t g© gara W fa@ faaw & go
geTd qgd el g § 1 S fEae Ay
T FAT ¥ & maer Afae T G A
g fr wgt aw gw A A @ K & oAy
fF IX qU&T &% #IX drae  qifgaw &
S fa=te EITED sEAHE I AT AT
Fifow F& |

Tx faw a3 SART §B wEA AT FEIA TEY
g am AR TE A AvET AfgarT ® aTh
¥ FE TE & ITH TNF AT qgT AT ATAH
grar &1 i sy famw vl & daw fean
agt aredi ¥ g« Fr fF AF qw a5 99
FARY GYFTT Wegee FEET AT REATS 2750
#foe go 7@ &7 @R a1 A@ W 48
FOil | g WY w3y @ fw s oo & o
T %9 A KT HAAT T@T OEAE  FEAT
¢ & 7% fau w9 a% $© @0 fFa1 @ )
nrfax &, ga} @wT § gF W € 991 Wi
T % o wd § °F §9 g1 arar T8 8
AT FHIE HIAZT IART 8T TFAM | IH ATH
FT 91 77 37 a0 FORET A1 AT A AF
THATE 43 @, WA FART AT KT A FT
wread grar &1 F ars @ g% gaC AT aqi
9T &3 FT HFF T UT FLT 7@ AT AH TH
AEF AT FCWRE |

& 37 ¥z afgaa & qgan g fagia
ag #al fw 39 & gfowai w1 faear wraman

FA% wHAT § frwrer faur mr . (swEar)

—~~

Hggam d Wt ogaq § frgmasm § @t
wifa & @i 39% "rg agy qwrw  faa,
3791 Feadwa &1 79 I gy oAew  fEaAr
g1 aFar a1 7g fear | atea § qraaa deast
¥ 3T gagar GEar g fs wwalwy qme

T IAAI AT AAT AT AR AU

qATEAAT AT w7 A0 fF T qF qA—
SATAT FY AT |

]
o

AT & gur foq vy § gw A a5t W@ q
(dzzww)

fagarge drgur gfoal & ag @@ sw
!

SHRI EDUARDO FALEIRO (Mor-
mugao) : Babu Jagjivan Ram has
admitted that atrocities on Harijans
have increased during the Janata
Party rule.

Y wmTo ge  wrfewr (mAAT ) -
TEY WAE qArg qar o |

st ww fag . & grogy AT WS
TH & &z Afgam & zweAry s&w fw
T Y A T AT FL | WAL TET TrEAT
waa e f&a @ ar g #r fenfEy § oF
q‘gmﬁm fret & fa=me ot & & [y ad
A :

& fatdfy z@i & dvaKd w1 AT qEwIT
FLA F A EAM A A FA ARG 1§
g § favars v@ar g | w oF AT &
W s d I A3 gu §, sz fe &
W faw & fadg FE ww gafau fe
R fadg FsA A T® FJAACTE & 1 gEE
7z Wz &1 & fF ag fada av wom s
g sffa [ WA foar fx oz faor o o7 21
g wromr  gAfey gwEr 37 favra A sAr
afgm |

-

TH AAAG TIEAT & TZ UK T FY
¢ fmga fowraoa &1 @ew w7 371 wrfgn oo
fodma s g5 & T 2 1 & grosr
ST §R WIT (& AFAT § fF g A &
o ® eawgrEr qfzA wAaET AT AzE g
T WIS FY TG AT AT gfzer andy §
T @9 A # TEAHZ w7 ¥ fam #y
TH AAT A wrwTEAy 77 fraw qqAvar qr |
Tlo WHETHT THE FAEGaT F | IT IHH
# fowdgwa w1 29 ae & fAu srEar faar
T AT W YA @qE qgwr 91 fv g ey
ST & ATA T AW 1 9O 79 faAT
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(@ 4w g

W SgIEAT Il WT WrEw grd ¥ fau wasr
agrar it Wgr § g fo< ofraay fgw oy &
waA ¥ € agrar o w@r & 1 (dETeww)
¥ woft ot ¥ wadly gEeni ¥ FvEErd
Far g i & faega @ W@ 3o 7 #F)
a8 fae AT O faa w1 39 awa foaar &
wq wrEEr qEET § g g ar arwa § gran
gl WA AFIA @R &1 wF gOAAT
HaSarae fgg aar s a3 . ..

(sgzam)
ot e fag : efte ate, # w9 B T@E
FH B T ATq &1 gur § i g gro QA3

¥ @ gw awAy 4 fe ag o SRS Y st
gt | ST Aq WY SRR £ FIwTa & fw s
HqIT 7 AT ALY fovar =< 5 919 W wiq Hy
g fod ok 9w aww & fRar 1 ..

(Interruptions)

SRHI BAPUSAHEB PARULEKAR:
On a point of order,

(Interruptions)

MR. SPEAKER: He is on his l2gs.
He wants to raise g point of order.

AN HON. MEMBER : Let him refer
to the rule.

SHRI BAPUSAHEB PARULEKAR :
I will quote the rule. I would request
them not to assume the role of the
Speaker. We have raised so many
points during the debate on this Bill...
(Interruptions)

MR. SPEAKER: Under what rulz
are you raising the point of order?

SHRI BAPUSAHEB PARULEKAR :
The hon. Minister ig supposed to re-
ply to the points raised in the de-
bate.

MR, SPEAKER : There is no point
of order. It is out of order.

sit 9w fag : efie< aree, & a8 fa7 #r arg
AT § 1T et a0 & Jamsi 7 gepte
Frafer oy ad sER sdl E v ar forw v
F& A1 g7 W7 AGY AT | H] Y IT F ey
& warfaw &Y waT & | w9 T aga qwTfae fraAr
IfeR | AR AT FLEH A W agT gAY E

T faw &7 79 a7 ¥ @ gEr | W
U fadreft a9 & Fa7 7wt i o w7 T wrw
TR fadw o A A T wifE A
frtm s ¥ gwamar 7 1 wam T A
AT TEF g Anfgd 1 afes wreer aifed
fr 3 aga ¥ mw AN & o gema § 4
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AfeT IR ¥ aTs sy Ag faar 1 fee S
T FY FETT 1 AT 78 qiferarde & & T
arg |

SHR] JYOTIRMOY BOSU: We are
interesteq in the prilliant performance
and we want him to be there.

ot dw fag : wrIEE AmT F ST oW
Fy &, Forar g e ag fw sa@ §wgg | S
qeETHEE #Y T3 FEr & | § 9T F1 qUETAE
Ft o weBY ag ¥ oA § | qg W F qrar
g fF 9@ SN araE s FrE I T €,
ay ag fewmmex far v & o8 9o § |

ot A ey ¥ T A aTa g | F
O g faet e 1@ &, forg ot gt o & S
¥ Forew fpaT & g A & §g A8
F< & f ¥ a7d @ T | A @O & 9
FgT  Tdawed) & fF dg ol § 3o T
gATE | agA EO gHT & | SR 94 7 Y TaHe
21, STt ewTL gl at gfaaa Efedr #r aETY
2Y, Foardud #Y aorg ¥ FrS A TR TG A
A &, R a8t 9T 219 & gfieem A wifaw
Ffaat & wfAer Adt faan oTar @ | @ g
¥ fregee Freew & 79 ¥mad W AIEE
e & 40 A%ad §, T g T Ay oA
foregee #Tecg & 556 WA Wi foedes
ZTge & 303 Wras WA BI04 §, A1 T FI9H_
Tepewer g §, 7t 7Y | aga ¥ mrfaw gEEad
g fym & ary & qofas gt fAEY F S0
Yreaee FreEw Hik @ggeT grgew w1 Erdar
§§g| T q-&rmag'aima‘lal @Wﬂf’f
g %@ FY Fiferw w3 2 § A FT AT
£

Yt wrgaT @ fork & f gfe
%ﬁimwﬁlfwm%ﬂ?ﬁ?ﬁﬂ
TR fe@AT wTEeT g fF S 20 cATRE NAH
AT g, &Y fergeTa & 5wy @ wogll A
UiireaTe dax #Y, fa & @ 9T TE o,
TEHTT TN & [T TL-ATT T FT W€ AAL
faar mar | 7@ & gerrat gifes F@T A @A
fopaT T | WRETT A aval gX s ¥ @ 41,
afe dver % g frew agr Wi 99 F awe &
oTe f6T g9 &1 W G &T a9 WL gl
8T &, ATl gw ¥ arfadt & WA, TS,
o zuT WT TrortfaE 2w & wTAA § gE}d
F quac 7 wrd |

$9 Jwal F1 7g ware ¢ fF @ @ A
I & TS TEY AT, fE 7@ AT qgrar g2aw |
TH a1 H FTHN a9 § | gI7 T ar9 §1 J@A0
& #feT  ware mrw @ 8 T e v faer,
foer, &e @i, &) g9 WTH A& 4@ @R |
Tx fam g AT wifgd fF goeTe aw
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% 7g %0 W, W W fier v qud
dY ¥ 7gT /T FOTQT AT aFwar § | WfET

T T w1fel i gw 5w wifae ) @
|

1453
i

UF AT arge. ¥ wg & f foordww A
SETA &) TG &, T ) @ew 3 3T 7008 |
(zgaam) & felt o &Y g A FTRE,
#fw T o€ T & U7 F, € O & ;T qAar
qref § aga & AT 7 &9 A7 dAwH HAT § 0
IR ga A fadw adi fraT & | Tw S A
ey faram 4, 3@fq AR/ §9 @gAr aeT §

UF AMET T A 498 war a1 o gy
gfea™ F1 TSt & s § 99 ) va sEw @
TGl @1 | 7 fgrgeata wIaE gwT aw a1 ag AT
& €Y, 5@ OF TG g | AT & 7w A FALT Av
g FgAl argat g fir Tt gfeqa aga ww faadt
F § 37 *1 g%q7 qgg 9l & WX ag o g
AL F WA § | GHTL AT AOHTT & A
HqT gAR Aar v Afq ag & fr fgrgeay &
ferely oft wiwr & wrig &t @A =JrfRy e w8
ﬂﬁa%naqqaﬁfaﬁwsﬁr@maaﬁw
T g |

et 7 a7 ara fasgw qEEA g € fa
faret arerdt o oY T § 97 ¥ sararae gfem
#re arfearst oy § | gafae o g w9 §
5 ag aifefers fodm g oife ag afadw
#oft o AgF A TE T aTasTeqd @
foF i gfte @ o w17 qCRT FTT § 39 T
FreT fad sraw & #1 &Y g gar & afew
T Y A g @ ) ot S ag A § i Forde
TFOFARTAG gT ST & & &gaT MEAr
g f& 3o sfy & swenfs it 9gt @57 &
qET X 1Y AT TH A IT ¥ AT 5
% | T8 Gfeq JargT AT AgE A A AT A
TH FY TRTHE F AT sfradt e aidt @

# SaraT 9 FEAT AE Wgar | § Fww
aTgaT &7 & wiwar war svar g fe o= A
ﬁ:&qmmﬁq%‘mﬁ TR R

ww faw *1 dosw four &

MR SPEAKER: Before I put the
motion for consideration to the vote
of the House, this being a Constitu-
tional Amendment Bill, voting has to
be by division, Ag Division Numbers
have not so far been allotted to Mem-
bers, it is not possible to hold the Divi-
sion by Automatic Vofe Recording
Machine. Division wil] now take place
by slip system, Members will be sup-
plied at their seats with ‘Aye’/‘No’
printed slips for recording their
votes. ‘Aye’ slip is printed on
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one side in green, both in
English and Hindi and ‘No’ in red on
its reverse. On these glips, Members
may kindly record votes of their cho-
ice by signing and writing their names,
constifuency and State/Union Terri-
tory and date legibly at the places
specifieq on the slip. Members who
desire to record ‘Abstention’ may ask
for the ‘Abstention’ slip which is in
yellow colour. Immediately after re-
cording his vote, each Member should
pass on his slip to the Division Clerk
who will call upon his seat to collect
the same for handing over to the
Officers at the Table,

Now, let the lobbies be cleared.
The lobbies have been cleared,

MR. SPEAKER : The question is:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

The Lok Sabha divided:

Division No. 1] 15.27 hrs.

AYES
Abbasi, Shri Kazi Jalil
Abdul Samad, Shri
Acharia, Shri Basudeb
Agarwal, Shri Satish
Ahmed, Shri Mohd, Asrar
Ahmad, Shri Md. Kamaluddin
Ajit Pratap Singh, Shri
Alluri, Shri Subhash Chandra Bose
Amarender Singh, Shri
Anand Singh alias Annubhaiya, Shri
Anbarasu, Shri Era
Ansari, Shri Shafiqullah
Ansari, Shri Z. R,
Anthony, Shri Frank
Anuragi, Shri Godil Prasad
Anwar Ahmed, Shri
Appalanaidu, Shri S, R. A, S.
Arakal, Shri Xavier
Arjunan, Shri K.
Arunachalam, Shri M,
Ashfag Hussain, Shri
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Athare, Shri Chandrabhan Balaji
Azad, Shri Bhagwat Jha

Azad, Shri Gulam Nabi

Aziz Imam, Shri

Azmi, Shri A. U,

‘Bagun, Sumbrui, Shri
Baitha, Shri D. L.

Bajpai, Dr. Rajendra Kumari
Balan, Shri A. K,
Balanandan, Shri
Baleshwar Ram, Shri
Banatwala Shri G. M.
‘Bansi Lal, Shri

Banwari Lal, Shri
Barman, Shri Palas

Barot, Shri Maganbhai
Barrow, Shri A, E. T.
Barve, shri J. C,

Basu, Shri Chitta

Behara, Shri Rasa Behari
Bhagat, Shri Baliram
Bhagat, Shri H. K. L.

Bhagwan Dev, Shri

Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram
Bhatia, Shri R. L.
Bhattacharya, Shri Sushil Kumar
Bhikhabhai, Shri

Bhoi, Dr. Karupa Sindhu
Bhole, Shri R. R.

Bhoye Reshma Motiram, Shri
Bhuria, Shri Dileep Singh
Bijendra Pal Singh, Shri

Birbal Shri

Birender Singh Rao, Shri
Biswas, Shri Ajoy

Boddepalli, Shri Rajagopala Rao
Bosu, Shri Jyotirmoy

Buta Singh, Shri

Chakraborty, Shri Satyasadhan

Chakradhari, Shri
Chandra Pal Singh, Shri

Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandulal
Chandrasekharappa, Shri T. V,
Charanjit Singh, Shri

Chatterjee, Shri Somnath
Chaturbhuj, Shri ’
Chaturvedi, Shrimati Vidyavati
Chaudhary, Shri R. Motibhai
Chaudhury, Shri Tridib

Chavan, Shrj Shankarrao Bhaurao
Chavan, Shri Y. B,

Chavda, Shri Ishwarbhai Khodabhai
Chawdhury, Shri A. B. A, Ghani
Chennupati Shrimati Vidya
Chingwang Konyak, Shri

Chiranji Lal Sharma, Shri

Chitturi Subba Rao Chowdhary, Shri
Choubey, Shri Narayan v
Choudhari, Shrimati Usha Prakash
Chouhan, Shri Fatebhanu Singh
Chowdhary, Shri Saifuddin

Dabhi, Shri Ajitsinh

Daga, Shri Mool Chand

" Dalbir Singh, Shri

Damor, Shri Somjibhai
Dandavate, Prof. Madhu
Dandavate, Shrimati Pramila
Das, Shri A. C.

Das, Shri R, P.

Dennis, Shri N.

Deo, Shri XK. P. Singh
Deo, Shri V. Kishore Chandra S.
Desai, Shri B. V,
Devarajan, Shri B.
Devinder Singh, Shri
Dhandapani, Shri C. T,
Dharmgaj Singh, Shri
Digvijay Singh Shri
Dogra, Shri G. L.

Doongar Singh, Shri

Dorai Sebastian, Shri S. A,
Dubey, Shri Bindeshwari
Dubey, Shri Ram Nath
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Ekka, Shri Christopher

Era Mihan alias Ram Mohan R., Shri

Faleiro, Shri Eduardo
Fernandes, Shri George
Fernandes, Shri Oscar
Gadgil, Shri V. N,
Gadhavi, Shri Bheravadan K.
Gaekwad, Shri R. P.
Gaikwad, Shri Udaysingrao
Gamit, Shri Chhitubhai
Gandhi, Shrimati Indira
Gandhi, Shri Sanjay
Géhlot, Shri Ashok
Ghorpade, Shri R. Y,
Ghosh, Shri Niren

Giri, Shri Sudhir Kumar

s Giriraj Singh, Shri

Goel, Shri K. K.

Gohil, Shri G. B.
Gomango, Shri Giridhar
Gopalan, Shrimati Suseela
Goswami, Shrimati Bibha Ghosh
Gounder, Shri A. Senapathi
Gouzagin, Shri

Gowda, Shri D, M. Putte
Gufran Azam, Shri
Gulsher Ahmed, Shri
Gupta, Shri Indrajit

“Gurbinder Kaur, Shrimati
Gurcharan Singh Shri

* Hakam Singh, Shri

Halder, Shri Krishna Chandra
Hannan Mollah, Shri

‘ Harikesh Bahadur, Shri
Hasda, Shri Matilal
Horo, Shri N, E.
Imbichi Bava, Shri E. K.
Indra Kumari, Shrimati
Jaffer Sharief, Shri C. K,

| Jagjivan Ram, Shri
Jagpal Singh Shri
Jai Narayan, Shri

Jaiba, Smt. Rane Sirdessai Saynogita

Jain, Shri Bhiku Ram
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Jain, Shri Virdhi Chand
Jaydeep Singh Shri

Jena, Shri Chintamani
Jethmalani, Shri Ram

Jha, Shri Kamal Nath
Jharkhande Raj, Shri
Jitendra Prasad, Shri
Kailash Pati, Shrimati
Kalanidhi, Shri A.
Kalpnath Shankar, Shri
Kamakshaiah, Shri D.
Kamal Nath, Shri

Kamla Kumari, Shrimati
Kandaswamy, Shri M,
Karan Singh, Dr.

Karma, Shri Lachman
Karunanithi Thazhai Shri
Kashirgagar, Shrimatj Kesharbai
Kashyap, Shri Jaipal Singh
Kaul, Shrimati Sheila
Kaushal Shri Jagannath
Keyur Bhusan, Shri

Khan Shri Arif Mohammad
Khan, Shri Gayoor Ali
Khan_ Shri Malik M, M. A,
Khan, Shri Zulfiquar Ali
Kidwai Shrimati Mohsina
Kochack, Shri Ch. Rasool
Kodiyan, Shri P. K. Adoor
Krishan Pratap Singh, Shri
Kuchan, Shri Gangadhar S.
Kulandaivelu, Shri V.
Kunhambu, Shri K.
Kunwar Ram, Shri
Lakkappa, Shri K,
Lakshmanan, Shri G,
Laskar, Shri Nihar
Lawrence, Shri M. M.
Madhukar, Shri Kamla Mishra
Mahabir Prasad, Shri
Mahajan, Shri Vikram
Mahajan, Shri Y, S,
Mahala, Shri R. P.
Mahata, Shri C. R.
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Mahendra Prasad, Shri
Maitra, Shri Sunil

Makwana, Shri Narsinh
Mallanna, Shri K.
Mallikarjun, Shri

Mallu, Shrj A. R,

Mandal, Shri Sanat Kumar
Mani, Shri K, B. S,

Manphool Singh  Shri

Meena, Shri Ram Kumar
Mehta, Shri Ajit Kumar
Mehta, Dr. Mahipatray M,
Mhalgi, Shri R. K.

Mirdha, Shri Nathu Ram
Mishra Shri Hari Nath
Mishra, Shri Ram Nagina
Mishra, Shri Satyagopal
Mohammed Ismail, Shri
Mohanty, Shri Brajamohan
Mohite, Shri Yashawantirao
More, Shri Ram Krishna
Motilal Singh, Shri

Mukherjee Shrimati Geeta
Mukherjee, Shri Samar
Mukhopadhyaya, Shri Anand Gopal
Mundackal, Shri George Joseph
Murthy, Shri Kusuma Krishna
Murthy, Shri M. Rajashekara
Murthy, Shri M. V, Chandrashekhara
Murugian, Shri

Muttemwar, Shri Vilas

Nadar, Shri A. Neelalohithadasan
Nagaratnam Shri T,

Nahata, Shri B. R.

Naidu, Shri P. Rajagopal
Naik, Shri Surupsing H,
Naikar, Shri D. K,

Nair, shri B. K,

Nanje Gowda, Shri H. N,
Narayana, Shri K, S.

Naval Kishore Sharma, Shri
Nayak, Shri Mrutyunjaya
Negi, Shri T, S.

Netam, Shri Arvind
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Ngangom Mohendra, Shri
Nihal Singh, Shri

Nikhra, Shri Rameshwar
Nitya Nanda, Shri
Pahadia, Shri Jagannath
Palaniappan, Shri C.
Pandey, Shri Kedar
Pandey, Shri Krishna Chandra
Panigrahi Shri Chintamani
Panika, Shri Ram Pyare
Parashar, Prof, Narain Chand
Pardhi, Shri Keshaorao
Parmar, Shri Hiralal R.
Parthasarathy, Shri P.
Parulekar Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel Shri Ahmed Mohammed
Patel Shri Amrit

Patel Shri C. D,

Patel, Shri Shantubhai
Patel Shri U. H,

Pathak, Shri Anand

Patil! Shri Balasaheb Vikhe
Patil Shri Shankarrao
Patil, Shri Shivraj V.,

Patil, Shri A. T.

Patil, Shri Uttamrao

Patil, Shri Vasantrao

Patil, Shri Veerendra

Patil Shri Vijay N.
Patnaik, Shri Janki Ballav
Pattuswamy, Shri D,
Penchalaiah, Shri
Phulwariya, Shri Virda Ram
Pilot, Shri Rajesh

Poojary, Shri Janardhana
Prabhu, Shri R,

Pradhan, Shri Amar Roy
Pradhani, Shri K.
Prasanna, Shri S. N,
Pullaiah, Shri Darur
Pushpa Devi Singh, Kumari
Qazi Saleem, Shri

Quadri, Shri S, T.
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Raghavan, Shri V. S. Vijaya
‘Rahi, Shri Ram Lal

Rahim, 6 Shri A, A.
Rajamallu, Shri K.

Rajan Shri K, A.

Rajda, Shri Ratansinh
Rajesh Kumar Singh Shri
Raju, Shri P, V. G.

Rakesh, Shri R. N.

Ram, Shri Ramswaroop
Ramalingam  Shri N.
Ramamurthy, Shri K,
Ramanna Rai, Shri M.
Ramayan Ral Shri

Ramulu, Shri H, G.

Ranbir Singh Shri

Ranga, Shri N, G.

Ranjit Singh, Shri

Rao, Shri Ankineedu Prasada
Rao, Shrimati B. Radhabai Ananda
Rao, Shri Jagannath

Rao, Shri Jalagam Kondala
Rao, Shri M, Nageswara
Rao, Shri M. S, Sanjeevi
Rao, Shri M. Satyanarayana
Rao, Shri S. B. P. Pattabhi Rama
Rasheed Masood, Shri
Rathawa, Shri Amar Sinh
Rathod, Shri Uttam

Raut, Shri Bhola

Ravani, Shri Navin

Rawat, Shri Harish

Reddy, shri G. S.

Reddy, Shri G, Narsimha
Reddy, Shri K. Vijay Bhaskara
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Venkata
Riyan, Shri Baju Ban
Rothuama Dr. R.

Roy, Shri A. K.

Roy, Dr. Saradish

Saha, Shri Gadadhar

Sahi, Shrimati Krishna
Sahu, Shri Narayan
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Sajjan Kumar, Shri

Samin Uddin, Shri
Sangama, Shri P, A.
Sathe, Shri Vasant

Satish Prasad Singh, Shri
Satya Deo Singh, Prof.
Sayeed, Shri P, M.
Sawant, Shri T, M.
Selvaraju, Shri N. B. E.
Sethi, Shri Arjun

Sethi Shri P, C.

Shaijlani, Shri Chandra Pal
Shaktawat, Prof, Nirmala Kumari
Shakya, Shri Ram Singh
Shakyawar, Shri Nathuram
Shamanna, Shri T. R.
Shantaram, Shri

Sharma, Shri K, C,
Sharma, Shri Munder
Sharma, Shri Nand Kishore
Sharma, Shri Pralap Bhanu
Sharma, Dr. Shankar Dayal
Sharma, Shri Vishwa Nath
Shastri, Shri Dharam Dass
Shastri Shri Harikishan
Shastri, Shri Ramavatar
Shingada, Shri D. B,

Shiv Shankar, Shri P,
Shivendra Bahadur Singh, Shri
Shivkumar Singh, Shri Thakur
Sidnal, Shri S. B,
Singaravadivel, Shri S. .
Singh, Shri B, D,

Singh, Shri C. P. N,

Sinha, Shri Dharam B
Sinha, Shrimatj Ramdulari
Sivaprakasam, Shri D, S, A.
Solanki, Shri Babu Lal
Solanki, Shri Natvarsinh
Sontosh Mohan Dev, Shri
Soundararajan, Shri N.
Sparrow, General R. S,
Sreenivasa Prasad, Shri V,
Subbe, Shri P. M,
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Sukhadia, Shri Mohanlal
Sukhbung Kaur, Shrimati
Sunder Singh Shri

Suraj Bhan, Shri

Surya Narayan Singh, Shri
Suryawanshi, Shri Narsing Rao
Swami, Shri K. A,

Syed, Shri Masudal Hossain
Tapeshwar Singh Shri

Tariq Anwar, Shri

Tayeng, Shri Sobeng

Tayyab Husain, Shri

Tewari, Shri Chandra Bhal Mani
Tewari, Shri Narayan Datt
Tewary, Prof, K. K,

Thorat, Shri Bhausaheb
Thummalapalli, Shri Damodhar Reddy
Thungon, Shri Prem Khandu
Tirkey, Shri Pius

Tripathi, Shri Kamalapatj
Tudu, Shri Manmohan

Tytler, Shri Jagdish

Uike, Shri Chhotelal

Vairale, Shri Madhusudan
Venkataraman Shri R.

Velu, Shri A, M.
Venkatasubbaiah, Shri P,
Verma, Shri Chandradeo Prasad
Verma Shri Jai Ram

Verma Shri R. L. P,

Verma Shri Raghunath Singh
Vishwa Nath Pratap Singh, Shri
Vyas, Shri Girdhari Lal

Wagh, Dr, Pratap

Wasnik, Shri Balkrishna Ramchandra
Yadav, Shri Chandrajit

Yadav, Shri D, P.

Yadav, Shri Ram Singh

Yadav Shri Subhash Chandra
Yadav, Shri Vijay Kumar
Yazdani, Shri Golam

Yellaiab., Shri Nandj

Yusuf, Shri M.

Zail Simgh, Shri
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Zajnal Abedin, Shri
Zainul Basher, Shri

NOES
Nil

MR. SPEAKER: The result of the
division is: Ayes 416; Noes nil, The
‘Ayes’ have it, the ‘Ayes’ have it.
The motion is carried by a majority
of the total membership of the
House and by a majority of not less.
than two-thirds of the members
present and wvoting.

The motion was adopted.

Clause 2— (Amendment of article
334.)

MR. SPEAKER: We now take up
Clause 2 There are some amend-
ments,

SHRI RAM VILAS PASWAN: I
beg to move:

Page 1, line 8,—

for “forty years” substitute—
“sixty years”. (1)

MR. SPEAKER: Shri Ram Lal Rahi.
Is he moving his amendment?

SHRI RAM LAL RAHI: I am not
moving,

MR. SPEAKER: Shri Mool Chand

Daga. Is he moving his amend-
ment?

SHRI MOOIL. CHAND DAGA (Pali):
Not moving. I want to speak for a
minute.

| T
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ot oW faete qreE™ - wWT AT 9] F
AT qEEdt ¥ AR AR G Fwer o gfoay o
feordwre g =rfew | a8 o #gr fr afca) &
fga & faas miw gﬁirrfav:a'érg‘r

SRarwEEd A S w0 ad @
tam ey s AN T wfwwr
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gﬁﬁaagng:aa'riratﬂm W W §
frogn e ¥ fiveaa e dqergm & ok
wwzmﬁm%laﬁ FUFFT AT ATT FT

#1¢ gfearmt #1 aer da7 7@ & AwAr & | IAE
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FET AT |

oY T fasta w@aw o g9 | g Jqar
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&, wa F9 gfewar, magfaa sfqa ar sa-
St & TrAAT WA, §r& qEq 997 g faa
ST § o g9 ST 7 UF 4T ¥ 39 FT q9GT
faar g, g7 R0 & fFeit & &9 g TEF It
ot | 5T a3 T EH T & | g9 ART & fF gfew,
nifgaral w7 swifa wifs & foaq W g=A7
Heen § 7 w12 fl W WAz gl e sfadt
%ﬁ:a’rﬁrm &1 & faor wfzgz & 1 aw
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g

WAL AG FT AT FAE TR WAL FH
q femrd Gar @ W@ | wTHOH @ )
gH ®1 79 A gAfan @A @ fF ogw 99
F1 g9 A1 & WL GO7 qOGL AAT AR
& g0 wifeadl & awEe AT 9wy £
T 3 AE AT E, a6 owww W fear o
oFar § #E T A amy g1 o
wafa &1 aiar TE 91 Gwar § 1 AfEw ww
79 &1 fas a9 94 iﬂﬂ'ﬂfawﬁamr
arfga |

MR. SPEAKER: So, do you persist
with it?
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SHRI RAM VILAS PASWAN:
Yes.

MR. SPEAKER: 1 shall now put
Amendment No. 1 to Clause 2 moved
by Shri Ram Vilas Paswan to the
vote of the House.

Amendment No. 1 was put and
negatived.

MR. SPEAKER: Now, Clause 2
has to be put to the vote. If the
House agrees, I shall now  put
Clauses 1 and 2 together to the vote
of the House because there is no
amendment to Clause 1.

Before I put Clauses 1 and 2 to
the vote of the House, this being a

Constitution Amendment Bill, vot-
ing has to be taken by division.
Let the lobbies be cleared..

Now the lobbies have been
cleared.

The question is:

“That Clauses 2 and 1 stand part
of the Bill.”

The Lok Sabha divided:

Division No_ 2] .[16 hrs,

AYES

Abbasi, Shri Kazj Jalil

Abdul Samad, Shri

Acharia, Shri Basudeb

Agarwal, Shri Satish

Ahmed, Shri Mohd. Asrar

Ahmad, Shri Md. Kamaluddin
Ajit Pratap Singh, Shri

Alluri, Shri S8ubhash Chandra Bose
Amarender Singh, Shri

Anand Singh alas Annubhaiya, Shri
Anbarasu, Shri Era

Ansari, Shri Shafiqu-llah

Ansari, Shri Z. R.

Anthony, Shri Frank

Anuragi, Shri Godil Prasad
Anwar Ahmed, Shri

Appalanaidu, Shri S.R.A.S,
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Arakal, Shri Xavier

Arjunan, Shri K.
Arunachalam, Shri M.
Ashfaq Hussain, Shri

Athare, Shri Chandrabhan Balaji
Azad, Shri Bhagwat Jha
Azad, Shri Gulam Nabi

Aziz Imam, Shri

Bagun Sumbru, Shri

Baitha, Shri D. L.

Bajpai, Dr. Rajendra Kumarij
Balan, Shri A, K.
Balanandan, Shri

Baleshwar Ram,  Shri
Banatwalla, Shri G. M.
Bansi Lal, Shri

Banwari Lal Shrj

Barman, Shri Palas

Barot, Shri Maganbhai
Barrow, Shri A. E. T.

Barve, Shri J. C.

Basu, Shri Chitta

Behara Shri Rasa Behari
Bhagat, Singh Baliram
Bhagat, Shri H. K. L.
Bhagwan Dev, Shri

Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram
Bhatia, Shrij R. L.
Bhattacharya, Shri Sushil Kumar
Bhikhabhai, Shri

Bhim Singh, Shri

Bhoi, Dr. Krupa Sindhu
Bhole, Shri R. R.

Bhoye Reshma Motiram, Shri
Bhuria, Shri Dileep Singh
Bijendra Pal Singh, Shri
Birbal, Shri

Birendra Singh Rao, Shri
Biswas, Shri Ajoy
Boddepalli, Shri Rajagopala Rao
Bosu, Shri Jyotirmoy

Buta Singh, Shri
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Chakraborty, Shri Satyasadhan
Chakradhari, Shri

Chandra Pal Singh, Shri

Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandulal
Chandrasekharappa, Shri T. V.
Charanjit Singh, Shri

Chatterjee, Shri Somnath
Chaturbhuj, Shri

Chaturvedi, Shrimati Vidyavati
Chaudhary, Shri R. Motibhai
Chaudhury, Shri Tridib

Chavan, Shri Shankarrao Bhaurao
Chavan, Shri Y. B.

Chavda, Shri Ishwarbhai Khodabhai
Chawdhury, A. B. A. Ghani
Chennupati, Shrimati Vidya
Chingwang Konyak, Shri

Chitturi, Shri Subba Rao Chowdhary
Choubey, Shri Narayan

Choudhari, Shri K. B,

Choudhari Shrimati Usha Prakash
Chouhan, Shri Fatebhanu Singh
Chowdhary, Shri Saifuddin

Dabhi, Shri Ajitsingh

Daga, Shri Mool Chand

Dalbir Singh, Shri

Damor, Shri Somjibhai

Dandavate, Prof. Madhu
Dandavate, Shrimati Pramila
Das, Shri A. C.

Das, Shri R. P.

Dennis, Shri N.

Deo, Shri K. P. Singh

Deo, Shri V. Kishore Chandra S.
Desai, Shri B. V.

evarajan, Shri B. ’
Devinder Singh, Garcha, Shri

Dhandapani, Shri C. T,
Dharamgaj Singh, Shri
Digvijay Singh, Shri
Dogra, Shri G. L.
Doongar Singh, Shri
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Dorai Sebastian, Shri S, A.
Dubey, Shri Bindeshwari
Dubey, Shri Ram nath

Ekka, Shri Christopher

Era Mohan alias Ram Mohan R., Shri
Faleiro, Shri Eduardo
Fernandes, Shri George
Fernandes, Shri Oscar
Gadgil, Shri V. N.

Gadavi, Shri Bheravadan K.
Gaekwad, Shri R. P.
Gaikwad, Shri Udaysingrao
Gamit, Shri Chhitubhai
Gandhi, Shrimati Indira
Gandhi; Shri Sanjay

Gehlot, Shri Ashok
Ghorpade, Shri R, Y.
Ghosh, Shri Niren

Giri, Shri Sudhir Kumar
Giriraj Singh, Shri

Goel, Shri K. K.

Gohil, Shri G. B.

Gomango, Shri Giridhar
Gopalan, Shrimati Suseela
Goswami, Shrimati Bibha Ghosh
Gounder, Shri A. Senapathi
Gouzagin, Shri

Gowda, Shri D. M. Putte
Gufran Azam_Shri

Gulsher Ahmed, Shri

Gupta, Shri Indrajit
Gurbinder Kaur, Shrimati
Gurcharan Singh, Shri
Hakam Singh, Shri

Halder, Shri Krishna Chandra
Hannan Mollah, Shri
Harikesh Bahadur, Shri

Hasda, Shri Matilal

Horo, Shri N. E.
Imbichi Bava, Shri E. K.
Jaffer Sharief Shri C. K.

Jagjivan Ram, Shri
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Jagpal Singh, Shri

Jai Narayan, Shri

Jaiba, Smt. Rane Sirdessai Saynogita
Jain, Shri Bhiku Ram

Jain, Shri Virdhi Chand
Jaydeep Singh, Shri

Jena, Shri Chintamani
Jethmalani, Shri Ram

Jha, Shri Kamal Nath
Jharkhande, Rai, Shri
Jitendra Prasad, Shri
Kailash Pati, Shrimati
Kalanidhi, Shri A.
Kalpnath Shankar, Shri
Kamakshaiah, Shri D.
Kamal Nath, Shri

Kamla Kumari, Shrimati
Kandaswamy, Shri M.
Karan Singh, Dr.

Karma, Shri Lachman
Karunanithi Thazhai, Shri
Kashirsagar, Shrimati Kesharbai
Kashyap, Shri Jaipal Singh
Kaul Shrimati Sheila
Kaushal, Shri Jagannath
Keyur Bhusan, Shri

Khan, Shri Arif Mohammad
Khan, Shri Ghayoor Ali
Khan, Shri Malik M. M. A.
Khan, Shri Zulfikuar Alj
Kidwai, Shrimati Mohsina
Kochack, Shri Ghulam Rasool
Kodiyan, Shri P. K.
Krishan Pratap Singh, Shri
Krishnan, Shri G. Y.
Kuchan, Shri Gangadhar S.
Kulandaivelu, Shri V.
Kunhambu_- Shri K.
Kunwar Ram  Shri
Lakkappa, Shri K.
Lakshmanan, Shri G.
Laskar, Shri Nihar
Lawrence, Shri M. M.
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Madhukar, Shri Kamla Mishra
Mahabir Prasad, Shri
Mahajan, Shri Vikram
Mahajan, Shri Y, S.
Mahala, Shri R. P.
Mahata, Shri C. R.
Mahendra Prasad, Shri
Maitra, Shri Sunil
Makwana, Shri Narsinh
Mallanna, Shri K.
Mallikarjun, Shri

Mallu, Shri A. R.

Mandal, Shri Sanat Kumar
Mani, Shri K. B. S.
Manphool Singh, Shri
Meena, Shri Ram Kumar
"Mehta, Shri Ajit Kumar
Mehta, Dr. Mahipatray M.
Mhalgi, Shri R. K.
Mirdha, Shri Nathu Ram
Mishra, Shri Hari Nath
Mishra, Shri Ram Nagina
Mishra, Shri Satyagopal
Mohammed Ismail, Shri
Mohanty, Shri Brajamohan
Mohite, Shri Yashwantrao
More, Shri Ram Krishna
Motilal Singh, Shri
Mukhe:rjee, Shrimati Geeta
Mukherjee, Shri Samar
Mukhopadhyaya, Shri Anand

Mundackal Shri George Joseph

Murthy, Shri Kusuma Krishna
Murthy, Shri M. Rajashekara

Murthy, Shri M. V. Chandrasekhara

Murugian, Shri
Muttemwar, Shri Vilas

Nadar, Shri A. Neelalohithadasan

Nagaratnam, Shri T.
Nahata, Shri B. R.

Naidu, Shri P. Rajagopal
Naik, Shri Surup Singh, H.

Naikar, Shri D, K.
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Nair, Shri B. K.

Nanje Gowda, Shri H. N.
Narayana, Shri K. S.

Naval Kishore Sharma, Shri
Nayak, Shri Mrutyanjaya
Negi, Shri T. S.

Netam, Shri Arvind
Ngangom Mohendra, Shri
Nihal Singh, Shri

Nikhra, Shri Rameshwar
Nitya Nanda Misra, Shri
Odedra, Shri Maldevji M.
Oraon, Shri Kartik

Pahadia, Shri’Jagannaih .
Palaniappan, Shri C.
Pandey, Shri Kedar

Pandey, Shri Krishna Chandra
Panigrahi, Shri Chintamani
Panika, Shri Ram Pyare
Parashar, Prof. Narain Chand
Paradhi, Shri Keshaorao
Parmar, Shri Hiralal R.
Parthasarthy, Shri P.
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel, Shri Ahmed Mohammed
Patel, Shri Amrit

Patel, Shri C. D.

Patel, Shri Shantubhai
Patel, Shri U. H.

Pathak, Shri Anand

Patil, Shri Balasaheb Vikhe
Patil, Shri Shankarrao

Patil Shri Shivraj V.

Patil, Shri A. T.

Patil, Shri Uttamrao

Patjl, Shri Vasantrao

Patil, Shri Veerendra

Patil, Shri Vijay N.
Patnaik, Shri Jankj Ballav
Pattuswamy, Shri D.
Penchalaiah, Shri
Phulwariya, Shri Virda Ram
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Pilot, Shri Rajesh

Poojary, Shri Janardhana
Prabhu, Shri R.

Pradhan, Shri Amar Roy
Pradhani, Shri K.

Prasanna, Shri S. N.
Pullaiah, Shri Darur

Pushpa Devi Singh, Kumari
Qazi Saleen, Shri

Quadri, Shri S, T.
Raghavan, Shri V. S. Vijaya
Rahi, Shri Ram Lal

Rahim, Shri A. A,
Rajamaliu, Shri K.

Rajan, Shri K, A.

Rajda, Shri Ratansinh
Rajesh Kumar Singh, Shn
Raju, Shri P. V. G.

Rakesh, Shri R. N.

Ram, Shri Ramswaroop
Ramalingam, Shri N. Kudanthai
Ramamurthy, Shri K.
Ramanna Rai, Shri M.
Ramayan Rai, Shri

Ramulu, Shri H. G.
Ranabir Singh, Shri

Ranga, Shri N. G,

‘Ranjit Singh, Shri

Rao, Shri Ankineedu Prasada
Rao, Shrimati B. Radhabai Ananda
Rao, Shri Jagannath

Rao, Shri Jalagam Kondala
Rao, Shri M. Nageswara
Rao, Shri M. 5. Sanjeevi
Rao, Shri M. Satyanarayana
Rao, Shri S, B. P. Pattabhi Rama
Rasheed Masood, Shri
Rathawa. Shri Amar Singh

Rathod, Shri Uttam -

Raut, Shri Bhola o
Ravani, Shri Navin

Rawat, Shri Harish o

Reddy, Shri G. S. o
Reddy, Shri G. Narsimha ]

-
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Reddy, Shri K. Brahmananda
Reddy, Shri K. Vijay Bhaskara
Reddy, Shri M, Ram Gopal
Reddy, Shri P. Venkata
Riyan, Shri Baju Ban
Rothuama, Dr. R.

Roy, Shri A. K.

Roy, Dr, Saradish

Saha, Shri Gadadhar

Sahi. Shrimati Krishna
Sahu, Shri Narayan

Sajjan Kumar, Shri

Samin Uddin, Shri
Sangama, Shri P. A,

Sathe, Shri Vasant

Satish Prasad Singh, Shri
Sawant, Shri T. M.

Sayeed, Shri P. M,
Selvaraju, Shri N. B. E.
Sethi, Shri Arjun

Sethi, Shri Prakash Chand
Shailani, Shri Chandra Pal
Shaktawat, Prof. Nirmal Kumari
Shakya, Shri Ram Singh
Shakyawar, Shri Nathuram
Shamanna, Shri T, R.
Shankaranand, Shri B.
Shantaram, Shri

Sharma, Shri K. C.

Sharma, Shri Munder
Sharma, Shri Nand Kishore
Sharma, Shri Pratap Bhanu
Sharma, Dr. Shankar Dayal
Sharma, Shri Vishwa Nath
Shastri, Shri Dharam Dass
Shastri, Shri Harikishan
Shastri, Shri Ramavatar
Shingda, Shri D. B,

Shiv Shankar, Shri P.

Shivendra Bahadur Singh, Shrt
Shivkumar Singh, Shri Thakur
Shukla, Shri Vidya Charan

Sidnal, Shri S. B. g
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Singaravadivel, Shri S.
Singh, Shri B, D.

Singh, Shri C. P. N,
Sinha, Shri Dharam Bir
Sinha, Shrimati Ramdulari
Sivaprakasam, Shri D. 8. A,
Solanki, Shri Babu Lal
Solanki, Shri Natvarsinh
Sontosh Mohan Dev, Shri
Soundararajan, Shri N.
Sparrow, General R. S.
Sreenivasa Prasad, Shri V,
Subbe, Shri P. M.
Sukhadia, Shri Mohanlal
Sukhbuns Kaur, Shrimati
Sunder Singh, Shri

Suraj Bhan, Shri

Surya Narayan Singh, Shri
Suryawanshi, Shri Narsing Rao
Swami, Shri K. A,

Swamy, Dr. Subramaniam
Syed, Shri Masudal Hossain
Tapeshwar Singh, Shri

Tariq Anwar, Shri

Tayeng, Shri Sobeng
Tayyab Husain, Shri
Tewari, Shri Chandra Bhal Mani
Tewari, Shri Narayan Dutt
Tewary, Prof, K. K.

Thorat, Shri Bhausaheb

Thummalapalli. Shri
Reddy

Thungon, Shri Prem Khandy
Tirkey, Shri Pius

Tripathi, Shri Kamalapati
Tudu, Shri Manmohan

Tur, Shri L. S.

Tytler, Shri Jagdish

Uike, Shri Chhotelal
Vairale, Shri Madhusudau
Venkataraman, Shri R.

Damodhar
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Velu, Shri A. M.
Venkatasubbaiah, Shri P,
Verma, Shri Chandradeo Prasad
Verma, Shri Jai Ram

Verma, Shri R. L. P.

Verma, Shri Raghunath Singh
Vishwa Nath Pratap Singh. Shri
Vyas, Shri Girdhari Lal

Wasnik, Shri Balkrishna Ramchandra
Yadav, Shri Chandrajit

Yadav, Shri D. P.

Yadav, Shri Ram Singh

Yadav, Shri Subhash Chandra
Yadav. Shri Vijay Kumar
Yazdani, Shri Golam

Yellaiah, Shri Nandi

Yusuf, Shri M,

Zail Singh, Shri

Zainal Abedin, Shri

Zainul Basher, Shri

NOES
NIL

_M_R. SPEAKER: The result** of the
Division is: Ayes: 421; Noes: Nil.

The Ayes have it; The Ayes have it.
The Motion is carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the Members present
and voting.

The Motion was adopted.
Clauses 2 and 1 were added to the Bill,

The Enacting Formula and the Title
were added to the Bill. ..

g et (=0 steVag) ;¥ gy A7
“f& faggs w1 qmg fear T3 "

MR. SPEAKER: Motion moved:
“That the Bill be passed.”

**The result of this division applies
separately.

to each of the clauses, 2 and I
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr. Speaker, Sir, I
have heard the speeches with rapt
attention but I regret to say that no
reference is made to the tribals parti-
cularly in North-Eastern region, peo-
ple in Nagaland, Mizoram, Arunachal
Pradesh and Tripura. The remoteness,
lack of communication, lack of econo-
mic activities and development pro-
grammes and the dire poverty that I
have seen during my last tour in that
area would upset anybody. The situa-
tion in that area is very explosive and
the foreign agencies are making hay
while the sun shines. It is about time
that government took care and paid
attention to the tribale in the North-
eastern region who have bzen neglec-
ted during the thirty-two year long
rule here.

Sir, the Harijans are in a very bad
shape....

16.16 hrs,

[Serr TrIDIB CHAUDHURI in the
Chair].

Mr. Bhola Paswan Shastri is not a
CPM; he is not a communist at all.
He had been to West Bengal. He
has expressed it in very clear langu-
age that since the Left Front Govern-
ment came into power in West Bengal
what has been done for Harijans in
West Bengal has no parallel in this
country. He has given a complete
certificate for it. Our harijan friends
and scheduled tribes people live on
land. The tribals live on forests.
Now thev have been deprived of mak-
ing a living, securing their livelihood
from the forest resources. I have
been telling this House repeatedly
that you will have to give some alter-
native source of livelihood to the tri-
bals, but that has not been done at
all. Land reform in its true sense
and in the genuine sense of the term
has not been done. Reservation of
seats and all this would be only a lip-
service and this ig not going to take
them anywhere unless we can give
them what they really require—the
land, the value of the inputs and
the money for subsistence., These
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three things are mostimportant. Rao
Birendra Singh Ji is sitting here. The
ICAR the Laboratory-dancing, never
goes to the farmer. Go and ask any
scheduled caste or scheduled tribe
people how much benefits they have
derived out of this ICAR on which
you have been spending hundred
crores of rupees a year. Sir, I had
been a Member of its Governing Body
for 2-1/2 years and I am very shock-
ed to see their performance. Kindly
find out and make a special survey.

Sir, in the Bill there should be full
coverage for those Scheduled Castes
and Scheduled Tribes who have be-
come Christians and who have be-
come Muslims, neo-Buddhists and
other minorities. The Muslims and
other minorities are also the people
in another neglected area. I would
request the hon. Home Minister to
make a note of this and see that their
case is not neglected.

SHRI EDUARDO FALEIRO (Mor-
mugao): There is a point of order.

SHRI JYOTIRMOY BOSU: I am
speaking on the third reading. I am
not yielding.

SHRI EDUARDO FALEIRG: On
a point of order you have to yield.

SHRI JYOTIRMOY BOSU: I obey
the Chair.

SHRI SHIVRAJ V. PATIL (Latur):
Sir, on a point of order. Rule No.
94 reads like this:

‘The discussion on a motion that
the Bill or the Bill as amended, as
the case may be, be passed shall be
confined to the submission of argu-
mentg either in support of the Bill
or for the rejection of the Bill. In
making his speech, a member shall
not refer to the details of the Bill
further than is necessary for the
purpose of his arguments which
shall be of a general character.’

MR. CHAIRMAN: The Point of
order does not arise. The Clauses
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have already been passed and now
it is the final stage. Now it is the
Third Reading stage of the Bill. Your
Point of order does not arise. You
please conclude.

SHRI JYOTIRMOY BOSU: I am
concluding, Sir; only educate the
hon. Member that in the Third Read-
ing I can cover such areas which have
not been covered already. I conclude
to oblige you, Sir.
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Let

MR, SPEAKER: Before I put the
motion that the Bill be passed to the

vote of the House, this being a Cons-
titution (Amendment) Bill, voting has

again to be by division.

lobbies be cleared.
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[Mgr. SPEAKER in the Chair.]

-

The lobbies have been cleared.

“That the Bill be passed.”
The Lok Sabha divided:

The question is:

recorded,

**Not
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MR. SPEAKER: The resull of the
Division is Ayes 423; Noes Nil.

The motion is carried by a majority
of the total membership of the House
and by a majority of not less than two-
thirds of the members present and
voting.

The Bill is passed by the requisite
majority in accordance with the pro-
visions of Article 368 of the Constitu-
tion.

The motion was adopted.

16.48 hra.

PAYMENT OF BONUS
(AMENDMENT) BILL

THE MINISTER OF TOURISM AND
CIVIL. AVIATION AND ' LABOUR
(SHRI J. B. PATNAIK): Sir, I beg
te, move:

“That the Bill further to amend
the Payment of Bonus (Amendment)
Act, 1977, he taken into considera-
tion.”

It is not a controversial Bill. It is as
non-controversial as the preceding Bill
which was under the consideration of
the House. This Biil is meant for
validating the ordinance of 1979 and
I wish that the Hecuse should pass this
Bill before long, so that this ordinance
may not lapse. Otherwise, it will
create difficulties for the workers who
have not been paid bonus under the
ordinance,

The limited purpose of this Bill is
to validate the ordinance of 1979. Ac-
cording to this ordinance, bonus is
payable for the accounting year 1978.
Payments should already have been

made to large sections of workers.

Payments are yet to be made to the
remaining sections of workers. Unless
this Bill is passed, the remaining sec-
tions of the workers who are to be
paid would remain unpaid or would
be subjected to discriminatory treat-
ment,

2346 LS—5
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With these words, I move the Bill
for the consideration of this House.

MR. SPEAKER: Motion moved:

“That the Bill further to amend
the Payment of Bonus (Amendment)
Act, 1977, be taken into considera-
tion”.

W owe A ([EIEYR)

. weas wgray & arAg warg (gura) faRae

FT gUGT O & foag @grgar g | AEAIG
#et st 7 mfedg & gwda § faw ama ®
ggt 9% fagqr 71 99F 9gH TH GIT & GIAA
QT 9T I97 w9 f4q% &7 347 ¥&T q¥
tas fawg ¥ fax &1 waa & g fadqsw w1
HIT IH QAIAAFTT F1 qgq T feear g o
EE®T wEAIg guw & 25 fagrac 1975 ®
gE Ul WT IT AN & 19 & FT & AT
fear Tar a1 UF wemildw & Wi ¥ WX
qEl & @ud ¥ wwgdl ¥ fow wlfawm &
gifae fom a1 37 9T FIIUIT FIA &1 F17
foar a1 | AT G AOA AF 98 AETAW
WX IF 1T 1976 ¥ w17 A fwar gwr
qWET S W | 1977 § AT AE GIAIT
g A1 IET WINAFTH A AW FIA WY
g aAfgsrd #1 fox ¥ arfoq S &1 $19
Fq1 47 | (cgwar ) |

U WEAIG  §EEd ;. WI9Y GURTT &A1
srEr 7

Y W wATEW ;. WEAW  W@IRq,
%9 9T g9 qT & fa9gF g aai s §
gaq wfgwuea #a7 wrer ga%) 97 78 #T 1@
g1 wR FAAg GIET IURT AGT FIAT
qEd dl 98 I91 HA % fag Wrgw e &
g4 ®1€ wmafa Aagf &1 wTCTH 9T g
tw fadaw qr a=aiasv @ &1 (swzam)

MR. SPEAKER: Order, please order.
Take your seats. Let the hon. member

speak.

Nt W EiEw o ®UT A0 qEY
9 qg ¥ faar st § o ¥ ¥WT SR Freer
[rige |

MR. SPEAKER: Please be concise.
There is very little time leff, We have

got one more Bill

eyt fagdas
% fox & sl
A wrawTw fearor wWry AT gEw)
> ¥ Tawr wwda
ER L]

b



123 Payment of Bonus

[ st wredia)

®T agh 9% qw w7 w1 4w Crar @ Favdiy
FO® 61 9gy uF mewrdw & wfew wiw fex
a1 F F1q7 F wieg wwgdd &1 I9F wiw-
1 & dfaq w77 & F7w fFarar | (@79q)
wqagel & foq  wiasr<i &1 g «orl F @ew
fwar ar sawr &2 &1 &7 wow fwar
(ewwew) |

SHRI EDUARDO FALEIRO (Mormu
gao): Let us look at the future.

MR. SPEAKER: Hon. Members,
please s't down. Let him have his say.
You will have ycur own say.

U% WIAW  waew ;. fod 9wl &
®H g4 (60 4 9oF7 F@FT wH Hrar )

st oot wAfFw ;. wE @ g fE
i wA ow fuafg wg & &

MR. SPEAKER: Please do not be
sarcastic. Let us come to the point.

st Wi WAl 0 WewE o), @W
1T &7 oo Fifgn | €W a%g ¥ 99T w71
FIT TG A qHAT

(Interruptions)

MR. SPEAKER: Piease do not inter-
rupt now.

st W wAEW 0 G FIATT R A
¥ Ty fadow 9T AT FT gAHT & AR
g EwaT gwAr wiga &1 @fsAgE avg
Faga ¥ g@A L a1 gWERY i 7,
(sawura | )..

MR. SPEAKER: No interruptions
please.

st wrdtm Teewe  (faest waw )

¥ I AW ST AT FCRE W wifeat s
@ otz foas) qfeai #13 gga@ @ I &7

cHEE R, L, (cuwEm ) ...

MR. SPEAKER: Please do not inter-
rupt. Nothing will be recerded without

my permission.
‘(Interruptions) **
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ot WS wAEw ¢ Wewd  "grag,
TW AT OF AT RAAT §T A7 | WX A A
AT gaa & J@ WE ....

WEUW WEEW : WY ¥ &1 |

st ool AW WI9 qgy G
F1f9q gaawg § A& 99 HAT 1 FH ¢S
fagx o3 @t W &1 =T frdt ggemw #)
1§ mafa § a1 9T araT #1 wfgwre §
d oY wrow § T qGwd §

QT :r@zu 717 w9qr 17 dEn
TT FT FAT BIA § |

Please do nct Interrupt now. Let
us carry on with the business of the
House, (Interruptions). You have
your say. Let him have his say.

wt aifag wwawn (gigET ) 00 A
WEL A gH I FT gAar Afge AfwA
gRiv o1 "ETdw M fFa——arag F T
§ g ® gadr aagiar ? gq &1 9g 98N
F7 7g T qud 7 )

MR. SPEAKER: You can have your
point later. Do not interrupt now.

(Interruptions)

Wt WIW AW AW wged,
§ agr 7z @ a1 fx ga fadas ) geam
WIATAFTH H ATF JEE | "I FNT ¥
fog @2 FT X QR 9. . .37 F 39 wfE$1T
%1 St faar marar ...

WA qERA

A AT FZ AT §
TH & = afeg |

st W W T EAA &
I9q IT X IT wfaFr Fr oF A fHT A
AT TG Wr § fow & geATAW FW
TP ggw  wF g qor fag wwr w9t
] eondfwar warer |« I HEQIRW F
afd a7 v wfawscsrI|H FW
fagr T o

99F § 719 &1 qNF GgT I 990
g—xaarawrenr Wy SMATATEl  o®
u¥ ¥ TTAGA T A AT WEAW® B—IW
T ¥ Wrae ot aerd e A ag € T —
frdte #3 7agd & wriaw & wmSAw
(sowaw).. .

**Not recorded.



125 Payment of Bonus MAGHA 4, 1901 (SAKA)

MR. SPEAKER: No interruptions
please.

st sty amw (wroAE) o oweAw
#EIET, WIT EW I BT AT W § O @O0
HTTRT @19 Y AAE ) | WIT ST A
SEAT FL RS (6 q¥@ WATIT FEART 7
w2 | Rt zwgmE ¥ g Y e
FYerTT @Y T gEAT FIA aver ¥ few@wA  q%
gre ? wy SeET AT aT WY drer
§—ag WIANT gaew T AERTTE | WL
MTT & AT I GTAAT FIA F A7 W wrHS
A F FW AU Fred AEY &F ar @ad
FT & Hq woar 7§ grEd e gAr
FT @1 § f5 oo g7 &7 quwrd 5 oo
T g =fgu )

WEOW WEET 0 & JITAT A &%
W g fF greg & FraEr &1 I@ A |

This is going too far now. Let us be
reasonable.

oI qF T oA AT Fergw fraem
g FFT W17 oA faare syEy #ATwY )
& % Ay IaE faaw gy

st feen Y v emrw  (ArAarer ) o

weer fy , A frdew a8 & & wore 908 s

gg@rﬁwamam% ar a ®Y gw g g
|

MR. SPEAKER: I will give you the
time fo speak, but not like this. This
is not the way to interrupt.

Nt ¥ wew: F qeer F—
§% qaey A E§ SAF g & foumi Wy
W TR g
SHRI C.P.N. SINGH (Padrauna): If

we want to raise a point of order, we
are not allowed.

17.00 hrs.

MR. SPEAKER: You are allowed
when there is a point of order. There
is no, question of point of order here
now. It is a question of his putting
his views forth. You will have your
own opportunity. This is going too far.
'Let us be reasonable,

st dlo ¢Yo qFo fag : o gy} WelY
aEy o ¥ M Arqm At @ B ..
(sgwar) ...

(Amdt.) Bill 126

9 ¥awy CwaAY & frg qomdd &
wq;g:mﬁm %rg’tzﬁm AT

g @ ¥ 1 Ay UF T wwenm @
WX UH oW & g9 ¥W 9T & Wiaw w4y
WY ¥F 3 & AAGT GG WOUA T F WATH

Frer ﬁmagq’rtu ai}uﬁmﬁ
& g wEw gUE S & T
JuTY  woRT FHATfEt srﬂtﬁr



127 Payment of Bonus

[# ot wtere)

it ¥arw ag g AR aw EfE 1975
& w7 weanRw 1 Qe Fomart AT, 99 q@A A
wfivre a, & 9 weaRw ¥ geew & A Al
FeT 4T 9T | 9N WEARW F §WAT H AT
wETaaT Wr f& €@ weATAw W WEW

SHRI NIREN GHOSH (Dum Dum):
Mr. Speaker, Sir, it is perhaps nbeces-
sary to recall fhe history of bonus
legislation on this cccasion.

MR. SPEAKER: This is repetition.
You have to add something new. Its
history has already been traced. 1If
you say it again, it will not have any
more emphasis. (Interruptions) 1
would like you to be objective. Just
state wpur points.

SHRI NIREN GHOSH: Sometimes it
is said that the workers should agitate
for wage rise because in western coun-
tries it is generally the rule. But we
say that there is no minimum need
based wage here, though it was ap-
proved in the 15th Labour Conference,
the Government went back upon that.
Bonus is treated as deferred wage be-
cause of the wage cuts and the low
level of wages. We should remember
this on fhis occasion.

It is also necessary to point out that
Mrs. Gandhi’s Government has come
out with a legislation which grants
bonus to railwaymen for one year. We
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do not know what will happen later
on. During Mrs, Gandhi’s regime,
during Emergency, fascist _ attacks
were made on the working class. Even
before the declaration of Emergency,
in order te. suppress the railway
workers’ strike for bonus, fascist at-
tacks were made on the working class
all along the 1ineq denying them bonus.
I remember that in the meeting with
the Opposition jeaders, I put out blu-
ntly te Smt. Indira Gandhi when late
Shri Fakhruddin Ali Ahmed put out a
formula for settlement of the strike, I
asked him: “Do you mean to have
negetiation seriously?”, because nego-
tiations would mean that he should be
prepared to concede at least a small
quantum as bonus to railwaymen and
in that meeting Mrs. Gandhi said
bluntly ‘no’ and that is the reason why

the strike went on. It was totally
suppressed. Now perhaps it is im-
possible in the present atmosphere,

because things will turn round, to do
anything else than to legislate this.
But we are uncertain about the future
course of action of the Government.

The present formula, the present
Bonus Act, should be improved upon
further. The ceiling should go. Ac-
cording to the present Act, no worker
can get bonus beyond 20 per cent.
The maximum bonus is 20 per cent,
The trade union movement as a whole
demands that there should be no ceil-
ing. If can go uptce 30 per cent or
even 40 per cent. When a concern
earns profits to the tune of 100 per
cent or 150 per cent or even 200 per
cent or more, there is absolutely no
reason whatsoever why bonus should
be limited to 20 per cent. Is there
no check on the profits of companies?
Is there any check on tax-evasion and
generation of black money? Every
year, there is tax evasion to the tune
of Rs. 3000 crores to 4000 crores and
there is a parallel black money econo-
my to the tune of Rs. 30,000
crores contributing to inflation. There
is no attack on that. The attack is
only on the working class, the working
people, both in towns and country-sice.
That is the general course of action
which the Government is following.
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Again, fthere is a sort of slab, that
is, an employee earning more than
Rs. 1800 or something like that cannot
demand bonus according to the present
Act. This should also go. All em-
ployee should be entitled to bonus,
barring the managerial class. As re-
gards the question that bonus should
be given to all, we say that it should
be given to all the departmental under-
takings, public sector undertakings and
all the Central Government emplovees
and State Government employees with-
out exception. That is our demand.

For the Railway employees, a sort
of productivity linked bonus has been
approved, OQur party is opposed to it.
The bonus sMould be treated as a de-
ferred payment. To link it with pro-
ductivity is the demand of the magna-
tes. We can never accede to that.
We will fight it tcoth and nail. Thouegh
the bonus hag been agreed to for the
Railway employees, our party cannot
approve the productivity linked bonus.

Lastly, it is simply a travesty of
truth to say that giving bonus or wage
rise contributes to inflation. One
should know the law of econemics. If
there is a common wage rise in all the
sectors of economy, there cannot he
any rise in prices. That is one of the
laws of economics. We should know
that. Talking about inflation, it is the
employers, it is the Government
policies, if 1s the tax evasion and
black money, it is all those things that
generate Inflafion. You are not
attacking on those fronts. You are
only pinpointing your attack on the
working class and the werking people
who constitute the majorily of people
of India. You are anti-people; you
are anti-working class. I warn the
Government that such a policy will
lead to confrontation with the work-
ing class, the working people and the
trade union movement. We will face
it. We have fought against it for a
pretty long time. We will fight for a
proper bonus system, the bonus law,
in the coming years both inside Parlia-
ment and outside Parliament through
struggles, through movements and
through agitations. Whatever steps
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are necessary, we will take unitedly.
I hope, all trade unicns will unite on
this point and not be separated from
on ‘another and weaken the movement,

PROF. MADHU DANDAVATE
(Rajapur): Mr. Speaker, Sir, in fact
the Bill before the House is of a
restricted scope. All the issues which
we would like to bring before the
House in connection with the wider
problem of benus are not covered by
the Bill before The House at all. There-
fore, I would not like to go in depth
into all the aspects of the problem of
bonus; suffice it to say that the very
concept of bonus has arisen because
of the fact that there is a gap between
the living wage and the existing wage,
and partially to close the gap the
concept of honus has come forward.

Now, the question is that this parti-
cular Bill is restricting this bonus
henefit only to a particular period. All
that I would like to suggest is that
this is one of the rights the workers,
irrespective of their political affilia~
tions, have won in this country after
long battles. The very concept of
bonus has been established through
prolonged struggles in this country
and the various Central Trade Union
Organisations are committed to the
concept of bonus. Now the question
is whether it should be enlarged fur-
ther and fMe scope of the present Bill
should be widened. For all that, a con-
structive proposal I would like to make
to the Hon. Minister is that a meeting
of the Central Trade Union Organisa-
tions, irrespective of their political
affiliafions, should be convened and
the issues should be thrashed out; and
I am sure that, just as in a number
of fields some sort of an agreed solu-
tion could be found out, similarly, on
this problem also, a solution would Be
found out. Nobody can deny the fact
that this right which was established
through a series of struggleg was
taken away during the emergency.
But I am glad to say that though it
was taken away and then restored,
again a Bill is coming forward on the
subject. Whoever brings the Bill—so
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far as we, the defenders of the rights
of the workers and kisans are ecncern-
ed it is immaterial from which side of
the House the Bill comes—if it is in
the interests of the peonle, in the
interest of the working-class, in the
interest of the Kisans we will be pre-
pared .to support it. The manner in
which the Constitution Amendment
Bill has been adopted here for the
reservation of Scheduled Castes has
shown that there are certain national
issues where the issues are lifted above
parties in Parliament: they are lifted
to the national level. In the same
spirit I wisH the problem of bonus also
will be lifted to the national level and,
in that spirit—in that healthy spirit—
I would appeal to the House, let us
not indulge in mutual recriminations.
Seme people may not like some of
our remarks, but they have their own
turn and fhey can express their views.
This is a House which has a long
tradition of free debate and I hope and
trust that whether it is Mr. George
Fernandes who expresses his views or
whether it is Prof. Ranga who ex-
presses his views, everybody’s views
will be heard in this House. I want
the House to adopt the spirit of
Veltaire when he said “I completely
disagree with what you say but 1
shall defend to death your right to say
it”. It is in that spirit that a free
debate should go on and a debate on
the question of bonus also should go
on. It cannot go on within the peri-
phery of this Bill: I know it very
well. Those of us who happened to
be on the Treasury benches alse know
that this Bill is only of a restricted
scope. Therefore, I do not want to
widen the scope at this particular stage
but would only warn the Labour
Minister fhat wider problems are
awaiting solution, and they can he
solved not through confrontation but
only through a proper type of dialogue
and rapport with the working class.

I hope and trust that the view point
of the Central Trade Union organisa-
tions and various Federations will be
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taken inte account and, beyond the
scope of the Bill further solutions to

the problem of bonus will be arrived
at.

17.18 hrs.

[SHRrI TrpIB CHAUDHURY in the Chair]

ot freendy wre ware (shirarer) : awmafy
weRE, § 99 F faw &7 awdw v  foy
;ET BWT 1 W ¥ud mgi o3 fag wE
Ffeae gwe 50 w8 Agd oy F
0T Twdr deww ¥ O ¥ waw F
ot famre SR wee feq gud arrg ¥
& sgwraEmig 5 siiw Fz@ A ww
¥ gz gfaga Ha¥z S[ME i T IHET
aadq frgr &1 e wwgd AT gew A
FAF QT | TG T

F49 7AW & favq F) 99 gz AW
FEW w5 FrwaeT F1) 8. 33 wfawd
FFE Fidw Y& aw  fwan ) fefasw @
N TEAT H W FG HT agT gg7 THEH
g | SN WS §YT & g ¥ §39 §
sad? g ot ¥ gAeSdy ar A wogd
AT T O fear, ag fofma &0 ¥
gufaaT & §fe

FOF FFdY W g T IR fH worgd
# g A faar 917 1 gW gOmy € B @
A9ET FTERE A9 § WX IuH' T G
Ffostaranfgd | A% oy wie qorge & g
F 78 qw wwdr g\ fow oA F A &



133 Payment of Bonus MAGHA 4, 1901 (SAKA)

OF WA A q wgr gl emara
Aol w1 faw 833

fwﬁmtmwa ﬁﬁﬁﬁuﬁmm‘r‘g&
5k dax fafreex & gww caar =ifed, foed
S m‘gﬁ Y sreatgd fost, & @ W A
o1 mfFqwre  qur T & HAT AT

% Ta faq &1 gEGT FIGIE W HTAT
g fr adc fafiex @ga@ @ WA
saTaT 4T &7 |

st qroqm Wt (fagige) - weaw wEas
gt aret g fawr w1 @O FT W@ g Afed
#F uF Y ftamed 9 F ) § FE AEAT

g |

%n%r{ﬁ;ngmmﬁﬁﬂ g7, =9 fad a7
0z g faw wmam § | @few wegd &
fag oT grF TOF § W FG a  Fqql
Bar? Ao FW @Ry W A9 qEr fomy
T A9 UF UE M & (a0 sgaedr Fd 9%
Framr @A ? ogw WiT wgd f fF o oew
TR §us wmifendfas faw swex & wex Orw
gmr wifgw | wwiE FEEd F F@r g i@
dax  fefa=dy @a «wi &1 @fer §3 &
ug Frmgfas faasegr & o6 &1d )

gnem swAa & fF alam gmru e
dw §- ag wwrdr Afy & ) gw @wag W
wrAd § & @ o faar mmar gy ag
W o7y § fF aw dAA & e #4r
g gf wwgdl &1 dtAw € 9 ¥ &
gE-TgAAT B A & | BN Wy § fw
gHeF FAAT FATR WA W & | qg wATiore
g mar g f W gwd THTAM, T} I 9T
B IR 1 T g1 9T g a0, ;ifs I
TWGT FTarTE G ferar AT |

T A P qarfew 20 9@z ¥ sqTH
ety fwdt &Y 73 faq ssar g gw &
a%d € & &www 34 (1) W ag €wEA
femred f5 age ¥ Futfouz & & a=g
FIaRMET STFATE | gW T FamwEr &
qIq €T aTe HuwAT § 7 ioa a7 &g
sw fafgeer qu ¥r Enm e @ 2% a9
8 g ataw & aefefEE & aw gEmg
fear sidam, g gOER A Uw AR ArE-
twefady ¥ oe Ty T & dFw J]| owr
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favaa w7 fogn, a1 arfdz dwT I@ o®l
¥Wd GAAT FE(AG WYe T WY éqzt"r
aAg T & are ifa'ravﬂfa w7 @ g, foad

Ay & #%E  aw #r  fwwa § weR
ﬁm:rrrrm% aw gur? Zra @ faew wEeT |
ew fau Iod @7, Orew wik fedm oroaw
I ¥l qTeTd wAwfeai wr fad s e
g &1 arefaefadt & &g At sear
aifgr @t I @7 FY 179 foaar  =ifg,
qg EATIT HITE |

AE carrvz % ag Fgm wgag fr
g AT AL gwWr AT WAIT EH O@NT WA
&1 7z wEEIT WA 0% g1 adw ¥ qe
EEil srmrf.f’r argart @vwRt FE=rfal 3§
mE FT & W fagd 4% o7 srAMA F
fag dare Y §, 97 A7 ¥ FAArY @ F
fao s 9zrEad | Eafan aTEr FgaTaq
frdza & fd wewre @amet # 7 o s g@
®1 gar? | T@ qR W A FEAcd |

SHRI J. B. PATNAIK* I am thank-
ful to the hon. House and the hon.
Members for the genercus support they
have given to this Bill. Even those
who are critical of the Government
without any reason have also support-
ed this Bill which is going to validate
the Ordinance.

I have said that this Bill is for a
limited purpose, that is, replacing the
1979 ordinance with an Act of Parlia-
ment without which large sections of
the working class of this country will
be deprived of their dues. Now,
certain suggestions have been made in
the course of the debate for a com-
prehensive Bonus Act. I thank the
hon. Members for these  valuable
suggestions—particularly, Prof. Dan-
davate who went through the agony
of making promises to the Railway-
men and could not comply with them.
He has rightly said that while evolv-
ing a bonus policy, the government
should consult all the important trade
unions of this country and other in-
terests concerned. I accept his sug-
gestion fully.

As I have repeatedly said and I
say it now also—this is just an ad hoec
Act. We do not believe in ad hoc
solutions. One hon. Member said
that ad hoc solutions are being made
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to the problems of the workers. Un-
fortunately, this ad hoc solution was
being given to the workers by the
previous two governments—the Lok
Dal government and the Janata Gov-
ernment. ... (Interruptions) In 1977
they gid this and glso in 1979...
(Imberruptions) Sir, whatever pro-
gress has been made in this country
for workers’ welfare, I can say with-
out any fear of contradiction that this
was done during the Congress rule
for the last 30 years. Even the Bonus
Act of 1965 was enacted by a Congress
government. A Congress government
appointed a high power committee
and the recommendations of the high
power committee were accepted by
the government as a result of which
the Bonus Act of 1965 came into being.
So, don’'t try to take any credit for
giving bonus to workers. It is the
Congress government which is res-
ponsible for giving the bonus that is
due to the workers in this country
through various processes and through
the Act of 1965— (Interruptions) If
we go in T8r mutual recrimination on
this score, there would be many things
to be said by us against the other
governments.

Mr. George Fernandes who waxed
eloquent about the benus to workers
himself threatened tc resign.. if
bonus was not given to railwaymen.
He pocketed his weords several times.

Let us not go into this mutual
recrimination which does not help
either the workers or those who speak
for them. There are certain other
aspects of this bonus policy which I
would like to deal with. One is that
we are coming in for a comprehensive
bonus policy. We will take several
proposals into consideration. The
suggestions made by the hon. Mem-
bers and those that will be made
when we consult the trade union
leaders and others in this regard will
also be taken into consideration.

There are certain proposals which
are belng received by Government
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pertaining to extending the coverage
of the Act, revision of the salary limit
for entitlement of bonus, raising the

" minimum bonus payable, doing away

with minimum bonus when there is
no profit, removing the maximum
limit of bonus, suitably modifying or
even deleting e provision relating
to payment of bonus on a formula
different from that under the Act,
issuing guidelines to specify exactly
under what circumstances exemptions
from the Act should be granted to
establishments running in loss and a
number of other matters. It is the in-
tention of the new Government to
examine all these proposals on merits
with an open mind and take a suitable
decision in a consistent and compre-
hensive way after consulting all the
interests concerned in this regard.

As regards the suggestion made by
Shri Niren Ghosh regarding the bonus
formula, namely, that deferred wage
should be the formula of bonus to the
workers, this point also will be care-
fully taken into consideration by the
Government.

Regarding bonus to the employees
of the railways and other depart-
ments, I can again say that the Gov-
ernment will examine that too with an
open mind. As far as the commit-

ment of bonus to railwaymen goes, we '

shall abide by this commitment. Re-
garding its extension to other depart-

ments etc., as I have said, this needs ;

further exammatlon And we shall
examine it with an open mind.

Sir, with these words, I hope that

the Bill will be taken into considera-
tion.

MR. CHATRMAN: The question is:

“That the Bill further to amend

the Payment of Bonus (Amend-
ment) Act, 1977, be taken into con-
sideration”.

The motion was adopted.

-
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Clause 2— (Amendment of section 2.)

MR. CHAIRMAN: Now, we take up
the Clause by Clause consideration.

There is an amendment to Clause
2 by Shri- G.”M. Banatwalla. Do you
want to move?

SHRI G. M. BANATWALLA
(Ponnani): Mr. Chairmen, I move:

“Page 1, lines 11 and 12,—

for “and in respect of the ac-
counting year commencing on
any day in the year 1978”.

substitute—

, in respect of the accounting
yvear commencing on any day in
the year 1978 and in respect of
every subsequent year thereafter
commencing on any day in that
subsequent year” (1)

Sir, I request the hon. Minister not
to dilate upon the technicality of my
amendment. I quite understand all
these things. My purpose is once
again to record the protest at the
ad hoc policy that is adopted with
regard to the question of payment of
bonus. /

Sir, it is a2 bane of our national life,
I should say, that every political party
stands committed to the question of
the payment of bonus before and
during the elections. But, no sooner
the Government is formed, the Gov-
ernment adopts a very open mind to
the question. That is so with respect
to all the parties we have tested,
whether it is the Janata Party or the
Lok Dal or even the Congress Party
$hat is now here. There are innu-
merable suggestions that have been
received by the government. The
hon’ble Minister has assured this
House that those suggestions will be
considered with an open mind. He
has further assured the House that a
comprehensive policy will be adopted.
He has also assured the House that all
the interests concerned will be con-
sulted. Sir, my request is that this
question about the payment of bonus
brooks no further delay. All these
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ad hoc policies must now come to an
end. In the context of the Indian
economy there can be no  dispute
about this basic fact that the wages
that are being paid are not the mini-
mum living wage. As such, the only
attitude that can be taken with res-
pect to the question of bonus is that
bonus is a deferred wage and wher
such a point is there then there is no
use having an ad hoc policy and de-
ferring this issue.

Therefore. 1 gay that thj. question
must be taken up in all earnestness.
The payment of bonus should not be
at the mercy of the powerg that be.
Every year after a Jot of noise has
been made the Government comes
out with an amendment of the Act.
My purpose in rising now is to reruest
the government that the bonus be
treated as deferred wage and that the
matter must be immediately accepted.
The Government can bring forward a
comprehensive Bill with respect to
various other suggestions but what is
the difficulty in accepting here and
now and in the context of the Indian
economy that bonug is nothing but a
deferred wage. That is, of course,
the point under which every year,
namely, 1976, 1977 and 1978 the Act
has been amended and the minimum
bonus has been statutorily accepted
for that particular year. If the mini-
mum bonus in that particular vear
could be accepted on that basis then
naturally one expects an immediate
acceptance of this principle about
bonus which has been agitated by
almost every section of this House.

My plea, therefore, is that the
question about the payment of bonus
cannot be left to the mercy of the
powers that be. There has to be
statutory recognition of the principle
of payment of bonus. Let this cruel
joke that is being played every year
upon the working class come tfo an
end let there be an immediate statu-
tory recognition of this principle.
Various other questions about the
revision of the amount of salary ad-
missible for bonus, e€tc. could be
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considered in due course of time but
let this basic principle be not there
hanging always in the air and then
after a lot of agitation every year the
government comes out with a parti-
cular Bill. I therefore, say that this
is a cruel joke that is being played
on the working class. Let there be
an end to it. The hon'ble Minister has
pointed out that a comprehensive Bill
will be brought forward. But when?
Let us know that. Let every section
of the working class be assured of
this. The question of the payment of
bonus is to be extended to the Rail-
ways, P&T employees, Defence, and
Government employees and other
sections of the working class, and
should be decided forthwith. - You
do not want any ad hoc type of work
by all these people. You expect
proper work from them. Why do you
try to give them ad hoc type of
bonus? That is a very unfair thing.
Let not the hon. Minister rise and
speak about the technicality of my
amendment and the scheme of the
Bill and all those things, with respect
to my amendment. Let him give a
categorical assurance on the floor of
the House as to when he is coming
forward with a comprehensive Bill—
a comprehensive Bill for the purpose
of the recognition of the statutory
right with respect to bonus. It brooks
no further delay. That is the exact
purpose for which I have moved this
amendment and I commend it to the
House for acceptance. Thank you.

SHRI J. B. PATNAIK: My hon.
friend Mr. Banatwall; hag been car-
ried away by his own eloquence but
he did not make any new point at all
which T have not covered in my
speech, excepting one, and that is, he
has asked when the Government will
come forward with the necessary Bill.
T can assure the hon. Member that
before the festival season the CGovern-

nent would come forward with the-

Bill. As I have already said there
would be no ad hoc Bill Govern-
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ment does not believe in any ad hoc
legislation.

SHRI G. M. BANATWALLA: With
this assurance, I would like to with-
draw my amendment. T seek leave
of the House to withdraw my amend-
ment,

MR. CHAIRMAN: Is it the pleasure
of the House that the amendment

moved by Shri Banatwalla be with-
drawn?

Amendment No. 1 was, by leave,
withdrawn

MR. CHAIRMAN: Now the ques-
tion is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill

Clauses 3 and 1, the Enacting Formula
and the Title were added to the Bill.

SHRI J. B. PATNAIK: I beg to
move:

“That the Bill be passed”.
MR. CHAIRMAN: Motion moved:
“That the Bill be passed.”

Now, Shri Ramavatar Shastri.
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SHRI J. B. PATNAIK: Sir, had
Shri Ramavatar Shastri heard me pro-
perly he would not have wasted his
eloquence. I have already covered
all the points raised by him in my
previous answer, but he wanted to
make a political speech and therefore
he could not help himself making
that speech. I could only tell him that
this Government is more committed
to the welfare of the workers belong-
ing to the party which he represents
or the workers of other parties of the
Opposition. As I have already men-
tioned the points made by Shri
Ramavatar Skast¥i and other hon.
Members would be covered when the
Government would go into a discus-
sion with the labour leaders and
others to bring forward a comprehen-
sive bonus legislation.

MR. CHAIRMAN: The question is:
“That the Bill be passed”.

The motion was adopted.

e —

17.50 hrs.

GOVERNMENT OF UNION TERRI-
TORIES (AMENDMENT) BILL

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

Mr, Chairman, Sir, I beg to move:

“That the Bill further to amend
the Government of TUnion Terri-
tories Act, 1963 be taken into consi-
deration.”

Under the Government of TUnion
Territories Act, 1963, the Union Terri-
tories of Pondichery, Goa, Daman &
Diu, Mizoram and Arunachal Pradesh
have Legislative Assemblies and
Consolidated Funds of their own.
Appropriation frem the Consolidated
Fund of the Union Territory is to be
made through a law made by the
Assembly. The Legislative Assembly
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of the Union Territory of Pondicherry
was dissoived on  12-11-1978 and
therefore a Vote on Account was got
passed by Parliament upto 30-9-1979.
Later on, the Legislative Assembly
of Goa, Daman & Diu was also dissolv-
ed on 27-4-1979. At that time, the
Legislative Assembly of that Union
Territory had only passeq a Vote on
Account for a period of two months.
A further Vote on Account upto
30-10-1979 was got passed by Parlia-
ment for Goa, Daman and Diu.

Sir, it was expected at that time
that the full budgets of these terri-
tories could be passed by their
Legislative Assemblies, if reconstitut-
ed before those dates or by Parlia-
ment. However, the Sixth Lok
Sabha was dissolved on 22-8-1979 and
it was decided that elections to the
new Assemblies should also be held
along with Lok Sabha elections.
There is no enabling provision in the
Government of Union Territories Act,
1963 similar to Article 357(1) (c¢) of
the Constitution, hence it was not
possible to draw any amount from the
Consolidated Funds of these Union
Territories beyond the dates for which
Votes on Account had been given by
Parliament. The President, therefore,
promulgated the Union Territories
(Amendment) Ordinance, 1979 on
25-9-1979. The Ordinance inserted in
the said Act a new section 52 for
empowering the President to authorise
expenditure from the Consolidated
Fund of g Union Territory,

Sir, this is a formal Bill to replace
the Ordinance, to give the statug of
law to the Ordinance which was
previously promulgated by the
President. This Bill is for that pur-
pose only. I commend this Bill to

the House.

MR. CHAIRMAN: Mection moved;

i “That the Bill further to amend
. the Government of Union Territorieg
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Act, 1963, be taken into considera-
ﬁm.n

SHRI EDUARDO FALEIRO"
(Mormugao): Mr. Chairman, Sir, I
agree with the hon. Minister of State
that this is a formal piece of legisla-
tion, but then it does provide the
people of the Union Territories and
their representatives in thig House an
opportunity to voice their grievances:
and to bring in sharp focus what the
people of these areas have been saying
and voicing for a long time,

As far ag the Union Territories are
concerned, while the rest of the
couniry enjoys a real democracy as:
enshrined in the Constitution, these
people in those remote areas and in
those small areas are still from many
points of view in a quasi-colonial—I
would not say, colonial—situation.
It so happens that this Bill and its
provisions bring to our notice ang I
hope will bring to the conscience of
the House also that these people still
from many points of view remaint
second class citizéns who do not enjoy
all the rights and privileges which are
available to the citizens elsewhere in
this great country. This Bill refers
to Section 51 of the Union Territories”
Act., And Section 51 in this Act deals
with fhe imposition of President’s Rule
in the TUnion Territories, The
President’s rule is always an act of
authority. It is an act which violates
the democratic scheme, but then it is
also an act which, under circumstances
when the constitutional breakdown
does occur, becomes indispensable.
But you will see the difference bet-
ween President’s rule when it is ap-
plied in a State, and President’s rule
when it operates in the Union Terri-
tory. When it is applied in the States,
Article 356 of the Constitution comes-
into play. When it applies in an
Union Territory, .Article 356 does not
come into play, the Constitution does
not come into play. A provision which
gives wide, indiscriminate anq totally
arbitrary powerg to the Government
of India comes into operation, and that:
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is Section 51 of the Government of
Union Territories Act,

President’s rule stops the constitu-
tiona]l machinery. It stopg the:rights
of the people in a democratic set-up,
in many respects. But when it comes
to the States, it is controlled, ie. the
imposition of this wide authoritarian
power ig controlled by what Article
356 says. When we see that Article,
we do realize that it limits the scope
for the Governmen{ of India to impose
President’s rule in a State. Govern-
ment of India or, formally, the Presi-
dent—Article 356 says—can impose
President’s rule in g State only “on
receipt of a report from the
Governor of a State or otherwise, is
satisfied that a situation has arisen in
which the government of the State
can not carried on in accordance with
the provisions of this Constitution.”
Therefore, the limitation imposed on
the Executive and on the Government
of India to impose President’s rule in
a State is this, viz. that it can only
be imposed if and when—and in no
other circumstances—the  President
feels that the government of a parti-
cular State cannot be carried on in
accordance with the provisions of this
Constitution,

What happens in the case of the
Union Territories? In the case of an
Union Territory, Article 356 does not
apply. The Constitution does not
operate. =~ What applies is this very
mischievous section 51 of the Govern-
ment of Union Territorieg Act, which
is quite different, ang which gives far
wider powers, and absolute, indis-
criminate powers to the Government
of India to impose President’s rule in
an Union Territory. And section 51
says:

7If the President, on receipt of a
report from the Administrator of a
Uniop territory or otherwise, is
satisfied—

(a) that a situation has arisen in
which the administration of
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the Union Territory cannot be
carried on in accordance with
the provisiong of this Act,...”

I have no objection to this provision,
but there is (b) which says:

“or (b) that for the proper
administration of the Uniop Terri-
tory it is necessary or expedient 60
to do,”

Therefore, if the Government of
India feels that it is in their conve-
nience that a particular Union Terri-
tory should be brought under
President’s rule, if a Prime Minister
does feel that the legislature of =
Union Territory must be suspended
because he does not agree with the
views which are prevailing in that
legislature, then it ig opep to the
Government of India to impose
President’s rule there, Here, there
is mention of the situation which arose
in the Union Territory of Goa.

Let me finish with this, to show the
mischievous nature of the provision
viz. of section 51. President’'s rule
was imposed in Goa. In Goa, the
Government which was there, viz, the
Mahrashtrawadj Gomantak Govern-
ment, fell because it had no majority.
Then we in the Opposition obtained
majority, and we said, “Let us form
the Government gand let ug get the
sanction from the Government . of
India.” A delegation came here, met
Prime Minister Meorarji Desai. Mr.
Morarji Desai told them: “Your
representative in Parliament is all
the time opposing me. Mr, Faleiro is
all the time opposing me,’ This line
of thought was there in the minds of
people now sitting to my right, it may
occur at some time in the minds of
people sitting to my left also. Because
Mr. Desaj did not agree with the views
of the representative of the Union

of Goa here, ang because
Mr, Desai felt that some Congress (I)
elements would be there, in charge of
the Government whether overtly or
covertly, he did not allow a Congress:
Government to function there.
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18 hrs

This is a mischievous type of provi-
sion which permitg a person or a party
with no responsibility to act arbi-
trarily,

MR. CHAIRMAN: Would you take
more time?
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SHRI EDUARDO FALEIRO: Yes.

MR, CHAIRMAN: You may continue
tomorrow. The House stands adjourn-
ed to meet tomorrow at 11 a.m.

18.01 hrs, ’
The Lok Sabha then adjourned till

Eleven of the Clock on Friday, Janu-
ary, 25, 1980/ Magha 5, 1901 (Saka).





